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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH PI]NE AT PUNE

EXECUTION APPLICATION NO 07 OF

ORIGINAL APPLICATION NO. 190 OF 2016

MAJ. GEN. S.C.N. JATAR

IN

Versus

THE MUNICIPAL CORPORATION OF CITY OF PUNE& ORS

RESPONDENTS

COUNTER TO THE AFFIDAVIT DATED 09.01.2023 FILED BY MPCB ON

BEHALF OF Rl PUNE MUNICIPAL CORPORATION

I, Asha Sampat Raut , Age:45 years, the Deputy commissioner solid

waste Management, Pune Municipal corporation do state on solemn

affirmation as under:

1. It is submitted that the present Applicant herein had filed Original

Application being O.A. No. 190 of 2016 seeking prayers for compliance of

Solid Waste Management Rules. 2016.It is submitted that vide order dated

0310212022, this Hon'ble Tribunal pleased ro dispose the said OA.

1
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2.It is submitted that thereafter an Execution Applicationwas filed by

Applicant against R2 MPCB for non compliance of the following order

which is reproduced below:

"We have heard leamed Counsel for the parties. It remains undisputed that

there has been violation of statutory Rules in composting process

undertaken by the PMC through a service provider. Though PMC is said to

have terminated the contract and blacklisted the contractor, the State PCB

needs to take appropriate action for violation of the Rules by way of

initiating prosecution and recovery of compensation on 'Polluter Pays'

principle. We also direct CPCB to have interaction with all the State

PCBs/PCCs on the subject of waste composting processes in the interest of

rule of law and protection of environment and public health, including

MSW Rules, 2016.

The application is disposed of.

3. At the outset, I denied all the contentions and/or statements and/or

allegations contained in the present ExecutionApplication as well as the

Affidavit dated 09.01 .2023 filed by R2 MPCB to the extent those are

contrary to and/or inconstant with what is stated in the present Counter.

Nothing contained in ExecutionApplication and Affidavit filed by the

MPCB, should deemed to be admitted by the PMC for want of specific

,e
\

,:}t'r
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traverse unless the same has been specifically admitted herein below, I

crave leave of this Hon'ble Tribunal to file Additional affidavits as and

when the occasion so arises.

FACTSOF THE MATTER

4. It is submitted that, the PMC/ answering Respondent is a Local Body

Corporate established under Bombay

Provincial Municipal Corporation Act.

5. It is submitted that, the Respondent No. 2 is a board constituted under the

provisions of Section 4 of the Water (Prevention and Control of Pollution)

Act, 1974 as well as Air (Prevention and Control of Pollution) Act, 1981.

The Respondent N. 2 is responsible for implementing various

environmental legislations in the state of Maharashtra, mainly including

Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention and

Control of Pollution) Act, l98l and some of the provisions under

Environmental (Protection) Act, 1986 and the rules framed there under

like, Biomedical Waste (M&H) Rules, 1998, Hazardous Waste (M&H)

Rules, 2000, Municipal Solid Waste Rules, 2016 etc.

6. The PMC/ answering Respondent is responsible for collection, segregation,

storage, transportation, processing and disposal of Municipal Solid Waste

as per Municipal Solid Wastes (Management and Handling) Rule, 2000. A

3
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copy of Municipal Solid wastes (Management and Handling) Rule,

dated 2510912000 issued by the Ministry of Environment and Forest is

annexed hereto and marked as ANNEXURE- R-1'

7. It is submitted that, in order to implement the provisions of Municipal Solid

wastes (Management and Handling) Rule, 2000, PMC issued Tenders for

Design, Supply, Installation, Commissioning, Operation and maintenance

of Microorganism Based 24Hrs Composting Machine' As per the tender it

was the obligation of the Contractor that he should carry out Laboratory

Testing's of Compost and the parameters prescribed under MSWM Rules

2000 must be complied. It was also the condition in the tender document

that the ownership of the compost is totally of the Bidder. A copy of

Tender is annexed hereto and marked as A|INEXURE - R-2'

8. It is submitted that Work order and Agreements were executed with Ir'Vs

Ecoman Enviro Solutions Pvt. Ltd. (Ecoman) on03106120l5 as per which it

was the obligation of Ecoman that he should carry out Laboratory Testing's

of Compost and the parameters prescribed under MSWM Rules 2000 must

be comptied. As per the Agreement ownership of the compost was solely of

Ecoman. A copy of Work Order and Agreement is annexed hereto and

marked as ANNEXURE - R-3.

'a

l-,r N
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It is submitted that Respondent No. 2 granted Authorization to set up and

operate thermal composting plants on 1010312016 under MSWM Rules

2000 which was valid upto 3110112017. A copy of Authorization is

annexed hereto and marked as ANNEXURE - R-4.

10. The Ministry of Environment and Climate Change, New Delhi vide its

Notification dated 0810412016 in exercise of powers under Environment

(Protection) Act, 1986 and in supersession of Municipal Solid Waste

(Management and Handling) Rules, 2000 issued Solid waste Management

Rules, 2016 (swM Rules, 2016). A copy of Solid waste Management

Rules, 2016 dated 0810412016 issued by the Ministry of Environment and

Forest is annexed hereto and marked as ANNEXURE- R-5.

1 l. As per Clause 3 (33) of Solid Waste Management Rules, 2016 "Operator of

a Facility" is defined as operator of a Facility means a person or entity,

who owns or operates a facility for handling solid waste which includes the

local body and any other entity or agency appointed by the local body. It is

pertinent to note that M/s Ecoman Enviro Solutions Pvt. Ltd. (Ecoman) is

the Operator of the Facility in the present case.

12. Clause 15 SWM Rules, 2016lays down duties and responsibilities of local

\id

authorities. As per sub clause (v) Local body shall facilitate construction,

5
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operation and maintenance of solid waste processing facilities

associated infrastructure on their own or with private sector participation or

through any agency for optimum utilization of various components of solid

waste adopting suitable technology including the following technologies

and adhering to the guidelines issued by the Ministry of Urban

Development from time to time and standards prescribed by the Central

pollution Control Board. Preference shall be given to decentralized

processing to minimize transportation cost and environmental impacts...

13. Clause 16 of SwM Rules, 2016 lays down Duties of State Pollution

Control Board:-

Clause 16 1 (b) states Respondent shall monitor environmental standards

and adherence to conditions as specified under the Schedule I and Schedule

II (Standards of processing and treatment of solid waste) for waste

processing and disPosal sites.

Clause 16 4 states The State Pollution Control Board shall monitor the

compliance of the standards as prescribed or laid down and treatment

technology as approved and the conditions stipulated in the authorization

and the standards specified in Schedules I and II (Standards of processing

and treatment of solid waste)untler these rules as and when deemed

appropriate but not less than once in a year.

In view of the above clauses it is ample clear that it was the sole duty of the

b *"1R,
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Respondent to monitor the Standards of processing and treatment of solid

14. Clause l9 of MSW Rules, 2016lays down 19. Criteria for Duties regarding

setting-up solid waste processing and treatment facility:-

(a) The State Pollution Control Board or Pollution Control Committee shall

monitor the environment standards of the operation of the solid waste

processing and treatment facilities.

(5) The operator of the facility shall be responsible for the safe and

environmentally sound operations of the solid waste processing and or

treatment facilities as per the guidelines issued by the Central Pollution

Control Board from time to time and the Manual on Municipal Solid Waste

Management published by the Ministry of Urban Development and updated

from time to time.

15. It is submitted that pursuant to independent verification and upon

satisfaction that Ecomanis in compliance of all provisions of SWM Rules,

2016 on 0410512017 Respondent No. 2 granted Authorization under MSW

Rules, 2016 to operate the thermal compost plants which was valid upto

3111212021. A copy of Authorization is annexed hereto and marked as

ANNEXURE - R.6.

{
waste.
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16. It is submitted that an Original Application No. 19012016 Maj Gen. S.

Jatar (Retd.) vs PMC was filed before this Hon'ble Tribunal against

violation of MSW Rules, 2016 and also on the ground of violating

parameters of compost. PMC closed all the plants operated by Ecoman in

June 2018, since then the plants are closed. PMC has also blacklisted the

Ecoman so that no contract can be awarded to them in future. PMC has

further filed a Commercial Suit against the Ecoman.

17. Relaying upon the facts this Hon'ble Tribunal on 0310212022 was pleased

to dispose of the said Original Application with the following direction

"We have heard learned Counsel for the parties. It remains undisputed that

there has been violation of statutory Rules in composting process

undertaken by the PMC through a service provider. Though PMC is said to

have terminated the contract and blacklisted the contractor, the State PCB

needs to take appropriate action for violation of the Rules by way of

initiating prosecution and recovery of compensation on 'Polluter Pays'

principle". A copy of Order dated 0310212022 is annexed hereto and

marked as ANNEXURE - R-7

18. It is submiued that the Respondent No. 2 failed in complying the direction

,?

of this Hon'ble Tribunal therefore an Execution Application No.0712022

8
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tt was filed to execute order dated 0310212022. This Hon'ble Tribunal was

pleased to issue notice in the said Execution Application.

19. It is submiued that in the order dated 2810912022 passed in EA No.0712022

this Hon'ble Tribunal has given finding that "it was the MPCB which had

to initiate prosecution against the defaulting contractors and also to recover

the compensation on the basis of Polluter Pays Principle". A copy of Order

dated 2810912022 is annexed hereto and marked as ANNEXURE - R-g.

20. On 1811112022 Respondent No. 2 issued a prosecution notice against the

Commissioner, Pune Municipal Corporation alleging to be noncompliance

of MSW Rules, 2016. A copy of Prosecution Notice dated 1811112022 is

annexed hereto and marked as ANNEXURE - R-9.

21. Thereafter the PMC has replied to the said notice stating that as per the

Agreement and MSW Rules, 2016 it is the duty and responsibility of the

operator of the Facility for complying with the MSW Rules, 2016. A copy

of PMC Reply to Prosecution Notice dated l8llll2\22 is annexed hereto

and marked as ANNEXURE - R-10.

22. The Hon'ble Supreme Court of India in the case of Indian Council For

Enviro - Legal Action &ors. vs. union of India, (1996) 3 scc 212 has

held that "the Polluter Pays Principle demands that the financial cost of

'i'
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preventing or remedying damage cause by the pollution should lie with

undertakings which cause the pollution, or produce the goods which cause

the pollution. Under the principle it is not the role of government to meet

the cost involved in either prevention of such damage, or in carrying out

remedial action, because the effect of this would be to shift the financial

burden of the pollution incident to the tax payers". A copy of Judgment is

annexed hereto and marked as ANNEXURE - R-11'

23. It is submitted that the PMC had not received any prior show cause notice,

nor any hearing was afforded to the PMC.PMC was not provided any

opportunity to respond before coming to the elroneous conclusion. The

Respondent No. 2 has also without ascertaining the facts and without

taking into consideration of the statutory position of law, the directions of

this Hon'ble Tribunal and even the settled law by the Apex Court,PMC has

been arbitrarily imposed a huge amount of Rs.1,82,47,9001- for alleged

Environmental Compensation vide the MPCB's order/Reply dated

OglOll2OZ3. A copy of order dated 09.01 .2023 is annexed hereto and

marked as ANNEXURE - R-12.

24. It is submitted that aggrieved by the order dated 09.01 .2023 Rl PMC filed

an Appeal No. 4 of 2023 before this Hon'ble Tribunal which is admitted

and pending before this Hon'ble Tribunal. .

A

i
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Therefore it is most respectfully urged before this Hon'ble Tribunal that as

per the order passed by this Hon'ble Tribunal in OA No. 190 of 2016 and

orders passed in EA No. 07 of 2022 it was the MPCB which had to initiate

prosecution against the defaulting Contractor and also to recover the

compensation on the basis of Polluter Pays Principle. Even the Hon'ble

Supreme Court of India in Indian Council For Enviro - Legal Action &Ors.

Vs. Union of India, (1996) 3 SCC 212 has held that the Polluter Pays

Principle demands that the financial cost of preventing or remedying

damage cause by the pollution should lie with the undertakings which

cause the pollution, or produce the goods which cause the pollution. Under

the principle it is not the role of government to meet the cost involved in

either prevention of such damage, or in carrying out remedial action,

because the effect of this would be to shift the financial burden of the

pollution incident to the tax payers
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Ministry of Environment and Forests

Notification

New Delhi, the 25th September, 2OO0

S.O. 908(E).- Whereas the draft of the Municipal Solid Wastes (Management and

Handling) Rules, 1999 were published under the notiflcation of the Government of
lndia in ihe Ministry of Environment and Forests number S.O. 783(E), dated, the 27th

September, 1999 in the Gazette of lndia, Part ll, Section 3, Sub-section (ii) of the
same date inviting objections and suggestions from the persons likely to be affected
thereby, before the expiry of the period of sixty days from the date on which the
copies of the Gazette containing the said notification are made available to the
public;

And whereas copies of the said Gazette were made available to the public on the Sth

October, 1999;

And whereas the objections and suggestions received from the public in respect of
the said draft rules have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 3, 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby
makes the following rules to regulate the management and handling of the municipal
solid wastes, namely :-

1. Short title and commencement : --

1. These rules may be called the Municipal Solid Wastes (Management and
Handling) Rules, 2000.

2. Save as otherwise provided in these rules, they shall come into force on the
date of their publication in the Official Gazette.

2. Application .- These rules shall apply to every municipal authority responsible for
collection, segregation, storage, transportation,, processing and
disposal of municipal solid wastes .

3. Definitions.- ln these rules, unless the context otherwise requires ,--

i. "anaerobic digestion" means a controlled process involving microbial
decomposition of organic matter in the absence of oxygen;

ii. "authorization" means the consent given by the Board or Committee to the
"operator of a facility" ;

iii. "biodegradable substance" means a substance that can be degraded by
micro-organisms;

iv. "biomethanation" means a process which entails enzymatic decomposition of
the organic matter by microbial action to produce methane rich biogas;

2
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V.

vi.

vii.

viii.

ix.
x.

xi.

xii

xiii

xiv

"collection" means lifting and removal of solid wastes from collection points or
any other location;
"composting" means a controlled process involving microbialdecomposition of
organic matter;
"demolition and construction waste" means wastes from building materials
debris and rubble resulting from construction, re-modelling, iepair and
demolition operation;
"disposal" means final disposal of municipal solid wastes in terms of the
specified measures to prevent contamination of ground-water, surface water
and ambient air quality;
"Form" means a Form appended to these rules;
"generator of wastes" means persons or establishments generating municipal
solid wastes;
"land filling" means disposal of residual solid wastes on land in a facility
designed with protective measures against pollution of ground water, surface
water and air fugitive. dust, wind-blown litter, bad odour, fire hazard, bird
menace, pests or rodents, greenhouse gas emissions, slope instability and
erosion;
"leachate" means liquid that seeps through solid wastes or other medium and
has extracts of dissolved or suspended material from it;
"lysimeter" is a device used to measure rate of movement of water through or
from a soil layer or is used to collect percolated water for quality analysis;
municipal authority" means Municipal corporation, ir/unicipality, Nagar

Palika, Nagar Nigam_, Nagar Panchayat, Municipal council inctuoing notifild
area committee (NAC) or any other local body constituted under the relevant
statutes and, where the management and handling of municipal solid waste is
entrusted to such agency;
"municipal solid waste" includes commercial and residentialwastes generated
in a municipal or notified areas in either solid or semi-solid form 

-excluding

industrial hazardous wastes but including treated bio-medical wastes;
"operator of a facility" means a person who owns or operates a facility for
collection, segregation, storage, transportation, processing and disposil of
municipal solid wastes and also includes any other agency ippointed'as such
by the municipal authority for the management and hindling oi municipat solid
wastes in the respective areas;
"pelletisation" means a process whereby pellets are prepared which are small
cybes or cylindrical pieces made out of solid wastes and includes fuel pellets
which are also referred as refuse derived fuel;
"processing" means the process by which solid wastes are transformed into
new or recycled products;
"recycling" means the process of transforming segregated solid wastes into
raw materials for producing new products, which miy or may not be similar to
the original products;
"schedule" means a Schedule appended to these rules;
"segregation" means to separate the municipal solid wastes into the groups of
organic- inorganic, recyclables and hazardous wastes;
"state Board or the committee" means the state pottution control Board of a
state, or as the case may be, the pollution control committee of a Union
territory;

XV

xvi

xvii

xviii.

xix.

xx.
xxi.

xxii.

3
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xxiii. "storage" means the temporary containment of municipal solid wastes in a
manner so as to prevent littering, attraction to vectors, stray animals and
excessive foul odour;

xxiv' "transportation "..means conveyance of municipal solid wastes from place to
place hygienically through specially designed transport system so as to
prevent foul odour, littering, unsightly conditions and accessibjlity to vectors;xxv. "vadose water" water which occurs between the ground, surface and the
water table that is the unsaturated zone;

xxvi. "vermicomposting" is a process of using earthworms for conversion of bio-
degradable wastes into compost.

4. RESPONSIBILIry OF MUNtCtpAL AUTHORTW: -

1. Every municipal authority shall, within the teritorial area of the municipality,
be responsible for the implementation of the provisions of these rules, anJ forany infrastructure development for collection, storage, segiegation,
transportation, processing and disposal of municipal solid waltes.

2. The municipal authority or an operator of a facility shall make an application in
fory-|, for grant of authorization for setting up waste processing anO Aisposat
facility including landfills from the State BLaio or the Commitiee in orciei to
comply with the implementation programme laid down in schedute l.

3. ]he. municipal authority shall comply with these rules as per the
implementation schedule laid down in Schedule l.

4. The municipal authority shallfurnish its annual report in Form-ll, -

a. to the Secretary-incharge of the Department of Urban Devetopment
of the concerned State or as the case may be of the Union t.iriiorv,
in case of a metropolitan city; or

b' to the Dishicl Magistrate or the Deputy Commissioner concerned in
case of all other towns and cities,..witl'r a copy to the State BoarJ or
the committee on or before the 30h day of June every year.

5. RESPONSIBILITY OF THE STATE GOVERNMENT AND THE UNIONTERRITORY ADMINISTRATTONS: _

(1) The Secretary-incharge of the Department of Urban Development of theconcerned state or the Union territory, as the ."r" ,ry be, shall have iheoverall responsibility for the enforcement of the provisions of these rules in themetropolitan cities.

(2) The District Magistrate or the Deputy Commissioner of the concerned districtshall have the overall responsibiiity for the 
"nioi."*"nt of the provisions ofthese rures within the territoriar rimiti of their jurisdtiil.

4
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6. RESPONSIBILIry OF THE CENTRAL POLLUTION CONTROL BOARD AND
THE STATE BOARD OR THE COMMITTEES: _
1. The State Board or the Committee shall monitor the compliance of the

standards regarding ground water, ambient air, leachate quality 
"nJ 

th"
compost quality including incineration standards as specifled under'schedules
ll, lll and lV.

2. The State Board or the Committee, after the receipt of application from the
municipal authority or the operator of a facility'in Foim t, tor fiant-otauthorization.for setting up waste processing and disposal facility iictuOing
landfills, shall examine the proposal taking'into consideration thL views of
other agencies like the State Urban Development Department, the Town and
country Planning Department, Air port or Air Base Authoriiy, the crouno
Water Board or any such other agency prior to issuing the authorization.

3. The State Board or the Committee shall issue the authorization in Form-ilt tothe municipal authority .or an operator of a facility within forty-five diys
stipulating compliance criteria and standards as spe6ified in scrrdourei rr, rrr
and lV including such other conditions, as may be necessary.

4. The authorization shall be valid for a given period and after the validity is over,
a fresh authorization shall be required-.

5. The Central Pollution Control Board shall co-ordinate with the State Boards
and the Committees with particular reference to implementation and review of
standards and guidelines and compilation of monitoring data.

7. MANAGEMENT OF MUNtCtpAL SOLTD WASTES. ss_'1. Any.municipal solid waste generated in a city or a town, shall be managed
and handled in accordance with the compliance criteria and the proceOure iaid
down in Schedule-ll.

2. The waste processing and disposal facilities to be set up by the municipal
authority on their own. or through an operator of a faciiity 

'snarr 
meef ine

specifications and standards as specified in schedules lll and lV.
8. ANNUAL REPORTS: -

1' The State Boards and the Committees shall prepare and submit to the Central
Pollution Control Board an annual report with regard to the implementation orthese rules by the 1Sth of september every year i-n Form-rv.

2. The Central pollution Control Board shalt prepare the consolidated annualreview report on management of municipal iotiit wastes and forward it to thecentrat Government arong with its recommendations ilf;e th;'iii"or
December every year.

9' ACCIDENT REPORTING. - Wren an accident occurs at any municipal solidwastes collection,. segregation, storage, processing, treatment ano 'oiiposal
facility or landfill site.or during the tranlportation of iuch wastes, the municipalauthority shall forthwith report the accident in Form-V io tn" Secretary in-.nrlg"of the Urban Development Department in metropolitan cities, and to DistrictCollector or Deputy Commissioner in all other cases

5
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Schedule I

[see rules4(2) and (3)]
Schedule

Serial
No

Compliance Criteria Schedule

1 Setting up of waste processing and disposal
facilities

By 31.12.2003 or
earlier

2. Monitoring the performance of waste processing
and disposal facilities

rn sxOnce
months

3. lmprovement of existing landfill sites as per
provisions of these rules

By 31.12.2001 or
earlier

4 ldentification of landfill sites for future use and
making site (s) ready for operation

By 31.12.2002 or
earlier

6
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Schedule -ll

[see rules 6(1) and (3), 7(1)]

of Munici Solid Wastes

S.No Parameters Compliance criteria

Collection of
municipal solid
wastes

Littering of municipal solid waste shall be prohibited in
cities, towns and in urban areas notified by the State
Governments. To prohibit littering and facilitate
compliance, the following steps shall be taken by the
municipal authority, namely: -

i.Organising house-to-house collection of municipal
solid wastes through any of the methods, tife
community bin collection (central bin), house-to-house
collection, collection on regular pre-informed timings
and scheduling by using bell ringing of musiclt
vehicle (without exceeding permissible noise levels);

ii.Devising collection of waste from slums and squatter
areas or localities including hotels, restaurants, office
complexes and commercial areas;

"iii.Wastes from slaughter houses, meat and fish
markets, fruits and vegetable markets, which are
biodegradable in nature, shall be managed to make
use of such wastes;

iv.Bio-medicalwastes and industrial wastes shall not be
mixed with municipal solid wastes and such wastes
shall follow the rules separately specified for the
purpose;

v.Collected waste from residential and other areas shall
be transferred to community bin by hand-driven
containerised carts or other small vehicles;

vi.Horticlutural and construction or demolition wastes or
debris shall be separately collected and disposed off
following proper norms. Similarly, wastes generated
at dairies shall be regulated in accordance with the
State laws;

,vii.Waste (garbage, dry leaves) shall not be burnt;
viii. Stray animals shall not be allowed to move around

waste storage facilities or at any other place in the
city or town and shall be managed in accordance
with the State laws.

The municipal authority shall notiff waste collection
schedule and the likely method to be adopted for public
benefit in a city or town.

1

2

7
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3. lt shall be the responsibility of generator of wastes to avoid
littering and ensure delivery of wastes in accordance with
the collection and segregation system to be notified by
the municipal authority as per para 1(2) of this Schedule.

Segregation of
municipal solid
wastes

ln order to encourage the citizens, municipal authority shall
organise awareness programmes for segregation of wastes
and shall promote recycling or reuse of segregated
materials. The municipal authorig shall undertake phased
programme to ensure community participation in waste
segregation. For this purpose, the municipal authorities shall
arrange regular meetings at quarterly intervals with
representatives of local resident welfare associations and
non-governmental organ izations.

Storage of
municipal solid
wastes

Municipal authorities shall establish and maintain storage
facilities in such a manner as they do not create unhygienic
and in sanitary conditions around it. Following criteria shall
be taken into account while establishing and maintaining
storage facilities, namely: -

i.Storage facilities shall be created and established by
taking into account quantities of waste generation in a
given area and the population densities. A storage
facility shall be so placed that it is accessible to userl;

ii.Storage facilities to be set up by municipal authorities
or any other agency shall be so designed that wastes
stored are not exposed to open atmosphere and shall
be aesthetical ly accepta ble and user-friend ly;

iii.Storage facilities or'bins' shall have ,easy to operate'' 
design for handling, transfer and transportaiion of
waste. Bins for storage of bio-degradable wastes shall
be painted green, those for storage of recyclable
wastes shall be printed white and those for stoiage of
other wastes shall be printed black;

iv.Manual handling of waste shall be prohibited. lf
unavoidable due to constraints, manual handling shall
be carried out under proper precaution with du6 care
for safety of workers.

4 Transportation
of municipal
solid wastes

vehicles used for transportation of wastes shall be covered.
Waste should not be visible to public, nor exposed to open
environment preventing their scattering. The following
criteria shall be met, namely:-

i.The storage facirities set up by municipar authorities
shall be daily attended for clearing oi wastes. The
bins or containers wherever placed shall be cteaneO

8

2.

3.
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before they start overflowing;

ii.Transportation vehicles shalt be so designed that
multiple handling of wastes, prior to final disposal, is
avoided.

5. Processing of
municipal solid
wastes

Municipal authorities shail adopt suitabre technorogy or
combination of such technologies to make use of waste-s so
as to minimize burden on randfiil. Foilowing criteria shail be
adopted, namely:-

(i) The biodegradable wastes shall be processed by
composting, vermicomposting, anaerobic digestion or. 

"nyother appropriate biorogicar processing for Jtauitization ot
wastes. lt shail be ensured that compost or any other enJproduct shall comply with standards as sfecineO- in
Schedule-lV;

(ii) Mixed waste containing recoverable resources shall
follow the route of recyciing. rncineration with or witnoui
9nergy recovery including pelletisation can also be used
for.. processing wastes 

- in specific cases. Municipal
authority.or the operator of a facirity wishing to use o1["i
state-ofthe-art technorogies shart approach the centrar
Pollution contror Board to get the siandards raid down
before applying for grant of authorisation.

Disposal of
municipal solid
wastes

Land filling shail be restricted to non-biodegradabre, inert
waste and other waste that are not suitabre either for
recycling or for biorogicar processing. Land fiiling shail arso
be carried out for residues of wastJprocessingiacirities ai
well...as .pre-processing rejects from wastJ processint
facilities. Land filling of mixeo waste shall be avoided ,;1".;
rne same ts found unsuitable for waste processing. Under
unavoidable circumstances or tiil instartation of irt.rrG
facllilie..s, land-fitting shalt be done following proper norrr.
Laridfill sites sha[ meet the specificatioir' ,i giren in
Schedule -lll.

9
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Schedule lll

[see rules 6(1) and (3), 7(2)]

Specifications for Landfill Sites

Site Selection

1. ln areas falling under the jurisdiction of 'Development Authorities' it shall be
the responsibility of such Development Authorities to identify the landfill sites
and hand over the sites to the concerned municipal authority for development,
operation and maintenance. Elsewhere, this responsibility shall lie with the
concerned municipal authority.

2. Selection of landfill sites shall be based on examination of environmental
issues. The Department of Urban Development of the State or the union
territory shall co-ordinate with the concerned organisations for obtaining the
necessary approvals and clearances.

3' The landfilt site shall be planned and designed with proper documentation of a
phased construction plan as wellas a closure plan.

4. he landfill sites shall be selected to make use of nearby wastes processing
facility. Otherwise,.wastes processing facility shall be plinned as an integrjl
part of the landfill site.

5. The existing landfill sites, which continue to be used for more than five years,
shallbe improved in accordance of the specifications given in this Schedule.

6. Biomedical wastes shall be disposed off in accordance with the Bio-medicat
Wastes (Management and Handling) Rules, 1998 and hazardous wastes shall
be managed in accordance with the Hazardous wastes (Management and
Handling) Rules, 1989, as amended from time to time.

7. The landfill site shall be large enough to last for 20-25 years.

8. The landfill site shall be away from habitation clusters, forest areas, water
bodies monuments, National parks, weflands and places of important
cultural, historical or religious interest.

9. A buffer zone of no-development shall be maintained around landfill site and
shall be incorporated in the Town planning Department,s land-use plans.

10. Landflll site shall be away from airport including airbase. Necessary approval
of airport or airbase authorities prior to the setling up of the landfili siie shall
be obtained in cases where the site is to be locatJd witnin zo rm oian iiiport
or airbase.

Facilities at the Site

11. Landfill site shall be fenced or hedged and provided with proper gate tomonitor incoming vehicles or other modes of transportation.
12'The landfill site sha.ll be well protected to prevent entry of unauthorisedpersons and stray animals.

l0
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13'Approach and other internal roads for free movement of vehicles and othermachinery shall exist at the landfillsite.
14'The landflll site shall have.wastes inspectio.n facility to monitor wastes broughtin for landfiil, office facirity for reiord teepinj 

"no'-rn"rt", 
ioi- k;ili;;equipment and machinery incruding poilution ,,ioniioring 

"fuipments.15'Provisions like weigh bridge to measure quantity of waste brought at landfillsite, fire protection equipments and other ficititie6 ,; ;;t'b" required shall beprovided.

16'Utilities such as drinking water (preferably bathing facilities for workers) andlighting arrangements.for easy iandfitt oferationr'*n"n carried out in nighthours shall be provided

17'safety provisions including health inspections of workers at landfill site shallbe periodically made.

Specifications for land filling

18'Wastes subjected to land filling shall be compacted in thin layers using landfillcompactors to.achieve high density of the wastes. ln high raintatt ,r""i *r,Lr"heavy compactors cannoibe used'arternatiG;";;;Jsharl G "J;tiJ. 
'

19'Wastes shall be covered immediatety or at the end of each working day withminimum 10 cm of soil, inert debrii or construction material till such timewaste processing facilities for composting or ,".y.iint or energy recovery areset up as per Schedule l.
20' Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soit.shail be praced on the ranJnrr witn prop"r.orpr.tion

and grading to prevent infirtration_during ,onroonl eroper .irrin.rg"'bor.shall be constructed to divert run-off .*rit , t'" active ceil of the landfill.
21'After completion of landfitl, a final cover shall be designed to minimizeinfiltration and erosion, The final cover shall meet the following specifications,namely:--

a' The final cover shall have a barrier soil layer comprising of 60 cms ofclay or amended soil with permeability c'cremcient less- thai l-x ii-icm/sec.

b. on top of the barrier soir rayer there shafl be a drainage rayer of 15cm.

c. on top of the drainage rayer there shail be a vegetative rayer of 45cm to support naturar prant growth and to minimize erosion.

Pollution prevention

22'1n order to nrg,vgnt pollution problems from landfill operations, the followingprovisions shall be made, namely: _

a' Diversion of storm water drains to minimize leachate generation andprevent po[ution of surface water and arso for avoidin! n""ti.g 
";ocreation of marshy conditions;

ll
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b. Construction of a non-permeable lining system at the base and walls of
waste disposal area. For landfill receiving residues of waste processing
facilities or mixed waste or waste having contamination of hazardous
materials (such as aerosols, bleaches, polishes, batteries, waste oils,
paint products and pesticides) minimum liner specifications shall be a
composite barrier having 1.5 mm high density polyethylene (HDPE)
geomembrane, or equivalent, overlying g0 cm of soil (clay or amended
soil) having permeability coefficient not greater than 1 x 1O-7 cm/sec. The
highest level of water table shall be at least two meter below the base of
clay or amended soil barrier layer;

c. Provisions for management of leachates collection and treatment shall
be made. The treated leachates shall meet the standards specified in
Schedule- lV;

d. Prevention of run-off from landfill area entering any stream, river, lake or
pond.

Water Quality Monitoring

23. Before establishing any landfill site, baseline data of ground water quality in the
area shall be collected and kept in record for future reference. The ground water
quality within 50 metres of the periphery of landfill site shall be periodically
monitored to ensure that the ground water is not contaminated beyond
acceptable limit as decided by the Ground Water Board or the State Board oi the
Committee. Such monitoring shall be carried out to cover different seasons in a
year that is, summer, monsoon and post-monsoon period.

24. Usage of groundwater in and around landfill sites for any purpose (including
drinking and irrigation) is to be considered after ensuring its quality. The following
specifications for drinking water quality shall apply 

-for 
moniioring purpose,

namely:

S.No. Parameters lS 10500: 1991
Desirable limit (mg/l
except for pH)

1 Arsenic 0.05

2. Cadmium 0.01

3 Chromium 0.05

Copper 0.05

5 Cyanide 0.05

6 Lead 0.05

7 Mercury 0.001

8. Nickel

t2
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Nitrate as NOs 45.0

10 PH 6.5-8.5

11 lron 0.3

Total hardness (as
CaCOs)

300.0

13. Chlorides 2s0

14 Dissolved solids 500

Phenolic compounds (as
CoHsOH)

0.001

16 Zinc 5.0

17 Sulphate (as SOr) 200

12.

15

Ambient Air Quality Monitoring

25.lnstallation of landfill gas control system including gas collection system shall
be made at landfill site to minimize odour generation, prevent off-site
migration of gases and to protect vegetation planted on the rehabilitated
landfill surface.

26.The concentration of methane gas generated at landfill site shall not exceed
25 per cent of the lower explosive limit (LEL).

27.The landfill gas from the collection facility at a landfill site shall be utilized for
either direct thermal applications or power generation, as per viability.
otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
directly escape to the atmosphere or for illegal tapping. Passive venting shall
be allowed if its utiliztion or flaring is not possible.

2S.Ambient air quality at the landfill site and at the vicinity shall be monitored to
meet the following specified standards, namely :-

S.No. Parameters Acceptable levels

(i) Sulphur dioxide 120pg/m3 (24 hours)

(i i) Suspended Particulate
Matter

500pg/m3 (24 hours)

(iii) Methane Not to exceed 25 per cent ofthe
lower explosive limit (equivalent
to 650 mg /m3) (24 hours)

(iv) Ammonia daily average o.4mg/m3 (400 pg/m3)

9
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(v) Carbon monoxide t hour average : 2 mg/m3
8 hour average : 1 mg/m3

29. The ambient air quality monitoring shall be carried out by the concerned authority
as per the following schedule, namely:-

(a) Six times in a year for cities having population of more than fifty lakhs;
(b) Four times in a year for cities having population between ten and fifty lakhs;
(c) Two times in a year for town or cities having population between one and ten

lakhs.

Plantation at Landfill Site

30. A vegetative cover shall be provided over the completed site in accordance with
the and following specifications, namely: -

(a) Selection of locally adopted non-edible perennial plants that are resistant
to drought and extreme temperatures shall be allowed to grow;

(b) The plants grown be such that their roots do not penetrate more than 30
cms. This condition shall apply tillthe landfill is stabilised;

(c) selected plants shall have ability to thrive on low-nutrient soil with
minimum nutrient addition;

(d) Plantation to be made in sufficient density to minimize soil erosion.

Closure of Landfill Site and Post-care

31. The post-closure care of landfill site shall be conducted for at least fifteen years
and long term monitoring or care plan shall consist of the following, namely :-

(a) Maintaining the integrity and effectiveness of final cover, making
repairs and preventing run-on and run-off from eroding or otherwis6
damaging the final cover;

(b) Monitoring leachate collection system in accordance with the
requirement;

(c) Monitoring of ground water in accordance with requirements and
maintaining ground water quality;

(d) Maintaining and operating the landfill gas collection system to meet
the standards.

t4

(sample duration 2a hrs) 
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32. Use of closed landfill sites after fifteen years of post-closure monitoring can be
considered for human settlement or othenrise only after ensuring that gaseous
and leachate analysis comply with the specified standards.

Special provisions for hilly areas

33. Cities and towns located on hills shall have location-specific methods evolved for
final disposal of solid wastes by the municipal authority with the approval of the
concerned State Board or the Committee. The municipal authority shall set up
processing facilities for utilization of biodegradable organic wastes. The inert and
non-biodegradable waste shall be used for building roads or filling-up of
appropriate areas on hills. Because of constraints in finding adequate land in hilly
areas, wastes not suitable for road-laying or filling up shall be disposed of in
specially designed landfills.

l5
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Schedule lV

[see rules 6(1) and (3), 7(2)]

Standards for Composting, Treated Leachates and lncineration

The waste processing or disposal facilities shall include composting,
incineration, pelletisation, energy recovery or any other facility based on state-
of-the-art technology duly approved by the central Pollution control Board

ln case of engagement of private agency by the municipal authority, a specific
agreement between the municipal authority and the private agency shall be
made particularly, for supply of solid waste and other relevant terms and
conditions.

ln order to prevent pollution problems from compost plant and other
processing facilities, the following shall be complied with, namely :-

i. The incoming wastes at site shall be maintained prior to further
processing. To the extent possible, the waste storage area should
be covered. lf, such storage is done in an open area, it shall be
provided with impermeable base with facility for collection of
leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

ii. Necessary precautions shall be taken to minimise nuisance of
odour, flies, rodents, bird menace and fire hazard;

iii. ln case of breakdown or maintenance of plant, waste intake shall
be stopped and arrangements be worked out for diversion of
wastes to the landfill site;

iv. Pre-process and post-process rejects shall be removed from the
processing facllity on regular basis and shall not be allowed to pile
at the site. Recyclables shall be routed through appropriate
vendors. The non-recyclables shall be sent for well dlsigried landfill
site(s).

v. ln case of compost plant, the windrow area shalt be provided with
impermeable base. such a base shall be made oi concrete or
compacted clay, 50 cm thick, having permeability coefficient less
than 10-7 cm/sec. The base shall biprovided with I io z per cent
slope and circled by lined drains for collection of leachate or
surface run-off;

vi. Ambient air quality monitoring shall be regularly carried out
particularly for checking odour nuisance at down-wind direction on
the boundary of processing plant.

3
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Parameters Concentration not to
exceed . (mg/kg dry basis
, except pH value and C/N
ratio)

Arsenic 10.00

Cadmium 5.00

Chromium 50.00

300.00

Lead 100.00

Mercury 0.15

Nickel 50.00

Zinc 1000.00

C/N ratio 2040

PH 5.5-8.5

* Compost (final product) exceeding the above stated concentration limits shall not
be used for food crops. However, it may be utilized for purposes other than
growing food crops.

4. The disposal of treated leachates shall follow the following standards, namely:-

S.No Parameter Standards
( Mode of Disposal )

lnland
surface
water

Public
SEWCTS

Land
disposal

1 Suspended solids, mg/|,
max

100 600 200

2 Dissolved solids (inorganic)
mg/|, max.

2100 2100 2100

3 PH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0

t7

vii. ln order to ensure safe application of compost, the following
specifications for compost quality shall be met, namely:-

Copper
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4 Ammonical nitrogen (as N),
mg/|, max.

50 50

5 Total Kjeldahl nitrogen (as
N), mg/|, max.

100

6 Biochemical
demand(3daysat
max.(mg/l)

oxygen
270 C)

30 350 100

7 Chemical oxygen demand,
mg/I, max.

250

I Arsenic (as As), mg/|, max 0.2 0.2 0.2

I .l nlercuV (as Hg), mg/|, max 0.01 0.01

10 Lead (as Pb), mg/|, max 0.1 1.0

11 Cadmium (as Cd), mg/|,
max

2.0 1.0

12
i----
I fotat Chromium (as Cr)r
; mg/|, max.

2.0 2.0

13 Copper (as Cu), mg/|, max. 3.0 3.0

14 Zinc (as Zn), mg/|, max 5.0 15

15 Nickel(as Ni), mg/|, max 3.0 3.0

16 Cyanide (as CN), mg/l,
max.

0.2 2.0 0.2

17 Chloride (as Cl), mg/|, max. 1 000 1 000 600

18 Fluoride (as F), mg/|, max 2.0 1.5

19 Phenolic compounds (as
C6H5OH) mg/|, max.

1.0 5.0

Note : While discharging treated leachates into inland surface waters, quantity of
leachates being discharged and the quantity of dilution water available in
the receiving water body shalr be given due consideration.

The incinerators shall meet the following operating and emission standards, namely:-

l8
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A. Operating Standards

(1) The combustion efficiency (CE) shatl be at teast 99.00%.

(2) The combustion efficiency is computed as follows :

o/oCOz
r-E - x 100

o/oCOz+ %CO

B. Emission Standards

(1)
(2)
(3)
(4)

Parameters Concentration mg/Nm3
at(12% COz correction

Particulate matter 1SO
Nitrogen Oxides 450
HCI SO
Minimum stack height shall be 30 metres above ground

(5) Volatile organic compounds in ash shall not be more than 0.01%.

Note

1. Suitably designed pollution control devices shall be instatled or retrofitted with
the incinerator to achieve the above emission limits, if necessary.

2. Wastes to be incinerated shall not be chemically treated with any chlorinated
disinfectants

3. Chlorinated plastics shall not be incinerated.

4. Toxic metals in incineration ash shall be limited within the regulatory
quantities as specified in the Hazardous wastes (Management and Hindling)
Rules, 1989 as amended from time to time.

5. Only low sulphur fuel like l.d.o., l.s.h.s or diesel shall be used as fuel in the
incinerator.

t9
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To
The Member Secretary

Form -l

[see rules 4(2) &6(2))

Application for obtaining authorization

1 Name of the municipal authority/Name of the
agency appointed by the municipal authority

2. Correspondence address

Telephone No.

Fax No.

3 Nodal Officer & designation(Officer
authorised by the municipal authority or
agency responsible ' for operation of
processing or disposal facility)

4. Authorization applied for (Please tick mark) (a) Setting up & operation
of waste processing
facility

(b)Setting up & operation of
disposal facility

5 Detailed proposal of waste
processin g/d isposal facility (to be attached) to
include

5.1 Processing of Waste

i. Location of site
ii. Name of waste processing technology

!ii. Details of processing technology
iv. Quantity of waste to be processed per

day
v. Site clearance (from localauthority)
vi. Details of agreement between

municipal authority and operating
agency

vii. Utilization programme for waste
processed (Product utilization)

20
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viii. Methodology for disposal of waste
processing rejects (quantity and
quality)

ix. Measures to be taken for prevention
and control of environmental pollution

x. lnvestment on Project and expected
returns

xi. Measures to be taken for safety of
workers working in the plant

5.2 Disposalof Waste

i. Number of sites identified
ii. Layout maps of site
iii. Quantity of waste to be disposed per

day
iv. Nature and composition of waste
v. Details of methodology or criteria

followed for site selection
vi. Details of existing site under operation
vii. Methodology and operational details of

land filling
viii. Measures taken to check

environmental pollution

Date Signature of Nodal Officer

2t
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Form - ll

[See rule 4(4)]

Format of Annual Report to be submitted by the Municipal Authority

i. Name of City / Town:...
ii. Population
iii. Name of municipal body:...

Address

Telephone No.

Fax: .

iv. Name of lncharge dealing with municipal solid wastes .

and

J;;is;;li;;

1. Quantity and composition of solid wastes

(i) Total quantity of wastes generated per day

with

(ii) Total quantity of wastes collected per day

(iii)Total quantity of wastes processed for

a. Composting: ...
b. Vermiculture: ...
c. Pellets:
d. Others, if any, please specify.

(iv) Totalquantity of waste disposed by land fiiling:

a. No. of landfill sites used :

Area used:
Wrether Weigh bridge facilities available
V/hether area is fenced : yes/No
Lighting facility on site : yes/No

b.
c.
d.
e.

Y;;/N;
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f.

g.

h.

i.

whether equipment like Bulldozer, compacters etc. available. (Please

specify):

Total Manpower available on site:

\Mrether covering is done on daily basis: Yes/No

\Nhether covering material is used and whether it is adequately

j. Provisions for gas venting provided: Available (Yes/No) /Not available

k. Provision for leachate collection: Provisions made/ Provisions not

available :

made

2. Storage facilities

(i) Area covered for collection of wastes

(ii) No. of houses covered

(iii)Whether house-to-house collection is
practiced (if yes, whether done bY

Municipality or through Private Agency or
Non-Governmental Organisation)

(iv) Bins

a. RCC Bins (CapacitY)

b. Trolleys (CapacitY)

(c) Containers (CapacitY)

d. Dumper Placers

e. Others, please specifY

(v)\Nhether all bins/collection spots are
attended for daily lifting of garbage

(vi) Whether lifting of garbage from dustbins is

manual or mechanical i.e. for example by

using of front-end loaders (Please tick mark)

Specifications Existing
Proposed

(Shape & Size) Numbers for
future

Yes/No

Manual/Load er/Others,
please specify

23
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3. Transportation

Existing number Actually
Required/Proposed

i. Truck:

ii. Truck-Tipper:

iii. Tractor-Trailer:

iv. Refuse-collector:

v. Dumper-placers

vi. AnimalCart:

vii. Tricycle :

viii. Others (please specify)

4. Whether any proposal has been made to improve solid wastes management
practices

5. Are any efforts made to call for private firms etc. to attempt for processing of
waste utilising technologies like :

Proposals Steps taken
(Quantity to be

processed)
i. Composting :

ii. Vermiculture:
iii. Pelletisation:
iv. Others if any, please specifiT:

\Mat provisions are available and how these are implemented to check
unhygienic operations of :

i. Dairy related activities:

ii. Slaughter houses and unauthorised slaughtering :

iii. Malba (construction debris) lifting :

iv. Encroachment in parks, Footpaths etc.:

Waste Utilisation
Technology

6.

24
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9

7 How many slums are identified and whether these are provided with sanitation
facilities:

8. Are municipal magistrates appointed for Taking penal action : Yes/No

[f yes, how many cases registered & settled during last three years (give year-wise
details)l

Hospital waste management

i. How many Hospitals/Clinics under the control of the Corporation

ii. What methods are followed for disposal of bio-medical wastes? :

Do you have any proposal for setting up of common treatment facility for
disposal of bio-medical wastes:

How many private Nursing Homes, Clinics etc. are operating in the
city/town and what steps have been taken to check disposal of their
wastes:

Signature of M unicipal Commissioner

Dated

iii

iv
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Form -lll

[See-rule 6(2)]

Format for lssue of Authorisation

File No.:

Date:_
To,

Ref: Your application number

The _State pollution Control Board/pollution Control Committee
ng their
set up

after examining the proposal hereby authorizes _ havi
administrative office at
and operates waste processing/waste dirsposal facility at n the
terms and conditions (including the standards to comply) attached to this
authorization letter.

1. The validity of this authorization is til
of authorization is to be sought.

After the validity, renewal

2 The 

-State 

Pollution Control Board/Pollution Controlcom@,reVokeanyoftheconditionsapplicableunder
the authorization and shallcommunicate tire same in writing.

3. Any violation of the provision of the Municipal Solid Wastes (Management and
Handling) Rules, 2000 will attract the penal provision of the E=nvironment
(Protection) Act, 1986 (29 of1986).

(Member Secretary)
State Pollution Control Board/

Pollution Control Committee

Date:
Place

26
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Form - lV

[see rule 8(1)]

Format of Annual Review Report to be submitted by the State Pollution Control

Board/Committees to the Central Pollution Control Board

To
The Chairman,
Central Pollution Control Board,
(Ministry of Environment and Forests)
Government of lndia,
'Parivesh Bhawan', East Arjun Nagar,
DELHT- 110 0032.

1 Name of the State/Union territory

2. Name & address of the State Pollution Control

3. Board/Pollution Control Committee Number of
municipal authorities responsible for
management of municipal solid wastes in the
State/Union territory under these rules

4. A Summary Statement on progress made by
municipal authorities in respect of
implementation of Schedule I [rule a(3)]

Please attach as Annexure-l

5 A Summary Statement on progress made by
municipal authorities in respect of
implementation of Schedule ll [rules 6(1) and
(3),7(1)I

6 A Summary Statement on progress made by
municipal authorities in respect of
implementation of Schedule lll [rules 6(1) and
(3),7(2)l

Please attach as Annexure-lll

7 A summary statement on progress made by
municipal authorities in respect of
implementation of Schedule lV [rules 6(1) and
(3),7(2)I

Please attach as Annexure-lV

Date:

Place

Chairman or the Member Secretary

State Pollution Control Board/

Pollution Control Committee

27

Please attach as Annexure-ll
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Form - V

[see rule 9]

Accident reporting

V. Rajagopalan, Jt. Secy.
[F.No.17-2l95-HSMD]

1 Date and time of accident

2 Sequence of events leading to accident

3 The waste involved in accident

4 Assessment of the effects of the accidents on
human health and the environment

5 Emergency measures taken

6. Steps taken to alleviate the effects of accidents

7 Steps taken to prevent the recurrence of such
an accident

Date Signature

Place Designation

hre
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E . PUNE MUNICIPAL CORPORATTON
TENDER NO: ....i'.r20i4-201S SWMDEPARTMENT

.$,, : 
.i:,:: 1, :.: rr'::r:rr.lNV[TATlON F.OB, TENDin ,i 

tr .,W.,,
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.aiai:

o-n behalf of Pune Munlcipal corporatton,.Jornt commlssloner
Microorganisrn based organii wastd composter plant works
experienced cdntractors for the woik as destribeo dirow:

For various kinds of works related to the

of the sakl ilrojec[ shallbe as.follows.',. ,, ,t '.\,

(swM) ihvites aealed blds
on B- 2 terider basis .from

plant, the $efect liability period, from commissioning

.l

,-,(r..,

10,630 /-

9

a

Joint Venture shall be atlowed forthlswork
.; ,:-t

1. lnterested parlies drall haye (i) expedence in carying out Operdion and l,laintenance of, Organic waste Plail at any Munftipal Cound I Municipal Corporatftn t Townships/Apartments, : :

5.,g!i.ffig,].:ffrT;,iil,Hff."a/s 
(FY -2011-12,?012;t3& 201]14) averase rurnover- 

iG;

,t

Tender
Sr, Noi .;.Nameof wo.g!

't

Tander
oocumant

Tender cost
ln Re.

Earnert money ln
Rs.

Tlme'
limit ln
months

Design, .Suppty, lnstallatioh;
Coihmissioningr "Operation-

ant: maintenance of
Micrdoiganism Based 24

Hrs Composting Machine,
including. ,civit wgrk, fon 4
period of 5 years, to Process
Organic Biodegradable
Municipal Solid Waste. (B-2

Tender), in the jurisdictidn

of Bhavani Peth .lYard

office. ( as descibed in
Anexure - I )

B.-2'
Tender

5,00,000/-

/")

6+60-
Months

t

-60 mor,ths

:: .ur",
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6.

bidder.
lnterested bidders, who have deshed 3xperienco & experlise lor carrying oul Organic waste

p6ta;d o & M , may obtain the blank tenoei forms ilrrough e-tonderlng from PMC wsbsite

vuv,,tv. p u tLqqarDo rat i on @ a bcproc u

Joint Venlure shall be allowed and lhe Tender Documenl ls Non-Transferable, Bidders buying

lhe lender clocunents have to meet alltechnical & financialobligations and shall be responslble

for overall implemenlalion of the contracl
Ihe Pune Municipal Corporation 1esefYes lhe rights !o accep! or reject any or all lenders for

without assigning any reason thereof. 
.. - ,

'trt:'i*ti,"i:ififfi-
#' -';;' ffi ';;i;[;i 

d ;' P - "u " $.'T ,/

7.

j)
Y4 g.

;

L
;

U

3

- i-.

:,,:ffi, ' *ffi*ilr,}-ffir.: ,:l':1..S 'r j. 
". 

,i: ": L'::t?3El'

" reasong and
notlca and or
offers or on

PMC, Punq 411005, further
reasons.

5.' PMC desires to carry out Clvil & EledroMechanlcal work at plant 'site and also avtad lwlher

Operation and Malntenanco Contract.ftr a perlod ol Flve years to lhe eliglble & exprlancad

or,amend this
subinlision ol

t

!

a C*4

''i)'}..{
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Wa3ti filanagbme Dltlilbn}
Tender No. :.

4

',' ' iil:,)
.. . .:la.

Deslgn, Supply, I Commls
Based Hrs ilachlne

1. Delinitions & tnterprotallon3
' _1 a

ln this lender document the
given here rjnder:

'3dtt

fllowing 
expresslons shall han he delinitions and lnterpretations

(tt
3l1,1 Pune Municipal Corporation (PMC) shall mean Munhipal Corpration of Pune. Municipal

Commissioner slrall bxercbe the rights and obtigations of Ure PMC exercisable under the
contract, other lhan lhose exercisable by any Committee or its Epresentatives.

1,2 Tenderer / Bidder I Conbactor shall mean an individualorfirm (Proprietary or Partnership or
Public limited or Private Lld., etc.), or an incorporated company which has entered into conlract
with the PMC and shail include his/its legal heirs, executors, administrators, representatives,' successors, liquidators,and assignees.

.:

1.3 Contract shall mean,.'odectively, all the !erm,s,condiUomr, specificalions, etc. of tender
docuntents and stipulatbns @ntained in lhe various portlms of the Contracl Agreement and the
Annexure there lo if ary,

I

1

.i.4 Wor:kl shall mean the,'Eope-of-Work' lo be executed h eordance with the Contract or part
Itrereof as the case nray De and shall indude extra, aildEona[ altered or substituted works as
required foi the purpcaif lhe contracl. lt shalt moan lhabHti of the ttrork by expression or -\
implications envisaged in {r conkact and shall include d rnatedals, equipmint and labour ^Jrequired or incidental b c In connection with the cclinmerrcerfent, performance and complelio -' \-,
of any work and I ot fa iurporation in the urcrts.

1.5 Site shall mean land ryailable for Microorganism based 2l Hls Oqanic Waste Composting plant
for processing of municipf organic waste.-

?

j!.- ... .:-.. - r,r, ....,".,^,
it::i . '-':-:!:. ','-'i:' : '..: '. - 

,

t

'.arl! - ir{.,,1i - '.;illr.i

. I .r,'

,, ,: i,,:,i i..;

of
Procesr

.i.1.

I

43

96



)

to the method and mannerd perldrmfuq the work or to the quattities ard qualities ol the work to

;;;,F nerformed or materials to be provided under this contract.
ffit"Equipment(s) 

shall mean and includes any plants and equipments or parts thbreof, including

associated mechanicals, electical, imtruments, matelials, stores and goods etc., to be

maintained under the contrat for actrieving completion of works as per specifications.

Contract Price& Period:- Strdl mean totat amount quoted by the tenderer (inclusive of atl taxes,

levies, duties applicable at lhe time of tender submission) loicanying 'Scope-of'Work' defined in

the tender document within 66 Months ( 6 Months for'Canfng out Civil work and supply,

installation and commissioning of machine + 5 years (60 Calendar Mortths) for carrying out

O&Mworkallthe.

Eligibility Criteria

lnteresled parties shall have (i) expedence in canying out Operation and. Maintenance of

Organic waste Plant at any Uunlcipai Councrl I MunicipaiCorporation / Townships. in lndia and

(ii)-giooers tast Three yea/s (FY -2011-12,2012-13 & 2013-14) average lurnover should not

be less than 150 Likhs

t \l,,
I

I

I

2.

(

*

)
,

3. Earnest Money Deposit & Secuilty Deposit

Earnest Money Deposit (EMO) of Rs FlvE LACK$ in the lgrm ol FDR / 0D form any

Nationalized Uank valirl lu six rnontts, shall be pfefd ln part - l.with' Tectrnical Bid' The FDR i

DD shall be in favor ol'Cqnm6spner, Pune Minlcipal iorporation' payable at Pune' The bids

*[f,orf EMD or with EMD h any otlra lorm shall be reiected.

The successful bidder tras to give 5% of lhe Tord Contrh Vdge'as a'Sec'urilLpepqsit (SD)''

The EMD submitted ffi *iir, u* tender document wil be adiusted against the sD and lhe

barance 4% amounr *u-H Jrorded from the first three nnning bitb. This Security Deposit

amount will be ,aturr,.d to the coltractor after complelbn of Qperation and Maintenanco

pt:ibd'r'e 11-' q9 mdnths' 
ched in tender notice. ln case

nl.o ir,, defect liability pef,od wrll be considcred as per the lht atta

of ur:successrU tenoe?&, gUO *u be returned aftersigning lhe contract with the Ll bidder'

lf the successful tetrderer lails to csnmence lhe work yrithh ure presuibed time specilied in the

wbrk order. tn. e.nitriilib.p*it shall be forfeited by he PMC.

5
o

I

I -) I
t

rn ina eveht of a tender.beirg relecld ure Eamest Itloqey Depclt will be refundable on

lPPlicalion' '' '^:t.

...,., 
' .: I - "r'.

5

\
*-*Si:: "l f*i;a;r"

'. i'fr,,/r,,,i.E
!!l!!?r:e

;.,;:. '.._:.;,;.,f.i.ffii -. , :d-1. ,i

"i.

1.8

f,^ a.X
.;;',
ri-1"'

t
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1.,,

\A
3 6

I
.d rr

i. lnterpretations

4.1 Wh.rru., in this contract the words

5.1

5.2

'Directed', 'Reguired', ' Permitted' 'Ordered', 'Desig
'Considered' 'Necessary',.0r like words are used, il shall
requirements permission, design, etc. of the pMC are'Hcceprable', Sitislactory', or like works shall mean approved by or acceplable or satisfactory to
the PMC as case may be, unless any other meaning is specilically intended.

be understood thal
intended; iimilarty

lhe said directions,
words 'Approved',

4'2 lnterpretation wherever.thelA is any clash, contradictions or dlscrepancy in the interpretations of
any clauses of this lender documenl, lhe matler may be refened to the Municipat Commissioner,
PMC and its decision shallbe finaland binding. 

. - ' '-.' -'r-

5. Tender tnvitation I )?.
The Municipal Commissioner, PMC invite a Tender for Design, Supply, tnstallation,
Commiss.ioning, Operation and maintenance of Microorlanism'BiseO 24 Hrs
Composting Machine, including civil work, for a pbriod ol 5 years, to process grganic
Biodegradablo Municipal Solid Waste. (B-2 Tender) in the jurisdiction of Bhavani peth
Ward office.

The Tenderer must obtain himself on his own responsibility and at his own expense all the
information which may.be necessary for the p^urnq9'of fixing this tender ano foi e-niuringinto a
contract for the execuUon of the work from the oflice of ttre SotiO Waste fufanagerenti pfrlC,
Shivajinagar, Pune during the oflice hours between 11.00 a.m. to 5.00 p.m. on *eiiarv, .r..pt
Sunday and holidays and inspect site of the wo* and *guaint trimseif *ittr 

"fi.r".rr}-niition.and matlers pertaining thereto.

5.3 The Tenderer shallensurelhat he is fully familia
be accepted by him. if the tender is accepted.

withthe nature and extent of the obligations to \
':*,

any part ot tf'e tenOeld
nominated oflicer shatt

5.4

5.5

should any prospective Tenderer be in doubt as lo lhe interpretation of
document or any discreparpy wih tender doame4ts. ttre iuc or his i

endeavor lo ansurcrwritten enquilies prior to Tenderar oeing suumiiteo.

All information supplied by the PMC in connedbnwith lhis invitation lo tender shall be treated asconlidential by the.Tenderer except lhat such hformatlon ,ji u. dlsclosed so lar as ls -l
necessary forlhe.purnosepf obtaining sureties.forsubmisslon of ilre tender.

';,:1.

I
r \ *1. 'r.'i,:cix-

-. .;:

6

+r)
,!.

I

I

I

(,

A
'".-

I

;
I

i , ,,,',!:;,.
at
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7 rr
I
I

Authorized
behalf by a

0r persons

with terms
Any lender

i,rl

5;8

s.9

5.10

The tender form must be filled in English and all entdos must be'made by Handwri[ en lTygedin
ink, if any ol lhe documents is misslng orunslgned, the lendershail be c6nsidered inyatid.-'

lhe Stes qu9led by the Tenderbr, shall include all eventualitlgs such as,heavy rain, sudden
fl*{t' etc., which may cause damage to lhe executed wo* orwhlch may totalli wash out of the
work.

:.( )

,#i4 All pdces for the Contract shalt be inclusive ol all taxes, dulies, tevies, lransportation, insurance,
loading, unloading. etc., are ln lndian currency only. For the imported portion if any, Tenderer
shall quote in lndian Rupees by converting lhe exchange rate & fluctuation if any during the
coJltract period. Any vadation ln the rate of ta<es, levies, duties, etc., or any other new taxes, etc
added by lhe central government, state governmEnLlbcal govemment, etc. i.e. any type of
variation in the taxes shall be absorbed by the Tenderer for the contract peflrd, i.e. for execulion
work as well as O & M period.

5.11 A[ faxes& Duties cunently eligible for deductions at source will be deducted from the respective
bill &payntents. lf there ls any upward or'downward rsvhion of Tares & DUties applicable during

lhe 66 calendar months of contracl pedod, the same will be revised. Horcver, no price variation
(uirard/downward) shall be made to fre under any other circumslances what so ever.

5:12 The lender will be liable to be rejected outrighl, il ruhile submiili1tg'it

' i) Any of the pages of the tender documents are removed or replaced

ii) ' Any en'ors are made by him in the tender.

iii) Ttri Tenderer which d-o not lullill any ol the condition lhose in the printed fom and tlrose

lende,s which are incomplete?

iv) The Tenderer proposes any alteration in the time limit alhwed tor carrying out the work or
' any olher conlition.

vl [;ri;;dtion Oone in the tenderterms, condlilons, specifications, etc.'by the Tenderer.

ritili dlsctetlon. ln case of
'mneof thetenden shall

''-''"-:'

&
|.
I

:

'l

r r<i, in, .;<-.d

t

..{tr.

d

,: ti.
:-\'i

:
- tl

. i.rri '.r{. i ..-

.',ii":' ..i.]:::1

,,J.,

'r.)
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be entitled to ctaim artf loses, cost, compensition or damages, whlih firev m$i

,i::::l lllartictpailrrg tn rhe render, 
'pMC,shail 

have rfre rtsrrr ot reJ6arnd
Ienoer without assigning any reasons thereof.

";,&"i,i

all or dny

5.14 The successful bidder, in whose favor of a Work 0rder, will be issued by'PMC, requre
execute a formal Conhact Agreement and until such exeqrtion, lhe Tdnderer Bid together with '

the Work Order issued by lhe PMC shallform a bindlng to he successful bidder.

5.15 Opening Of Tender

5.16

Tte 
.Mtinicipal CommiisionUr, ptrrtC or his authorizeO representative wiil opln Technical Bid

(Packel - l) of tender docum'ents and EMD, The Price itiu or the Tender Document, whose
technical bid is found" as qe1 the requkements of the Tender Documenl shall be oprnrJ onfi , 

")
after scrutinizinglhe Technicbl Bid(s) at later stage, - -r - i"
Validity of Offer

The tender I otter shallremdn valid"for acceptance by $e pMC for a minimum period ol 120
days from the date of opening of the irice Bidi.Tendertnce offered cannot be wilhdrawn except
with the written permissbnof the pMC.

5.17 Bid Evaluation

The Tenderer are notlfied that lhe tenders wilt be ev.aluated in accordance with a rigorous
predetermined evaludin.ryocedure. This proced-ure wil ndonly based on price atone Out also
based on the demorstable experienco of execuling & maintiining similir prqeas ln otner
municipalcouncils/coryorations. The board criteria foreualntion ol teiders * ii,ln i.fo*;

' Number ol simila pf]rf akeady being opeiated & raintalned anywhere ln lndia and itspresent stalus lhereof.
*do Tenderer experience in carrying out 0 & M of srrqh plants.as well as machines.

5.18 AcceptanceotTender..,'

iAcceptanee-of tend*Yfl.Pttyiq the competeni3utjgrrtl.tra does not bind them to accept the 
'

lowest bid and reserws-th1{.g[ to rciect any oi all lenders and no 
"aions 

wiir [Jiiuen ro,
acceptance ol reiec[q Qerdof. The Tpndererwhose ten.deris acqpteo.i1 ff;H;r,ilr lnto a

tH'flJ',Jtltrf',i,ff ffi ,,'fr'+#l'd-?11J:!,',1f, xT:;SH*[iliitttT#ffi H:;
.,

\ 8

*

.-.id*:..J :,:.:""!. . " ' .' .. ,..-.;.:-:1.:* .

..r :-ra*:r .-ir.r&r * . .i".ffii'it''fril;fr {r;.os', i ;'r 6;$:;;;'g*Sffidior*;'*,'

-..,." ..

. -yi. , ;alfl*.r". ;* ' ,$$SiFi'L
"rd&v.

' rnl.* ..-. *'i-i ..ffisr,f.ti*iilt
t.'f ..1s':
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rt

Terms of payrnent

^,9lYil 
ti:t ' .los'/' 

agdiflg:Jlfl,fl{rvork carried our with the piior approvaror pMC Ensineer.

'5,1:;t:;#l*:l[fl'.t;nr.,ndo 
"nnrr 

aqr,r.r rb*o-i,rectraqicar work canied *, ,r,,n ,n,

I
I

I

I

I

I

I

J
{J-

'"0'3 
o&[l payment - Agalnit submission of monthly wasre feeding data as presoibed in item no. .l1.,2below. - ,--.-""-"'

7 Prants and Machineries sha, instarted at theproject site

Il'dfttct site ( as described in Anexure - I ) lnctudes rhe fottowing Civitunits and Etectro-Mechanical equipments;

7.1 Civitwork:
I Fabricated shed with Zincolium sheet of required size to cover alt
2 Municipal Organic Waste Receiving platform-
3 Office hoomibou g0 Sq. Ft.-- v I / \
4 Bathroorn and Toilet for workers including all necessary fittings.

7.2 Etectromechanicalty: !
Microorganisnr based 24 hrs municipal organic waste procossing composting machine
having capacity mentioned.in tender having fo[owing specificatiori

1) Processing Capacity STon / 3 Ton per Day

Technlcal Specifications for Micro-o6rn&rns based 24 hrs compostlng system 5 Ton / 3 Ton per day I-l
I

o

A| Composting Machlne;

Pcr day waste processing

capacity of Compostlng

Totel Processing Capacity: 5 Ton / 3 Ton per day

Cornpostirtg System 24 Hrs Microorganism Based Composting Machine

lnput Scgregated Organic Waste

Output Dry Organic Compos.t, wlth test results and

Power Supply 14Ol50Hz

Po.yygr Rating mquo kw / 6c70 tffi

' 
ggTppostfng tank material.:. Stahless Steel {SS - 630)

U
I

t
I
I

I

a
darimeiers

mentioned Rules

I
/s

i

; ,.,., <,,J-.
*ilHhii:.r

i!."ir :;:{ar: .

.:i;. . .'-'- i:'r';,-

I

i

I

I
I

I

T
I

I

:7-)

r:. !' ..
4. ,'{r:a' t

:] .,.
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l0

',4.!a:av

Standard handles and lbcks with good aesthetics
All control panel parts should be of standard brands
Scheinder, ABB, t&T, etc. No tocal or low quality parts sh.ould be
used. Motor and Elower should have oyerload and current
55 Hlgh Qualty Sh aft wlth superi,or quality mixing.
Solar Panel Heatlng + Stainless Steel Heating Element/Coil
ABB make ptC + HMI with 7,, to
remote

Fully autom.atic and Within 24 hours
or;; in E-10 days

Waste ir

NotAllowed

Mild steel with pure polyster powder coailng sultable for
nput and compost Separatc door of high quatfi stainless steet for waste input anClg O.o.v. Al. p.{o visio n

Conrposting method'-
bised natural com in hlgh temperatuj€postlng

85-90% volu,.ne reductionWater

_Methane and Harmful gases
Safety Features

atmosphcrewith

Not allored U
etif

a Frncrgincy switch, overload in
9fetySwttch

dication function and

e Safety feature: lntemal mixlng blades automatically stop

..,

n

4to5 l(W/3 to C

powder coated ihroud and SS im2.3 HP Blower wlth

Rock woofi wool conflrms to lSGlass Stan

Control Panel

Motor Rating

Handles and [ocks

Blower

lnsulation

Hcatilrg'System

Sawdust, Addition of Culture

Cdlilpost Rerhoval

Control Systcnr and.lnterface

Curing System, Addition of I

Outside housing

Operation and Processing

t.
I

' r,.{-;Arl .,nli' i:laibE:ir 'r .::
- .ih i.

,a

t,.

't 
: i

t0

,..

!

I

I

l

J'

"lr 'r.-. i
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I

--t,:-.r_.- with Hyd-raullc watererf

System

sr;i;m Material

High Speed Cruttrer

10 Hp AC lnductlon Motor

Particle Slze Reductlon 10mm
Hydraullc power Pack.40 tonn Capaclty

Seamless ltpnned Tube plpe wlth Hardchrome Rptea
Piston

7.5 Hp lnduction Motor

230VAC solenoid Vaties

Steel Powder Coated

3 Phasg 415 V, 50Hz

o

o.,.4
r-/

t
o

I

I
I*,

Cl Ufttng

[ifting

D, "ilUelghing Balance

Automatic with

Belt Type Gonveyor

. 0.5 Hp Gear Motor

o Eelt-WE3 mmTHK

o Speed:8-12 mtr/min

500 xg

':. ,Online

Mild

-F-__i,

:

t.
I
I

Details of tifting System r lndined

I

I
,

t
I

i
I
!
I

.+:"- *TIS,}: tl;'r'.Jr j'j I I _ .-iYr.r),ir.*i..t:t r- ?r "-,: _-

.,,i

lt ..'

l." t'::

;!

M ilt€rlal':r:, 1;'1'rr.1i1,',r; 
'

Hydrautic- Press
Mlld Steet wlth

Power Supply
3 Phase, 415 V,50H:

AutomaUc wlth Contlnuous €fatlronOp
Details Crusher

Details of Hydr.aulic Press

Caoacity.

Pilntei'

lt

,@

Press {De,

'r.'l

I

I

.,.i'

i.r

I
I

' ;ii
!1. {t'

tl:

't '.

'-,,..

i:i.i?:... .. .

:

Power. Supply

. 'k"
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8' , ,,!-qqpe-of,ry1grk..-, r ;r.ij,.

r

g.l

8.2

8.3

The entire 'scope'of'work'iqdivided 
in ro three parts as foro*s;

eivitWorki:As per Description in 7,1

Electromechanical Woft:. As per Description in l,Z .

., 
I

Bidder should maintain
n,ir.n., oiri;ffi;,;,,,S r#:lli..,[1l.lJ::,condfiion 

so ur*urere shourd nor be any

f

.:J

8.4

?:,

i
r,." r.:qd,. ,

s

:r,
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r3

0f Pune Munlclpat Colporatlon '. '
I

oul day-loday plant operations /

*AEri:'

"[i

(.

p-

e'

PMC will provide free etectricity.&$er requlred for canylngprocessing Waste during tne entira oaii;;fu, free of cost.

PMc will provide tt$ 
:.slTated aganic waste as per the maximum deslgn capacity'of theplant out of this bidder stroiloiegq;Eil rili, rhfi.iii uiirrt*r ot sdyo to rhe planr

Contrarily, due to any failures on account of the operator, if lhey failed to process tha waste less
than minimunr receivabte stgregiteJtti.ttr Quantity l,e. g5% of planl capaclty in a partlcutar

. .month, then the o&M payme-nt tL-tre top..tili. ,,i,,'t\q[i;; miJr * tt'l prira. o.ris. For
example,.if th'e operadr frouh aure o p.ilr" onty 75 rdns (s0% ot the ptant cagacitylor above
and less than 150 tonJmontn ara assiimtng [re o&M charges for a nurth is Rs. 15000/-, then
l[1gpr"gt is etisibre. onty.ror receiving Ri. t]oor'il;ilri, ;;;r;iil" fioiliso-ions = ns.
100Aons: waste rec.eiyeo.by the qp.,itor during , p.rtirurrimonur 75 tons x Rate'i fi;:
100/tons = Rs. 7,500t for thaimlUrt. ' r

:;::::ff X; ]]lilil'r*,*o**, de,ned a, Annexure - r r and operare
and Maintain the plant at its desigrcd'iapacily ior a period of S yean w.e.f. date of issue oiWork
Order.. During this pedod lhe Tenderer is respnsible tor carying od aU types of day-today
operations to keep the ptant runnlng succesfully on continuoua basb and aiso maintain ail thl

'civil units & eleclro-mechanical equipnents in operating onditions..Ecides, the Tenderer will
4point desired stafl at site, whidt b wdl versed with canying out all OtM activities to keep the
&nt running on con[nuous basb ad guiru sustained performanceof lie guaranteed resutts.
It is the bidders resprsibility to sggregate lhe organic waste provirbd by PMC, NO extra cost
willbe paid against this.

1 1.3 The successfu! contrhtor has lo s$mil the monthly 0&[ Record in ire following. format and the
same has to be joinUy signed by Sre Contraclor and the'concerned SI,DSUCSIMMO and Asst." 
MunicipalCommissioneriorm PirC.

11.

1t.r

11.2

'T Format- l:'For Waste

Y

-- .,: - .:...

:,

.' '.:' :'..: .. ', r'....:....."
'. - .ri' r. i

_ :. 1.. .,'

i''j* 
"'.' 

..

Sr.

No,

Waste

Received'
Rejr{s

Wlrte
Proccssed

I

RemarksCornpost

CrerPration

"Tpnes/Day Tmes/ Day OnlddyTonesl Day

..':r'". '''::*

t.3

.i.

t

.l r,
,

,10.2
'1'

10.3

I

I

lllonirt

Date

!r'r.u..,Y :, -^. ",,rr+a."it;,.;';- "" .,,.
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a

Arsen ic, Cadmium;
Zinc.

l4

Ralio,
Copper, Lead, Mercrry, NicIel,

,1.4 
i The successful contnaclor
.roltowing parameterS and ll

also have lo
musl comply

Chromium,

Sr.
No. Annual

pH, N ilrogen,

12. Work to be executed ln Accordance with the Scope.of.Wodr & Tender gpeciflcatlonr

entire wort in the
malerials and lime in

most productive, professional and
every respect in stricl

prudent mannet
entioned in the Scopeof-Work. *,cordane with lhe )1-

a

12,1 Tenderer shalt execule the
bolh as regards usage of
specificalions m

12.2 The Tenderer shall r

[j:S#J,Tlffi3'#ill*,:','1,'Jill!,Jri[,','llffi:il'[i::ffi i#fl:',ff;
,ff"rii**ii*frtl*li##**l!ffi*ffi 

r
Erpected Risks Force Majeure

,,1 11..n, time. he execufion of he Contract is af,mr^-r r.--.^.mvasion, acts of fi

,
c,;rg.''r'om'iffl,if#,lliil 

ffi[.d;;46]ffi,lnr*tins on crransiilri,quidared 
. :i.#*]Ifr*' :

ffiilffi

13.

. 13.t

13.2

I

I
I
I

-- *-)

1

,Jc i).
*?"1:.

l4

I

!

Parameteii""

I

k.': r'q;,"',
i:;j:.r i,:

'-:,,
't!'1 '

' 'r.lrja..-"4,'*
rtfr . '

. 'r il 1

li"j -1'
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. ,, t(i.
i;r i"..)*i.,.

r'i: il.:.

(g
.rtdl.
' \ltr:.''tr"
. .. ,,r_tl

rI+.i :

1.i

-!

I

16. Worknunstrip

17, Disputes & Jurisdiction

D

rhe wrrk k' he done rlnder thr; hontrmt o, a^l parl thereof shall be executed in thebest andlmoslskilled rvorkmarlship like nrannei,iiriL;i.,r+r,.-r.o qurrity or.quiprnenr anr, both the Iwork and equiprnil should .,rnril"i;'rhe-p,6;;*;iti*, 
in 0r imptied bv rhe I

sper;ilicario;rs and as referre(t t. ;; ;; gad;-i;i, Jr,ii,o,ner additionat direrinstruaions and documents as may b; fou,d ,:jd*y # ;ffi qp, b time to the ,rilH; {'durins rhe exeqrrion or rhe wofii;; ii'rilu ,nri,. 
"iib6i;;; 

pMc The bhrire woir< snarrco^hrnrr !, irre,rt*r..:lo^-r:.,,g,r),nri 
i,iinlrnng practices and sharr rre such as to causemininrum lrilrsfer of ncrse and v,liration fo fi, rrrifOing ilgucture.

:)

i

I

I Ni:as . . ..L,.i..'r'.r1rr;q*.iir;..i,1;.o',:

t5

":i{":

LabourAct provisions

;Elrr . "',

15,

, ^... ]

,l

Except,wlrore
Purie l/unicrpal

shall

as,.lq guality. of
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i*rrt,^.r-_

:F'{/-.q.:!t:. Ji}i-i .. a,

a

l6

il.'.,1'J:il'J,',1':,ll:;iffJ.;fi;;ffi,H,::,, submi'ins his bid, careturyinspe, a, areas, and 1)-:
20. . Ownership:of the Compost

,t

1nffi..,,'i,11,,"ff i:xtffi ;fl 
irfu'ftiiififi Ffi 

,fl 
il:[*#ffi I,'i,,,,T:iJ:

of lhe compost the Bidderctn fJ qrof, d;;,
'l . ,

submission of Technicar rrr. 
cost accordingly' - 

"- 
'

2t.

Tenderer are requirer

fupfl'#ilruHJi'I#ffi..ffiIflll .*p A*, vAr c sr, RA N, L B r)
.> lL Retums for lhe tast tlree years ( 2013-b ElDerience for" Sjmira;'#'ii:.,. :l .' :' ! 

*, 
.z! 

1 71 3 & 20 1 1 -t Zl;;:ffi"#.':[H,;iff r?Hftfl#,ffi fifuiili,i,r*,*ri:Ttr,,,
- Bidde-r.should indemnify thpt he will con

Ai:,fi #:, 
_ n uj sr, u, ro iuo,ili ;; il;;ff l;l: jT ffi,H:frHr3;ffi r;$:Iil[T *,,,

Submissionof FinancialBid. 
e-! -,'

r,e lopnar ,or submission of Fh,cial Bid rs praced * nJnerure _tt

22

A\,.J

:',.;:;j,-;.. .:..il,ii_
' id.afiir?:.'.: . tlfi,lSi;,

. ;,',{*lrir-;,,1ffi.
''t;' -*''ffr?{l-:

, . ri . +inri\i .

'!8" .: ,,i#e*+ffis1g.r*1fi;

ii:#s$i1ffirl":tt$;;
.' ::;::i .',trjr:#W!Ar:' {:

' '. .-.f,:1ql:-.rl ^-i|j

:li

t,

.i. -.

B

.. !11._.

:

f::' " '"i." ig: * siti'itiiii tib i r io n i'' !

:" t:

,

': ..

i;

,i;f*
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*)

l7

r;.1, ';l;.r. i.!i; Annexirre -l

TT3l,if,iJl'Jltilli1,:,g-fi:rtfi :],'Jllffil;liil'ftf fltfi L?[rti;',:lltilffiJ,,,organic Biodesradatiliil;l'rfi io,ii'wr*..id.ri;r;rriin ,n, Jurrsdrcron of Bhavani perh
Ward oflice.

S

J
) MC

Parkin at
5 MT Per

on Nala 5 MT Per

Note:' There may be a change in the site of project, whlch will be communicated to the bidcterAccordingly.

qal"

&
ttlt-

Joint Municipal
Solid Waste Ma

Pune Municipal
nagement
CorporationQn 

t
,'lo

er

)

SRN0
01 P.NoS.N 24302- 3 MT PerNr Su labh Samta humi
03 3 MT PerPMC Colon INo.
04 5 MT PerNr Sulabh toTarachand
05 5 MT Per

06

(g

t

I

t
..

.t

.,)

';ij1gl.Y. .

a2.l"l Elh.r,;-l-^
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.;;;.;",.i

',) ":"",

m
E

.i,r .f,lrg* .

;i.;r"iiall;. I

/'.\

.,';iff,r',i,.ilii;'it,[.iffi,,,#}fit[##;
a

suBflilssidt{'FORFORITIAT

BIDF'r{At{ctAt
WorkCivitI

;..
i: !'

". :r:r^, :1': r1.l-!, : r-, , ., ,.\| .1| .1
' '-a -

.,. ,". .:.,.. ".:^"

,ig

2
1300

1300 Cum3

4
Cum,

5 550 Cum

6 550 Cum

7 Curn

I

I
50

1000
sqm

Wood Door

."^ . ..' ,,ji.,.^.i

13

14 14

elc.

i:

Soil,

of materid-
of

eh' as

{

arid

and

Plastei

Plaster

laying

I :2:4

for Slab,

BB

14-,11

16

7

15

21

.18.
*19,.

I zziT
--__14 j

,.1
I

I

\t

.,. t
:: .,a
... ' :,

1

22f-*.--.-
225

a

900-

3800

14,
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" '-" - aiY'

o

Arlrount in

ectro.mechanical Work
Uni[s

&

l9

ol 6

cJ,1
that upto 1.5 times
also any extra item

TotalAmt.

"Microorganism .Based 24 Hrs Cqmpcting
Maghine as per described irr' 7.2 of

as List
TOTAL - ll (The abov6 costs Should be of all & Duties

icable at the time of iubmis*m gJ{dl
Amount Words:.

)x Operation & Maintenance Workilt-

.lst,Year.

a

" 1:" . 1':

L

..f

'' i"'.)-.

7 -.. p Noa '^"'' ,' "i-'.,'
.;-24

45 sqm"25 Proyidins
400

---

Providin
1to

Mti
Mtre

'Provldifi 40mm 100 Mtr2g-
14 Nos.

(lncl of allTaxes &
TOTAL-
13mm

No

1

Totalah4 Unit Rate/unit

Nos.

,'[

.:

I

t,:

a

r

.t:"r - ,.

I
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.:IAa.
".'lii)i-

.{--s,*_.

*.,Y

"*-^rd"#&"*r . .'.
aJ|:,qrl

ll
Y-*

,Yl*,*
,l
;$

*-
r 'l ''"' 't

#FnlEia4^

.i

t-c Work

Datei

:t, i,,.*.r *.l,"*,iig.,

Signalure, Name & Sealotthe Tenderer - r

"t",.
r.l1.

,+.
.1.

-

rk
lil & Work

Note:

l/We. ugrecd arrd hhrd
cot)ccnl organizatiol l.

u;xrn.msy'our hr tlo the work at quoted priccsirh all specitications andguidelinc ol'rhc

,, .: '. , :' ,.,

.1,.. . ,l .d''t",,

; 
-.. i..\"' : .

.b

l. ^.j.

Evrlunli,n ,f birl rvitl hc on 't.m ,f l12& 3( Lorvest.Totrr rmount wi[ be recommenrted rvithpcrm iss io n o l' .l o i rr t,M u n igi4lf. $o1,,,,, ir.iu n.r. .So lirl Wrsrc. M enegcracn t).

I

lf

Placer

,1.,:"i:, : .,..- ..... I : .,.;,",.

:....r;!ri,i

No;

I
2

3

t

.,., n;. ".

". lV-Summeryof Work.

Amount

a

| ..
,

,. ,l

!

I

.', *, . .,rf:'',,.,
'.r$,
l.lt$;,1;,: ,.lliii

ll- Electro*ru
,Totamru6|--

GRAND TOTf

'e.:
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r.l',i
'il,

,d,/

jt
i

It frtt /fur?+
";.'.ffi'" ' nrtr rruo\,*

0 Sltlt{o qT{arrFT qffiferq

gulq.6mrryrfuq-r,Rr+cfl--n r, gr'l
VI{d6 s. €tzor",fler.3
ft{is . sl !t.uz1

t

Etgie( l.,
t.Esltr{ \q"6r.rft m,ffiF $.ft .

fflz i.lj, y wrs-&r,-{;-frw+,
rdf -+r rirrftz cr =sr cr+a, fr rqrft{rn

$-x! 1, o ot

r. r+iiFq qvrmqr{f, (tor rrirn
ffiftc fta gr(I *m erum {rrr

Y. 3$ilffi E61ry=n 611-54Trn 6rvqrgrd t
qr ftatFn rtr(t ucF ;ira-*st Tq.lri
i)rrui iilrrar-qrra'1 i ;riii .;:lrqa,

ir

ftsq '- Design, Supply, lnstallation, Commissioning, operation and rn.rir)tai'a,
of Microorgani:m Based 24 Hrs composting Machine incruding civii wo
for a period of 5 years to Process organic Biocicgradable MuniciJral iol
waste. (B'2 Tender) in the jrrrisdiction of Bhavani peth war,i offico. (

i.zari y E.*-f,r a I r).r+ri ? s-+,e{)

H-('i - -lns. ,- Q,{, (Ln+ I

iirrqrf.ra zt;irliiti.;i -ti,ri1 6.;i., +,ql <r..1 ,tr-;i u) Il.fii,{ 31{I1,;f1. r.:r;1q.,:,i ,1.;;;;;i1 .. .,.

?,qq,lx,??\r,- .,1i11 zrm;rplaz -6irat_r.{r rnwmwSrrl r+cErt srar *-ci trluir,i.-1.rti
1.:.1;;,)iiij-f.:a -t i;,J,:'1,1,, ufn+fi 41rFt,jt q 

"*ffta 
T.,-n ci;ir; r,.it I,i

(t.F.'r,ot,(c,oco/-)ir:gqi*i {.rs..l,el,l\o"o/- slQ q*rrt r.1s. 8,,\et,11.?ir_l
(urr0 {.G.g-fl mra rpri"rqyfl i3(.{ q+rqq-xreprn qiri qr<ffri,+,rir) ?Tii ;,;,ri,.pf1;1 ,,1

qr'i aqitrrdl flBrna,lmfi u;i i.6. r,o?,to ,ooof- (3ra{ri r ; q1.i 4ij-t.ir.,,.ie.t iri
E"-iii t ls,pil l.{ i,,tt;l.iirt r;i, qXU \.a,. (,tr,\1,? ).r.,, _ (.uflii i ;, i:..,,,, , .;,ftir:, ,

eat u+*qlia F"lli *Tr) qrdi;i'gqa) rl-timirrfla zn Iii{ri -sT,r qrr;rir { ;riii; ;1:;;,ii1i;.i
iTl-lT{T{fd-fli:}lTt6i,:i;1 r11 r-;;;irqfo-i1 47t.r.i€.,?...,,,,,i ?..?,, -r:.:;t:ii._,i.lr ::., .,:i;,1

a4 anw:r-3'l ilfati ,i-fJEl , Z.Ftr qapp f'f]tfi i. e-q,_t \,oo,ooo./,_ 3;11,r ,1.i.il Fgpl
-gTqzq tlf(-t-f,f :ltj,;;flia l.tr. i,Z J,ooo f-q-+ql6fS ,nfr-ric,fqm C f<rfrf;t J:fd ilirrii i,r fi il:i,
q .=+ 3{-flrra rmh}fi v r++ c,Tro) q{q r.s rq,r? ,o oo f- Geil ,ira if+,r io-.-na.r *r.,1.
-.)rqra t-ia nla mrn,nn rr+ffl ,fi {.F ?r,o/_ t rr frramornrqr qm sTrdcrsr {i.iia ;,ra u,i
:;,,'.,,,,;'rif;.r +t ortrl rJ-r',;:.-r,II-r rlLj alrr',{r;n ryI,rr:?n -+trdt a qr"rcfl gerll;n ist +ori,,i .:rrrrg..
..li.J' . r.li-rll t;11i,.J, I v|l41

}--

:

-L'

)

to zmi d-s fr8 srqrd goj ,r.aa'r+nftr.h+.i ar,l,

5 4u,L,oo/-- t €*l i,ttf 7 ,nrE6t rrn ;f6*:.;.t ,.;f,+.,r .

.rrra daftro 2st

l) (,d,,. , ,l ,*a .r rl.

[-l^rL

\

c%

L^
9,
at

a:,
':(r

I

i
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,rt. ilt;14:i 
:

ii

. I r,i irtzttoz,t nq+ aafra €r,r iqri .rri1t1 1 FCcqfg q q:Tq 
"Q 

1 iii(a{TH :fr, 'ne'-drq 
q;I:{i-i

ard 3rd scq1 ehrrn-& Eqtqs, q qraqar arf Isr/+])vrl qE i51..-1 3{l-r'rGr5-4 fiartrirn'r';

ffia"qratf,o.
t,. ?F{rwql *tqrdts fe-f, 3r(t +,1-'nulTr qr$.

c i 6r,c gs mruflHr$ {irEn 3Tfir{ifrt ,n rffe gi; a wulYrim 'n.$ffifiuff 
qi+r,t dqtfi urrat

qq1 6rtn{il s6'd{ ?qprfi q 
'rlt,i E --Ir(if+i q tsqrm $fiff=il tq.6 t,, qltr) etr} uut q3;ut

. qF., qlH mrnq{i iiri?.
,o effi qftf{ekftd 

T<fETG tefl sTuru ar{r a o+rar6.q6 qftRrdtd qr qrq.a-gr:lqsiq

errruqlqr+d nrqm lta. e : :'

L. i,q,zqnrerqlqqdfiirfdz d qt/q HIErql ft3i}E}s 'r'nfsiaz 3T'sqd}qrdt rqe fnet

Eilrlorrl3G,A €Wf ifiuqrd q-drd<ttt tlqru.n rr{r€r.

' ',,.,-..- r,q;,;,1'1 4,1ri.rt;4..a.:i+t.',.?.4?. ITTFrqlirr.r&gei+Z, tt4(,,ETel?lq+dai;z-'rc, 1ta"
,li..r,n h'ia,itin;p|:A=-tz ryii{ 6Fr( tqr.i,.a d(<!l,';idl zirtq fr Tiil m-ruqr-"fl-rrcqfi,wr,''r

arpqr+i E 3rrqrqt6 * sd i-si<i(td'rfid qqrq(rfl a+ffifr 3{ra

r ? qrq gG 6{uql{d qtr+rnqrftrkqr q5;qr$Ti aqrflo qid ErsTtr.

i I iaqrnfrn 6rrt :,T :rfrrqrrr zij '+-nwfl q vrret .li;qzrm ,fi. r,{tf .d qia trqiu
gral o{o-qm dir.

-{'io5lil 
,

fr

. rJZt!:)' .
c-(rcrfrr6.l?i6llzltfi 3{tgftl

q;trfiqll a&r€ellq1

g0 q6r:i'rnrfre.r

ird

r flrril :rfq-rmr
2. 19 3{f,rq-dl

, o rl6r{lfu+1 Tl-6frq.I :l.itTqit. r-fr*'qr.l ;1Tdr:qnl-i

,.e.. ql gariA U2its;dfer+

1 >. -+;rurm IfFEil-rTTl

1? rs". 'rrt+,

tv. Eqrm faqrrt, Wlqfrrnqrftr*t

Y

{l,ccc '''ic'''"'

9:tr
c.alol! tots-

)1t 'r,'r^'ot-) >o'lt'l- lt'r- '

'. .u' y<:lJll:) 'L'\ ''

rf''l' l[,[iij'-T'" i
I,

\

r)r(,rrr(..., i !t..,,i,,..3 ilri.tihllrrg6: {h)-\

q
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(z')

tfi,,trsTrqT *

tgq rqiq, ' Q?/?olY
t Vn q-ETqrRqTftTs T stq,rrt @q€erTq{ frqprTgr& 3rrdrr6ngsR mrn gr+four.n
*-c{qlqT ) q6qp-a;v11futs qTi Fr ?o?,\ ffiiffi

YUI 
qdFrnqrffi m. u5t5pffi;q13Trgda (srfi-q1r q++enqa)

,n. qtwqrkfls qq ei. - y(, tr(r - t'rfiif
{t..- q"c.gT.rrzFr, frtrqr*rrR,gfr - xq,r,ooq

qrfr

q. sstqq q{-r6i{n **q{Fs yr"fr.

,fi. fqfr-{€q+ qq'- si. l?
@zf{flzf 1- 4.HR

L - rfeq r,4t,sq1frflTrR,

fr-a4Q, Yrn-xt ?r, qY

tqrr

nB

kflt IR

s{rr{rnkqrHff,

;[lt[ , Design, Supply, lnstallation, Commissioning, Operation and
maintainance of Microorganism Based 24 Hrs Composting
Machine including civil work for a period of 5 years to Process
Organic Biodegradable Municipal Solid Waste. (B-2 Tender) in
the jurisdiction of Bhavani Peth Ward office. (qt.zariylrrrrTs
r t.ar+ r rmw)

Td$ qiftffi sTFTfr{q qqyq rgrd 3{q'+cqT aTM q.< mq-qryreo ?R(aq 3Es€.'q

qr. {drqrfusT srr$fir uffi e-<cqr (trd+ qrTffi e ?6winqt l*g fu* qifr qT e(Krq?,t
qK *-€T ecffiq frtA e{u;rs qr. {Brrfr qfrfr,gq qETdrpqrfta-6r qif,r aqq s. q?q

fr.o\i \f ?o?,q i qrq ?fi 3,G, .rSq qT arrrrfre rT-df$ srfirff futr furR q't;rffi-q{

zil.q sTrFrfrrqrqui 3iq'mqqrduft 6'6r* r*uB vrflrrfr Er{,qrm r#6q 6. ((1,ooo/- (s{rd

6e q\
=-q

---

I

J

l
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o
Hql iE{ft EqR 6rI} scf,) 3ffirrd 3nt. ?rfrq q{rftilqrqd Ffiq-{ {dr+qr t o r** do
:irfi gtqra tuqrd tum erq+ srcr 3TrEr ffi wgra q,'qrrqTfl fiurlRT +d 3G, Hrqt
nfrgftawrt '-
Aq - mgd Ur elGfiErkT ' q-q1q41s1 fufl +"rR ' qrql 3efrq' til+nqrto*r' +Tfrl

'611qq1q1 ftr{r tnrn' qiqr 3?+s 'ttqr' qr {if,ifr *.frdT 3{Tf .

Design, supply, lnstatlation, commissioning, operation and

maintenance of Microorganism Based 24 Hrs composting Machine

including civil work for a period of 5 years to Process Organic

Biodegradable Municipal Solid Waste. (B-2 Tender) in the iurisdiction of

Bhavani Peth Ward ofiice. ( q t.ari Y 3tFFTs 1 t.7qr} 1 rnil) t qrq Wt fr$qdd

A BiTiTrd {rS€. qn sT q-{Trrfrd {ifi Yrfid rT1 imrwrm qr. Tflqfrfir 3Tr$ffi qi'al

fl 6-{15arqr rqfr {igErf, 3ilqrqrarT 6ffir€ ai vr@ ffi v+rt erqr t"m qTE.

m. roqrfta-*r *g* qifr eTeqrm 31Tqa 5.qs ilq(en€ Tq-frqr 6fffim fr5qgtrq

€gert tid

(t )Design, Supply, lnstallation, Commissioning' Operation and

maintenance of Microorganism Based 24 Hrs Composting Machine

including civil work for a period of 5 years to Process Organic

Biodegradable Municipal Solid Waste. (B-2 Tender) in the iurisdiction of

Vishrambagwada Ward office. ( q t.zari x rfi'er) q1 srrr$r& sTrqA Eqfd q;m

((rA ts{ U) me un<uft, TeITTdl srqrs {.S. !,,u ?, \ l, lx\ / - 3{W qril qrtqr dofi-qr

dqqsr{qp (fiFrl 3rfl +A qTuIR qlt. e r@t*f++c fdq{$ qffi oqfrfr e

",.ifra 
q;d. q;rqiqT ud (r.s.?,31,4o ,ooo f-)d-g*Si {.5.?,4o,Ql,ooof - :r0

(tq r.s. Y,\l,q\,lx\/- (e{ffifi {.6. qR fr}'E fuf, mH riq{ fqn ffi {aqrdlq

-*l "+ 
ffid q) qrq qqkl$ }e-tl€ gtd u-d {.6. t,wrQo,ooo/- (emt t

d qs *tS rffis €q{ d€ 5qI{ e sqa) Fd s{ffi ari qu {.d. Q,oo,l\,tY\/ -

(g{Hfi {.r. {61 6tA qffi€ aen dai {ffi€ w*a) ffia qr srcrfr 6H 6&q

s dr{qR (ffiq 3rEr eE{mq m. pns sFrfi a.x. q,qrg, fr'q/\/?o1\ erq} qrrrdr frffi
oiTt

srA , 1 . efr€ <{ sd EEdFd }ntd.

? . {f,t 3r& q YrfitstsT{.

( R ) efte <ra g{ 6{iqr 3iilTtq grfur }rgq A fi rqd srq wp6rrfi 4r€snq{

ftlnq, gm m s.rq E6{t e qft,Hfi sGuqm eflt.Irwq qtf, <$d dun-qt

rotRmq :rq qM eaffiRT€ EqaF TrS. r5"B a0a <G

vqI sTq qr src{rqEsR e;t.il qrq q,td 3TItd'

(?) qr 6{rgrara aqi ffien 6rqIA 5+ura/dede/Srgc Hr€rq een-fir}

E"€-qti guo * u q{ q;rfirdt1tqn& gRrft eE]qqrs 3Tre. qffi

ffiS qqr-dErft qETqlffiq( {r6uln qr&.

(x) eff€{rdmqid6 q(q)qg}agi;t'i6rqt 3irq{q-6t{HR snt. ror q-dfr--cT

+Ts 6rqra qT* euq]t dw qr. qEiqrRrfir sTlg'ffi qiaq{ ffi. vsr orfro

q
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Hrfofr sTi{r tuqf, +io rqrqqrm F{ri t qrq tsrqct rK *qT vd qrqir
fuft qrfr eryft ilfiR ffi qTer ewft a-*n t*ER.riq s; fum arfl. mq
tsttqr \o 7sa1ffi srErm qlc a+{r qr} qr qrqr5{rqrft€ ?Kri g{ffiqrN"

?" qr q'rqr$ ettft Tdrqrfr-fl s6r€rm finffi, wtrq{r aftr€rFn qiqr Hrqrft}qalqrrnrFdtqT 6rfi€ sldqi thfi qiq ftFfi qTfu ffi sfidr frFilqrW * *iqr$ a{q
arfrA qlq qrq T{frd Wt *r'q tO qrR+. fi Um finil.qd rCcqrfr sirft EiqTdrtrfi
{T-d sG.

nefifq m. *-6rilqrfufir aTrrffi (q+.nqn qq{err*) t +* q gtw mrrunontar ur gcfr-a
arc Qvmfra qEr qr *.${r-* xtdT 6uqrd mnfiTqr td-€ +,rR qiq 3d{.n *rt c"fi w
erd @r+qrfr fr +1qRT 3rftqt q vrflqt q+r++rs, gqdqT"qTd *rq q sts q.r<or sG
ftiqr qI8 qrditr qtftrft kqr{ld ts ftdq s{wrrqT €{d qTFr .F*q Effi qr"
rcroqrftmr gTr$4fr (q{iFqrr q+ermq) qiq {rfff, iffirrqfr 

"}urdd 
rs-n qreurn;n&

a GrR m-{u.rrqT Effi q.{rcqrrrT ftr(q t"m qis fl-&.

?. ts{ qr$qd rXq ffi srs-trr q.ri q6r{rr{qTfrTtw rsfi }rtm
FrrEqTfr q.G" AuqTa atd.qET+RqTffimT srqtfi v{rqTft -rst 6rtm aed{ft qr.
{trdtqTftffir srrgfi (qr*qn qqenqq) qiqT errft} rerq'Rqrffiqr oTfifl srdq{
akR qi€ 3ir& ftffi Enid fu 3lrdrd{ qt sTRrdnr-zrr$ rqrert;ruren€ 3{rR *M
di-s qTdr frFrnq elER qrt orq $qrqd rr$r3TrftT qr M flsqd 3rs-ffi sfi
g{ffi q mmt-t rr$c,rd grd m s6 emffi {*h.Er thER qiq rdnrnqfidhqrq{ qFrtrr

tqn q'rfr.q{ T!(( ffitrr qr(ft }rqFt qt& ft66Tffiqt qr gffia rrdri,Rsrfth-dT
3TIErFltF grtrffi mrt StBuur*ee sli& ftffi or+f, ffi q.ri mmqrm srrk. ffi
giffifr qffi q qrr]-dftfi qlt qtqi sTrt fr-iT qrfi ?nm irqrsuft qr. serorqrRrfir
3TITtrd' (q+rqtr q+lpnqq) q qr.T6rqrfufir rr6r{qs sn-gfiT,rFFfi,qtt a+*enw,gi
q-ilqrrcTfr'fri t q-cfr-d. 3qT{ulnfr 3rT-friqT e'm.i Ti* q.rfr i 3TRffirt er tTs ilwftfl
mm ql,q eTwrtd{ sTrftqr frq y-fi-q{ qlfr ssq qr* wrmfi ETrfi. qtsqrfr rFqfuq q

*.qrg* rqm.{i{ s{enfr 3Trffi srt q *rqtkr qmst rr(RkT srdrnT afin frefqrd q.rfi
*cTdI HTeIRI gr* frRrq ekR qiq ffi drfrm. ffitrr srenan srrriT frifrs
JFrqr 3irn TfrA oTr6o6err€ qr tst <rlqr qrsn q{Ti rn. roqrfrmr wg+o vin
nfiqr$ sii q-$,qr$ 3lqnFrdr ETrd m ffi rm q6r.Rq-rftT+mr erm <qrfr
Hri-d t-qcqT r*'h.fr "Rqr$ m.{uqrfr qeTe-qffi thEri qiq-q{ {T&o" fa-iTq q-ErS {eE6q

ttEnTs EqFrqrqr Fdflqr {ffitq{ arrn tscqr Eftree:aaiqr rqqfrql $rqT q'qlqT
ql" roqrftrfl sTtg-rd qim'tm {r&f,.
Y. 3nift ftFrt* effi sii$Ffr {ddr flu{rfl-e slTur&@r qR1qt q y*eqri flq
qL {16 qEiril-RrsT oTtgq-d (wr*-qu qq*pnqa) slerfl rn.rornftr*r sErars grrgm,

wFfirRr 4renT{ q'iq qlaftm qfrRrfr-d ftFr(UirrqT 3TRrfiR {T&d"

eT. AtqKri sse'rfr arffi *.rt qfd{qti q{< ffiel qoft{rf T{rerRT
q. ffi6q$ qIF ffiFqr gCna qM q S{kcafiq enftr-
m. qidtqst T{q arQ-& ?6Tq r +@r€ -
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c,
\. t+fi ffi qr qr{r{Tq+ gffi@T yfiilirft qffi q TerTril sr} t urqgftrCrtn
smq *furqqst &r{r0 qrN rtq qr. ForflqrftffiT slrfi (qrq;qn e+*rrnn),gt
rrdHrRnfusT qis qridfl osa qrft$" '{rqia 3rsffi mrc u*frd gq-qti gGR ad qrf6i.

q. s-es qftqrf, fuffir fr-qrq( rfiqr yn€nffi E*+ a+m srAR Frffir
*rH* ffi Tfid qtfiflrqr qrq ilradqr 3iliT srfl *m qrFa. fr ffi sr8 q vril
E.aqyftflT{R qfqr .}Rr€qRT ftrft qtiftf,. Fnmqd rrd qReni FFqH a-fr{
fws{rq,sr+{r=rf, rEq, ffi.is E. qlrrgxim $dT &rqn qifi ${fr e{rqf{s 3[rt.

. S6FT qflffiqrqd
K,-ut {fr+qr q o za* dfi.fu8 HGrrRr gq T6rrrRq|ftT+ffie sK{

*ffidfiq fre grqT i,tqToTR

q qr mrc+rqrfro {r-trS€T{ etqn qrrrff qrfi 3TTqr sri;mnrcn qM esr\ }i,T

*ar q *rTA ffi 1-.*,, Vnd rn U+.g1ffi {fiFrr AftgR qtq qqrqq=aT

Fdrqr r*'tr€ Efrqr r+tw +rm ttqR vw qEqqrqrfu*qq{ tfr ers&-cqr {d{
qilrqr$ r+-+({ q,TTt tEqrqr rTr.qETqrftilfir 3TrTfi qtn e+n {rtrf,.

! o qtc yrdfdfin qM rT-fii eil-ETrrs-qq rf,iryftr qmu ta qr& 3rA ftgp ereurm

fu tgt q fi'{R drflstrq {E( q.{uqrqr e &(rrr$ 3ffirqf, Tfifiq arrn srtff drq
ilL€ M rftF'ET qH mrrqrqT qr. q-unfrr*r 3Trg{d qiqr E{s {T&€. qr qrffi$A &{ 3{rFr

mrn frdn ),Tt yrd r.qis -x q.A q{< a,fleqrul qrru{nqr qr. rrdrqrfufir urgm ui-+

Effi {rkd e ilr 6ffirs qM v+rt qrn forR rr&.

qq qT 6'rtrqt earflTq ti tw-q rfitfr r&s qrdft qr t*m qd ersrqr .frrfti
TrqIS q lrfl .5{ el{{r d;qfr s,,cm M !F.r qr,ffi, erot+iri 3Terfl frgr{e(i
srrft +ffi sr+f, ?R en qrqfri ffiq Eqrqqrar {qfiH fr $rfr'{rdfr dte e iqr

vre-fr g* qr. rcnnk*,t sTrSffi gfr qdrrtftrsT qiqT 
"uT 

tO wm zirq q Wfhs a,d
oTTir 3rA Eifu.

q? ql(d s'<rr+rqr+Gq ekfi qiq qr cqT {*'ETI ft-arqqrqr 3Tsde .w sr vd

rfirTifl rtq qr s{Rrar eiqoqflflft-qT frsrJ qTfrrrfr r6ugr ffim 3r{rrd rfiAq{

k

c &,-qn qin ffi x6q H-{rCa1qT fiqfi'm *cm fun =nfr errR +aflg.qr} tdT t"nT
rr$. frqT gr;q ffi gf,d.Frd'r forR ilA.frFrtqtd ymwri mrq q erf,Eq q

tgqrf, g€ffiqr s.rmrq$ Wt grArer ftriflqrw fttg( qk+rqdcqr Hrf,rq$ ffi{z
dq-dRra ftftgrs rdu[q qffir un$E qreRT qB;{rq q,riflq?fia efuil(ti a;A€r 6Frkr
dq snftT fier E. 3{rqT 3TrerRT tffi .qr Frcqi} ftFd(r vrfiq 3{ffi guw q,sa
q{ffi, qI q.rmFrsfd gRrfra M qqrd(rfr i*.qR ?rr$ {rfraT. ttER qifi qrq.
E,W q frr{a at+A sG. t*-qmq qEmrrqTfrql qrTr g€wrdEF ffid {*rq 3e-qr

q'{urn qtfr. thotr<r+g qr qqmqftfi-E Hiq qr$q r5"B snMa EFfffitrr fifdqT

{q*-A-q qrq -* ro+tfi *rfi m.rqmr& q z-* qqrun {.tr. \, oc, oo o/- enw zfl{fi ftfiiB
gw) qtfrS ont,TSftd {.{.q,oo,JQo/-q-fufi& ql frTimrrn{T qqqr q}q +rqf$qrd e

ftFsri 3Tkr rr{urT q-{d ir}q q T{+ srlpriT rffiNfr x e*. eqd qwT {.F ?y, o !,yyo / -
qfrflr fr{ tft,T frffi({ 3l;TErd r#Frr E6uI{ ql{i ffo. .ttm fue erfl atqriil qET +Ris{

fri omrqtffi ftkqT rffi q 3i-esrqTfr rq+ t*u+n ite.uq{ {fii6R firrqrqr futr
+tT{ qis qre frroduqrqr em il-&"
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t*<rr qrqarqr e'€(mfl effi f*qr {d{ frturflfi Ei{R friil m}rrcflrt Tqsqt=rT q{fli
qtiilnsi q-dmruTftrfir t il ftffift rqqq fter Eil r*qp qtqr +silr {rse ilfrq dhER
uit (szuro,qr frer Effir lffi Sdi T{i sifrs rdTrrqqTfunr qftTftqq ttxq ft,qr
Eilt 3irffi 3rs+A qtTrra qH 3rqa m M rtmrr<qrftrli qr ftil Wr ffi
wqr qiqr ffi F{ft€ {s-qt q 3FTFlir rffiq qiw{r {Tile. mrtnqrfr Sm rrET{rTrqTftT}i

Efr+ qt. qEMrfusT 3ilTfiI uiil a*ErrT-f$ fi 1M (*Fq ffi qr;nnrcqrsqrfrA

qEmrRqTftT+ffia Atr+trr 3FIIErT rfit(q 3{eIE[r HRT (qrcrqrqr kmrEqr sTelt[T 3f,rr

ffi r+t(r e,rTr tuqmr qtq Effi iTtf,.

qt gT q-{rc{rRIIEr6'I FrqfuT tton-qr ftiqF{rfr iieqrqr frfim s'{Elttn sTFrs'R Tn.

irErqTRffiT 3Tr{fi qtqT u{ff,. e sfl fruh aiqrorc+ rrfrf,.

l,Y ql mmralT q-+{,ffian q-m t*.Erttq EdTrr$nRr+tqT Tfti ffi ffis
?Ereq$ q+f, at n eaqri.nd srsrqr ?iilr{iqT {fdet qffinfl firqr t+rEmqr q( q{q

afrtrr rerqr+rfr Td:rrrqqrftTti +sd {trft+z fuq ffi qrd{r& frqr qena qK
A,friqr ffiA (gH qT'nq ftfficsra. gTm rfirt nffi ilsrduft id er+mr FqHUft

srd {r€r gri r,flquinqr tfril qiq Effi rreni qrfr.

q\ qr mnrfr *rq q fuqrq qt :iur*wrauM qrffi qFRT ffi6qr 3FTFkr

r+nM qrdfr etqm€ {fl qffi tm q'cm turrt qr$ frqr {fi qiqrqr& qe:+e.fin

gdBil +trR qrfr. {rqcfr qrcfr eqt i;rqrfrrqrq rKt BFTrrrd (*fi'rl t*Erq qtq qca q-dr

i"rn il6 qrfr sq qpfq rqrq ftAd 3{rt.

tq qr q;rrr+rqrfre gq-ftd &;qR u,C ffi 3TwrT *rft ftTffiIq 
"u1ftrnd.vifr atETAqr 3rd frdr tor srn gt*t ttER sq6, frtp qr-*& m ET 6'tR Hlqseq

qerd o{Turrflut m. wrrnftr*r sTr{ft qtq Effi {Tt€. rrg wr ftffit s{R d.tvta +id
er ffi atqnrqr qr qqwfl-qr ersfif, eRI sT {T-fiSTt atrrqmr r< +rqrgA

*1urftS erqr tum qr$ gdrn Fn rqe dvrn rrfi.

tu asr* aTrfr

W flqrfi qrffi fr{ qna ulfrd qqr0r fu{rrfr silt

tz qislorq e qitr+,rq irqatf,rgff{ q ER. {r{d qii g+U{R 3wr6tr Entri Mq
afi Asq st-erdr qs{ qffi q-{rflr-a 3:G. qitrorq q2ftsr€ qT gIETFFF Ht qTqrrql

A0 Eirrfirrs{rfig. yflrqqrta1 Sre@r +qqrqq srqqql6r ftmerqr*.{idAfu.

tq " Pqgil{fiffi ifi'Fl8 qiFffief+gd srtqri-{t r6nrnqrftmlqfrd t{qd
qfiFidl qHSEfTsR qffisrq6-quirkT qrtqdt=rT Erwn tqa

qrqT" sq{m.rqrifon Qoffi ffi, ,.1:efr ffi"rym affirid{

3ilFr rdfril 1 o ffi {trFq wftq w qk{T qmB'e,im gr(t q.{md atd"

tq.t 6T{ fi0l q rffit \ aqtft tqr{rq e tm qrq \ qqt a,trTr qo qRt FrTff

ETqa-d rhdq qlildir q toqm aqm. Eqr drdtrfl ts{ qEA q< wkfr 6.16ft qr& q

ffif, qqfit rixiq EtocruqrT ffi ald a'{dr dkq {d {qFrs a fumfiffi
sq-orqifi aqr{m mr. akq {rc{ Rmruft ea,.iltri eil-qaqfi +.fur-qid iqw 6flft fr

FsFmq0r EhdE Elmquqrflr&fr Hd str en"ft W ort aruqidei$-fr qrkfr qrdrktkT E
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d
dq a-rq.tt-* 6dr ts QErirkT, eEriqrarr aqqm grffiqT *.rfiA fuo <q6r e{-qr

qtoqra tio

tq.1 qgtet rnq e{ouqrfi rrq qs@R ft trrq fu ge-qfr dr sTUs gq zfiTdkT

quftrt 6-rrqEr sni.aaqKri iiTdq Fr-r r G qtrwl Rerftil ailEr frAr ms-q g,lri mrzn

dk( gvft {. AurR qr&.

tq.t 8 qaTd affi \ryftfrft 6q{ i n-clQq6' 'lqq1u rirfr' q'q;-6quq1s ffit *
,F-fra sG. t qiflTqr ?rr6rd Er qfi Afr wa. qiflzilrrt qd anqrdift qdcn a

qqfrfre qffid +ifu sHItrT fror.rlor tqlqr.ilft qirtzqrq affit q5ftfrfrdr

qqqqra 0TrEraq6 ulffi q{ra.

qqqfl{*ftqs ettq{ ErW grd6qr deit r q qrogrrcr atq *n unrdq q frq nrr#q
,ien qhq{-qr qldgrrdr s.{oqrs dqrduEffi wEror(rft qifle{R qffi sttd. oTrclaq?b

a t gam t r+qrff*a rrrwra tto.

qiileanri F< frmrfr iie{iz fis ftH qElrdf, {rqiqr dhq tw{r EI qlqm arqtl E

qo iirfi qrfrfr da,il{ qt{urt fra}E fuofrd d'rqfrtq qunft t gffi €ffir dquro tq|qr.

ffi rtr6 frffirft eilqft aq ftftftd dkr qrqrdr q dr 6t{ TtFrrm{rft{ffi

itiftrd fuil-rflfu dqumrqft fr{ ffimr eRIHT. enft ffi qiilefirt qwft
amfr.

1s. mmfrgEo

{$ anrur \rqa qirrc anmnfu ET qq qkqtqr sTkd. qrryr qiilz arosftfrfr 6qrf,

q qBt RIFrs a fumtrBr*"+r a.rqmr& ertd q str tsirs \rq ff& \ qFE q{ qo qRt

3Tfrd. qqTd qiil<Kmr qq rixiq s6M eiq a.trdr dlrtttt r{ en ot-dtg.rft st

errs qq tFFrT tuqrd t"rR qr&. sil sitrs qq E,rmrqs IFFeI gri ffiti g€ srAFqr

ftmolqW srqoqrn tto.

Rt . Wkqr€ go.*il aroukT tikr *rel qtFrctuqm Htl-utq{ qbqr 6''{E{rH mrrrurtt

ftrq q qt trwa g€uq* qqrcrdlt qflqqrqrffifr sTtE. nerft fuegra,vruft5t+at

q*d grdrrcr Hrqr qrcg{rn EF{qrA qrq qiaiPra t+ffifr tr8t{.

lt.f d*s:qrqr 6rTrqr qfikgflR Td4rgqrffif, co zH* fr{ fu{trd frfro aqrr

g{Efui Ufufr EiTIeffG fu+rw{.iil{ arTrf, e'.\ e$, a-.rrr dx{qrqtfr EflFTrEr.

Rt.i q-wre dr"nmorqr gfii w( n16'T qffqf, {iTr{qrqr qTt'dqr zq zd tqTr 6ft

fuqH frFn-frd tto. qq-qrm qPdqr frfr ?rft il{ GII qffi stl sTE q{ (fthTT

nrrcr g{IEIRIIR €n-{r Afi ,ilrid. g-fl. Grt riaqrrort frera uq, ?HteR (drdqrqr qo

-d) friqr srftro ER dkE t\o 6 qfr {16 tq{r m.ft Etr-qIER qP6.qr +fi sTti{ E w
3tf 6us gq {fihq 5. t\ooo qr {16 orko Ar Eirrqffi ilT qkqr W& O rg\oo Aqr€q

qrx :nt. (s rqooo qft t\o e{ €qfr 6-too sfr e{. q-6T qkqrftfr {fqffir6g

3Trfomr cntrT \s\ ?H X qt F too qfr zq = $ u\oo qE( frqr fiftf,T )'
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iR . qsr$ Eiarcqrflff 6,fa

RR "t qqrd qirrcfl-G ftfu<r iqrqet t5e mrrn'i whEqT{ ailM gHR 6Tq

arril e a.rqrt dxrc koqaTr drGqrqt qlq q{ frg-.fl frqu€T{ zir(tq EmEr} q

aqqri{ o.{0r. Eqr al-arf, ffi Fskd qEiffii zix q qrrruqrfl hiRq o,q ar0r

dkq rd RTrqu a @rcftffi srorurifr tqaTm 4q,.,. ofrq q-Er ffi ear{rri
,3TrEreq-6'$rlqr-qtfr }qTn o-rre i ffi ihdr qna-quqrsr&fr vd sir siw

qq o.rt anoqrddft* {rkft qra'kTkT e *q flqFrfrfi 6ft ttr aEriTkT.

Rl .R T6rrrqrffii gc+a Ailsr ilBu mq-qri B,+rqq o'eqfl ffirr+{rft ts{
ea,ffifr {rde . rqrflr& M +',rdd T#E-rI 3m a;di qront qr$ .

RR .Q qttrf, q5-{ilqtn qqld qifle{rG {rR6 etr oi'E qq ilraftd Rmr qrPdfr dr

qirreqrG f,frq {6iEhd qfisilq frqffsilq frqFsilq serEsqstr q gnR {drqTftrdrr

rr6rsrs arrgffi grn uifr srqTtfud afrmr or{rf,I qrBq.

Tfir -t- zhtmqalffi

ehT

LJI .x qtTd qirr.{rffi qiffi qdprqTrfifrd q1quft q1trf, qFFislgHR *ft qrftfr q
€H qq q( sqEs Rooo ftqflf, q< frfur nqisrgun sffirfi.

gT. z6'. &rc
qqt$ql&'_r

Rl " olqldl dfi q tst f,qrlMr6H6'dr.

Rl . t 'mlflfi Tftft' qtt ag< avrilotwrfr rd arq sill-trnil qdflfro rrqfrt q

rffi qt{frtilq.ft f,kq ffiqr drq qrrG a.,{qA ,}G.

i?.1 qineqI{Ii qiilaftd ilffiqT STIDH raril q 6rqra fdqlqq1 arrff'$a a

aq1+ffi ato q rd mrqr.qr gq{rq q ffitieftft rd qq q qrryfr stElGTR q

{i#E wrr-drr fiq{ q enfi q ..:renfr Eraqrar fm qrfr qI (K{ lM
a tqqffi Fnrftf, qr il(gfr-*.Kq;rgq +fi sG qr qirrcl(l GIHo drfr qt

erdifr Tdil a,flfr.rd znrqr{r 5qmatffi ffifr akq gr*ft ffir+<rft q 6IrI

atuqralT qEnfrS ffirrcrqrft fu1 rryus -qcn sTka '

3T.m

-l

9

?rfr€ nqn

wdr sg fr.
ftlTqr

intmr dildT

a/f+qn
Tr?nr+dr

6/fus
ffiNt
qfuqr a
/trq-i{

{ftqr

trrm

Erfih

ft w (pH), qr+frqq,sig,.t(, ttZq1, ft a qr ErIM,

3nf,dr ,3[Gftdr, deftqq, dlftqq, (iq, fl$dt, qR[,

=rrcrfif,, crkT.t
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?Y. 3Ttkd ffi q +nsfrrs qe{T

ly .r qr dxrart i*qlffi g,4lge erilw6,frTa, €ir6ryga fuht aqqr Edqrfit,
qnfi, s6rE[, 6l'fi, Eis, q'm q wq qq+rq ( aixmrner fiffi oHrrRt {icieftil fiq{
Eil) rrqqt q.qrt, t+rqr qflIt qt Tdq, T6rT{ q {f,{ ttP$ftfrd H?ftt silcrr,

fr ':rgffi qirr<Krfl q$q-d qrfrd q qT d+nt srt dr$ fuqr qrfro friqT ft{r
silmrT qkd il{ tsTqn {et arr (kT k{ffrd g{rqr$6 geo er&or& 66 T6Tqftfir

elg-fi o'g erd os qratfr. qft?fi-frqr 6r6fua. eTlznrT 6FT 6er-{rffi-{t Trqr

y-fr 6fi-dr gersrfrqT EFIT q 6TT1 3{tcrQwhf,T eraenq g{f, qr6 to qr6dr.

Ry .R q-6 {6rqrfrr+.r 3Trgfi a-ql ffift gel.f,qc qixrr<rfl( gu arcP+:orfi gw

tfr {r& q eil-f,T qiilaqr w&.q1 ffi a,td il-&. W qi{rcr} b-qrqqq w{

srpfrqr 6;{Wt s51 qffian qRil 616rff& Tqsfr iR T6 q6rqrk*l silSffi q

a,Trefi r< erfiT{ qqt ooq qH qq{ ga-r,q're ,rrqT-i k{r qinz r{ ?Eflrqtqr

frufq tg. arbirkT F6qr qrq er€tq-r qirrcfi fuqmqq 6F eEDcrkT.

1q . fiFrrlR ?5rq-qT ilr$
fdflq trq 6rr{r }il{ tgq 6rrfl oFrrrr inqrq{ft 6rimr 6HrTR -T{qri arq{ t

\rfloilq arrq-fl Err rtwr friqr Aq sr*.ra ffiIafr mrT srsfrfr 6n ard fuq q

QTA-dgR srTrgr amrrrtTr q ffinr tm q {d-{ qrm toqrg qiileER 
',,ilc{lcRTt

srhf,. Eiilefirt sffi a.rdmr qirra orrrqr FFiilr q Pd$q orzmr dtq
adrad rqa mrlervfrer ftqq q olrc+rqr d{-$qT cTlfu+ Tdra.

lq. fmlGr

qiilTfrf, arq frSqr qqrEqr r+Frn aTq sffI q qrq dqiqr sroprmft q ilCE'f,

6{cnarT wEfti au} q tf€ arq q sq-odt tftrugqi.r 3t-gffiq q Rfrsr aqqtf,r

q{r0r 3T{A q iaIQTkT frFqrq{rq friEr $fidfrff fttql, q+TI q 6Trrflrr fr snqsro q

am art ffifr ffiad qiile{ru{ R.ftil q ft ftMrk*r 3ilX;ffi qiqr Wt qdfi(

qgurfr oTsril. W arq t s{Elrcrf, q {g{ qtBd qi4-{gfl( q{M sffira a wgfr
qitrorq Cdtfl 6ftd ?rft eil?nq q ufs m sffiA.

lu . sE sflFr 6r{kf

qirrcrd ffi rg< Atqr Atq ftqq, €tE, aRIEet, ,m'rfr, rqqr qtqr s{Pi ilkq qqfd

{5< WHr dtq asetqr ffii friqr a1qrsr& qFryurnd ffi ffrrfr hiqr ffiiT
giladqfr q-f,{ g$T, EIE[, EFF, qrq fr$qr Eq qr #rz, {q-fl, ;16Tfr, ARIqfr, siErq,

q{il, frtql RSqr w{ qfttftfr Riqr arqrdciqrt friqr f*qrqqq frin lAqr;qmftai

s4qaer fr arqpqr q{q{a frSqI 6Tq Wi il@lq€ friqr €|{{ ffi 'ltqn {d

\
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qsrnicifi T6rtrqrfu6r sTr5fti+ rd ffiq qiilTfu v{ qqrmr& sifrq, elffi q

Gicl{6.r16 sTHfrd.

qe. ?d'Mqlild

qirtd Hn61 H-ftfr farfit* srte .

BILL il

?j. Tflqrrqrft{*-qr cfr} q<Tc+rrn qluqrtrT qr. qErqrftrfir sflgfi qiq srgfrdT

3fir*,n eifi srmrqx qravgs qffi g$ affir .TC.

qffir qI. ffi q6rqrRrfiT urgm(rr;r+'+a qq€alrq{) utfi rqrw qffi{Tql a;,flr 3rrt.

tM s{rrrrTr fr qre {rfr qqfii q 3ftFF€ g**G t{fl ftm *4.
q-6t4,

ftFis

mff(R '-
q"qD.trr
?

JdsHf

tcqrtyrn

fcrfltw{
gmrtrt KqrfrafiIq

iar; rylnl,l

rcrqrftrfirrcr+* sTrSff

slifi,t[fidltreIFFT

SmqtmrnqrPf+lr"

qT m{rr+rEzIRI S'm 
qElqrrtqrftT+i

ffidq sTrra qqq gr&.

v6
(qr+-qtrEffi€Err{)

gitTdlq'nqrfrr{,r

\

9
q

?

qftfi
gmTdmrmTrftr+,r

\

I

I

l

I

dil-
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6

:iHl@Efuit
{t qrdt qtlq,rtqrftT+qr qr nrqiqTdt frfr qr ftFd(r a{wq6 frtnT ftqq q

ft$-flr Ba q frfrtrr 1qr*.fu) Effiqd f rfdfl qtq{ q-,ftir srr&d. aerfi ' or ' srfif,

ftA-dT qqqri WEoqrqT qrcrar ffi m qifud 3nt.

gt) mfqfi * . Design, Supply, lrrstallation, Commissioning, Operation and

maintainance of Microorganism Based 24 Hrs Composting Machine including civil
work for a period of 5 years to Process Organic Biodegradable Municipal Solid

Waste. (B-2 Tender) in the jurisdictic;n of Bhavani Peth Ward office. ( q t.r+ri x
ltr-erEri.a+rAqr+e)q)
q) earfl-m frP+ET o) r*,e Brfi$ft, {prrret mrqr$ r.s. l,qq,qv,lt\/- q

ss+frt*frsq frqrdn qfrr+ft qqm s q,rqtR'fr qtm. Hrqiql qd
(r.s.x,o3,(o ,ooo f -)ilsfr$i {.6.1,41,1\ooo/- sri Kq t.s. qruq,yqrlf\/-
(eryfi {.6.s6r 6tE ffirft €H 1r+}uTq*r€ EqR ffi qrfr€ w,ffi) sd ffi c) vrq
qqftrre kr+t€ g{d nd {.F. ?,o!,! o,ooo/- (s{Rrt t {. +{ +A fr{ EH qET 6qrt

t trm) Ed ffid erQ q{q {.e. 4,21,\q,it\/- ("rwfr {.r. 3lra +tE qrkft HH

qslurqrc EqR A:Tfr rffiftq um) ffio

a) f;rt+fl {fitql qrq r* {fiFrl {frt fr-drgq *'rqr tqrd +t€.
s) eafl{rs 3rfl e,llErqralT lffit-q1 +qn q,rm{, l6q L\ 7fr T{fittfi nfrffi gtwr

3firrrriil r#fiq x d' rfiFq iliA fddT-€ ftIIEre muqra t$e.

t) ed {fuifdr M ffidvrq5 +ra X'i s-{u{r*t Tfi : T+ 3ii€r5qn. qq qH

qTm €-(r* frPd(r kor<q,a 3Trffi 3r(T, m qtnnrt"qf, {rd 3rA e 3rfiq$e ff(fr*
wr eqwta nTrfr $aT fiftr q er erd{ Tfdr m.{uqr€ *.W srm d( qdq$ q'{q

ffirmq-$ga{qFHrRqTftTH qrfi$'{UIIRI gr;{trI tuqrq e=q+esq 3TG"

t.{+tffiqr6rqt#q{F(
rrei. q,eq,,s*ftqrilR,

gfr-rq?qqx

*nqtER, qNQ fi'e1 '@4Y'

tf-di{
IIftTT:

LHS

1 I{uf\{?So t$ -4a16qz+A*e--- Al,ilO.

q-qr$ FrFdqr rrflqrfta-fir aflTqf, qi* rdTqrRqrftT}ilTe ffi 3Trt.

tr_

s
(*/

*,46.,
sFEtmqiftWq{

4b:'.ltl,{
mqftrorrcrq+sngffi

$FfitfiTAIET(gIST

Sil qETrnsrRror

TFF6q(Tqq{QIFI;T

,4\t'

gqTdrerr{qrfffir sttrcr'r+rnr+r

71

124



@

&wnrs d
t ) daiftra etqltt+-g qqq qrfM RaT 3r€rqrEkr q(Er{T .rc+ err*zr* snt.

?) efr-fl irA-trr q?i mrq''Triil fu-qn +dq sTzrsTqqrfr +alM llfEa ffier <ri q frfta

+&d +dq ?id.

?) ffi E6'rsrn$s tcq qrs gfr E{rtqr orfu?-fr sftfi?fr/3TErs-r-<T sqqT qr{re q fua

rtd€rqr effi srEr{,d yfrfufr/3Tfumrqrfr wtvt qTfr.

y) t+qTG ilT+*.#€ IrFFTR, 6-rqmiqT Rflr 6Tq'rA qsq, ta, f*qn taq E. €d

dqYfterq-t t'tE {ft€{ &d.

r) +fto aqyft-€ q{tM *&s q.rqrqr ffi Cuft r+rfr trq{ erqfr tirr*n+ {Ttid"

q) tffrq ail{ 3TBfuq llxe, }aq rfi 3rtlfr'qq qttq, qrrrrn 1-fiHrq Tnq'r$ 3Tftfiqq

q3ii, trGzr E6'FFrR frqT 3rftTfiqq qixc, qfrq firqtE fuft sTRTfrqq qi\?, riTTE

q'rrrrm (ftqc anfrr ftFrc) sfirfiqq llso, q.€d 6lr'rn snfrT 3ftu\ft-s ;nrcr€ir,trf,

dqffi qrcq q.d onFT {iaiftTa +rqsITsR 3TIcnFrc6 fr if( {M &rflTi tefr qrd{zrs

qr*"

s) sd sflEfrfr's irrrrrrn ffirrflrdsr{ fr'f6d Sm qTFT s{mfr a+qnTf }rfrflr

3qer,ftr q,sq ti oTlrry{m rrf6m.

c) vd 3ffifts 6Tq-q-R rtq sf,q +r+sTtrf, a{qfgqn qr t.;qrqreqrqr g{qitsr h rarn

3ET Eniuqr$ qqrq-{t ffi {rfto.

1) {iEiftrd eaqnT} ffirq Rsr oriltn 3rTFr sTmqtr-f, qd sTqrTdqT ftqr {-rqffq ftET

frrffi :-d{m 3Trq{ftF {Ttild.

lo) qtr srrrrrn (yftrtiq q ftqqq) 3Tfufrqq lqeq qcfim €-d firdfa qrff{ s{uqrfr

qelq-(ri1 {iEi?fia twr (rrd-€.

?, ?, ) 3ffiFr-s s EFTr'TR $rwrfi-d rtdfm 3iq-trdrqrqvft fi{.i HIn frfta qftfiru i
qnr-+rrzn-i sTfrqrq qrrr 3T{T iqrfi-f, q-d 3rA a ql-ffa qlei q{trqri e}ER qifr qrq a
.n-5t-d ent.

tffisrwfr

t.F+tqq q{frT{t #ig{Fs
a

fi
fr.f{tuffih
rre i. I ei,rfrftqr qrR,(6qg gfr n r t tx
gfr -xHttv

#****

'/i.,/- Cru
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-31ffiqt ;-
1ftfu 3ffiFrs q irrrrm q.tq{I-trm d{g{i qrcq ErrqrM H{rFilm 6ikTr;TT t*e{ri qTq{

o.ttffiri'Efrcr)

m t.{s1mq{66rqtt Sqvr;syre. <t frfrq@ ,iirr:-rrei. lzi,adftqr
+n,rrqA , gQ -vttttv
fd$ tA fi, RIT Design, Supply, lnstallation, Commissioning, operation and

maintainance of Microorganism Based 24 Hrs Composting Machine including civil work

for a period of 5 years to Process Organic Biodegradable Municipal Solid Waste. (B-2

Tender) in the jurisdiction of Bhavani Peth Ward office. t.nfq TfuIgt E[t.s,.$[al.6,t

/qyl, t.ot/'q/?ot\ epq| srR. iqro,rfr urffi Emqrfc.(rk ot.

q. m/onlfi qffq nrftrsTqrl ffidr 3{€rqrcrd qcqr;IT +f,frTr snt.

?. m/3Trrfr ffitrr qd qlqrrriqT tsqn +dq mrrqrqa v-qfrd ft'fr( q{ri snfrr fd$f,

TAd Td4 3TrEIEE6.

t. qrq'ffiiA aar gm q;rralT 3TeTn !ftfi?fr/ gTFrmT'-qr €IIfr qrac q.sq adq {Fd€cd{

+rm erFr5a lrrEq-f, ynfttnm/ eTM {qrqTfr +'qTd +id.
y. q[g1/31m=qr6'*f, EF'IEFTR, *rlrqTdTr RflT 6FilA gsq, *a,t+qg taq E.€d

nq{fdnr6 +( {fqe{ aq'qrd +td.
q. qftf, nqvne CGru'rr0 +&q, 6rqTA Bflq Eqf{ ,il,ft trq-{ qrqqra fio.
t. m/urrS tfiqlq anq sTftrfuq llxa, t*r vcc aftfrqq qqlq, ?6rrrrn garflq rrqr$

q'fttftfr qq?1, rrel sFmR frql sTRrft'qq ltxe. qfuq fiHiE ft?fr qftts"fr qqq?,

:j;xr8 +rqrrR (fiqq sTrFr ffiqql 3ift'hqq qt\eo, g{$ 6tqrT( 6'cIrn,I ftefr 6I{(r
qq,.l? E.Ed irFrrm ertFT 3MFrs or+srtrf, d{?$A ql?H s-Fvr ili{ qlfr6 erfufr

lnurr ?F6 ffi {iciftTd q,rr{TJ€l{ 3{r?rEF6 fr t'iq {ftilsC ts.
'\e. fr/3Trd Ed offift26 snftr qtrq'rR +T€I-{€R frfdH ff eilFr rr{rrfr ETqrridn @

qFq 3TrFr c,gc u.td 3{r&d.

c. fr/erffi €d 3ffiFrs HFFrR mlq erq orqartro drqfrSsn fr.qrqrs+rqr gqqr{srt

?q rqn 3dr{ q-trfifr vqrqqrfi 1ffiil qT6la.

s,. ftir/3dr6rs RcqT firnqT 3{rftT HTqtqfr +rd omfq frqT {rrcrfu fur ftfr/Hifr
lTfu-fd a;a-cqT qffi ul-trd mfr61qqrfr sar*en ent.

ilrt

q-qd s.rq fi/3TIES r g;rrr€.6[EFTR, 1o si-gilT€ uFrEFrR 3{qr q'{q cx8 6TqrT{T-m.-{T

Qo qfuqi6 m5q1 forn orfrd. ereqnffi e( 3Aq a,-frflr qTfrrS i[.1olA/t'eos qd

qriftqTd 3Trffi q,rrm riqr, gm wFr ffi \r{q rfrll ts{H aaq EWfr griqa 3Trf .

to.qr qrmqftfrffi gfr q"q.cr.qti crfr/3Trrr$ , Saff +,rn qrq +rqa

qrffie/enrr+r*o lqq 6rcrrp dr*b(qd-ff 3ilt.

I t.qt qq arffi crffi qrffi€ H-Cq a w-qffi frrq q qilfi snt. et q(q +A@l

spr€natT 3r3ri,rfi aqrqr ffirg rfr/3nd Wirt qer{qn 3rrdn. q( {Tl *-&-cqr

or&A m aaffi tdugr Wt q-qilq efrq q rrrs Hu=ifr6 snflfs frRTq €rf,tqn Tre

frqriFIrII=tT

qffir.qis rqqcq+ ?fi,rdrqfr

lotQ/ctu lolQl,l,.oo

sTqrmiqT'HqT ?otQ/lsou d,Yo?3.oo Qo qft+

6,,*

q qtd
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aa

i t?.3frdtFrs q sFFrR smsrfr-d ilc(tr-* 3tqffqqtqufi Hrfr sTfr frr6a qRfriB t
edrrqrqd aTfurq qTrr arqr ilr-fre sd q-e q vrffi q-qn 6{rqrq it*ER qifi qrq q
q,go*-n +G.

t?.erf, o.mqT{1vfui+n ft'+a; 3Tfufuq qqzq q*s {d ircffii qrffi arrqr{ sflT{s
fu{rf6m.

(/,

y4tuidT
(qroqtrqqerm)

SfiqEFrr<vrfr{mr

tu

\

I

i

I

1

l

%
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* Agreement *

Tender No. 62 -20L4

The Name of the Work : Design, Supply, lnstallation, Commissioning, Operation and

maintenance of Microorganism Based 24 Hrs. Composting

Machine including civil work for a period of 5 years to Process

Organic Biodegradable Municipal Solid Waste. ( B - 2 Tender ) in

the jurisdiction of Bhavani Peth Ward Office. ( 4 Projects of 5 M.

Tone & 2 Projects of 3 M. Tone ) .

Name of the Contractor : M / s. lcoman Envioro Solutions Pvt. Ltd

Cost ofthe Draft Rs.350/ -

Receipt of Cost of the Draft : 73277 , Date 17 I 06 I 2075.

This Marathi into English Translation is done by ANIL SHRIPAD GORE, Member, Translation Panel,

Cort. of Maharashtra appointed Vide GR.No. NAMIKA-2O19/C. No 29lBhasha-2 Dated22 March 2021

Sign Translator

AI\'IL S. GORE
A-112. BALAJI FeASAD, 471, Shilirar Pdl'" "-g"ii* P*I*e Patl, Pun0411030

-
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* Agreement *

* Agreement *

Tender No. 52 - 2Ot4

( The Agreement To carry out / provide the work / activities as per the requirement to the

Solid Waste Management Department, Pune Municipal Corporation ) executed on

for the month in the year 2015;

Mr. Suresh Jagtap, Age about 48, Joint Municipal

Commissioner (Solid Waste Management ) on

behalf of the Pune Municipal Corporation

Occupation : Service,

Residing at : Municipal Bhavan, Shivaji Nagar,

Pune - 411005.

Between

M / s. Ecoman Enviro Solutions Pvt. Ltd.

Through Mr. Bipin Salunkhe, Age about 32 yr,

Occupation : - Business,

Residing at : Gat No. 189, Jyotiba Nagar,

Talawade, Pune - 4121L4.

Party of the First Part

)

)

)

) Executant /

) Party of the Second Part

Hereby executing the Agreement thaU

This Marathi into English Translation is done by ANIL SHRIPAD GORE, Member, Translation Panel,

Govt. of Maharashtra appointed Vide GR.No. NAMIKA-2O19/C. No 29lBhasha-2Dated22 March 2021

Anr'IL S. GORE
A-112, MLUI F'ftASA0, 4I1. Stmiwar Pdr,

Bajirao Pe*hrc Poth, Pune-411030

The Name of the Work Design, Supply, lnstallation, Commissioning, Operation and

maintenance of Microorganism Based 24 Hrs. Composting

Machine including civil work for a period of 5 years to Process

Organic Biodegradable Municipal Solid Waste. ( B - 2 Tender ) in

the jurisdiction of Bhavani Peth Ward Office. ( 4 Projects of 5 M.

Tone & 2 Projects of 3 M. Tone ) .
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1 . Under the authority as per the Mumbai Provincial Act 1949, pursuant to the
provisions of the said Act, the Hon' ble Municipal Commissioner asked for the said tariff (

Rate List ) and the above said tariff ( Rate List ) as per mentioned in this agreement is

approved by the Standing Committee, Pune Municipal Corporation as per Resolution No.

126dt.05/05 /2A15,alsotodepositasuretysumof Rs.8,83,000/ - (RupeesEightLakhs

and Eighty Three Thousand only ) for the proper and faithful execution of the terms and

conditions of this Agreement

Whenever the order is given, the contractor cannot complain that he has not been

given all the orders mentioned in the tender for this work as the order will be given at that
time. The contractor shall provide up to 50 per cent more work than the agreed tender at

the same rate in the contract.

2. The work order shall be issued to the contractor on the printed form of the
Municipal Corporation along with the signature of the Assistant Municipal Commissioner,

Solid Waste Managemenq and the work specified in the order shall be completed within the

stipulated period from the date of the order. This is a very important and binding term /
condition of this agreement.

However, the Hon' ble Joint Municipal Commissioner ( Solid Waste Management )

may extend this period for a good and sufficient cause. However, the person who will eecute

the agreement in fulfillment of this agreement has the absolute and sole right to decide how

much time extension should be given, and on which terms and conditions, whether there is

a right and sufficient reason for the time extension or not, considering the situation. Joint

Municipal Commissioner ( Solid Waste Management ) will have all the sole and eclusive

rights regarding this and , no complaint will be entertained in this regard and the right to

complain will not be with the Executant of this agreement.

3. The works mentioned in the tender form shall be get done by the by the Municipal

Corporation as and when required and as and when required by the Municipal Corporation,

the order shall be given to the contractor on the printed form of the Municipal Corporation

along with the signature of Hon' ble Joint Municipal Commissioner ( Solid Waste

Management ), if any order is not signed by this officer, the contractor shall not provide the

works. lf any person gives a verbal order and if the contractor carries out such works and if
there is a mistake in it, the contractor cannot claim the said amount from the Municipal

Corporation. On receipt of the order as mentioned above, in which the order has been given

by the Municipal Corporation for providing the necessary works, the works are to be done

within the prescribed time limit. The Joint Municipal Commissioner ( Solid Waste

Management ) and Hon' ble Assistant Municipal Commissioner, Solid Waste Management,

Pune Municipal Corporation will verify whether the machinery provided by the contractor

and the works on site are proper or not. After such a verification of this, in two sets / copies

of the records of the work should be prepared and the signatures of the officials or

employees of the municipal corporation, who will use the works of the constructed projects

and their signatures should be obtained on the two copies taken out after the use of the

work. lf such an arrangement is not made, and if there is any gap in the work done and the

work order of the project or if there is any misappropriation in the accounts, the contractor
This Marathi into English Translation is done by ANIL SHRIPAD GORE, Member, Translation Panel,
Gort. of Maharashtra appointed Vide GR.No. NAMIKA-2OI9iC. No 29lBhasha-2 Dated22 March 2021

Sign

AIVIL S. GORE
A-112, MtA,l PPAS D,471, Sha{rarPeh.

Ba$rao Pestnre Pah, Pune-411030

J
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b.

c.

will have to bear the load of the loss. lf any technical deficiencies or mistakes are found in

the project work done, lf the Hon' ble Municipal Commissioner is required to carry out the
project works at a higher rate than the tender rate, the contractor will be responsible for
paying that additional amount incurred to the Municipal Corporation. Moreover, the
Municipal Commissioner shall have the right to deduct the said amount from the amount of
the bills to be paid to the contractor or from the amount deposited in the tender guarantee.

4. After placing the order, the Joint Municipal Commissioner ( Solid Waste

Management ) or Hon ' ble Municipal Assistant Commissioner, Solid Waste Management

shall have the right to refuse the machinery and project work brought by the contractor to
fulfill the order, the works on the following circumstances / ground.

a. lf the work done by the contractor on the project is not as per the description

specified in the order -

lf the machinery is not supplied within the time specified in the order and -

lf the work specified in the order is not done -

5. The project machinery and construction works supplied to the contractor under this

contract should be kept in good working condition. Also, Hon' ble Joint Municipal

Commissioner ( Solid Waste Management ), Pune Municipal Corporation should also be

satisfied about the work carried out. Defective work should be promptly rectified at own

expense.

6. Work bills should be submitted up to the fifth day of the following month against

the quantity of the waste which has been scientifically processed in each month. These bills

will be paid, if the details are found correct as per the terms and conditions etc. Along with

this, the documents related to the last month regarding minimum wage, ESl, professional

tax, provident fund etc. must be furnished by the contractor.

7. The bill will not be paid unless 10 percent of the total amount is deposited to the

Pune Municipal Corporation in the form of a bank guarantee regarding the success of the

project.

8. The Contractor shall at no time be able to transfer the present contract or sublet it,

or transfer it to anyone else. The period from the date of completion of work and operation

of the specified project and the maintenance, repair period up to a calendar month shall be

considered as Defect Liability Period. lf the defects and deficiencies etc. are found in the

work done by the contractor during this twelve month period, then the contractor shall

repair and install it at his own expense as per the terms and conditions of the tender and

keep it in good condition during this period which is agreed, acknowledged and accepted by

the contractor. The Municipal Corporation will not pay any amount to the contractor for

such repairs. L % out of earnest money of Rs. 5,00,000 I - has already been paid by you

vide a demand draft out of the five percent of the tender amount shown in the

advertisement as maintenance charges from the contractor, the remaining amount is Rs.

1,00,360 I - and it should be paid into the municipaltreasury office within 8 days from the
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date of the issuing of the work order. Also 4 percent of the 5 percent deposit totaling Rs.

24,O1,440 / - will deducted as the deposit from the first three running bills. This deposit

amount will be held as reserved for a period of six calendar months after payment of the

final bill of the tender as per the terms and conditions of this tender. Those who execute

the agreement are not entitled to get interest on the said amount.

9. lf the contractor does not act according to the terms of this contract or if the

contractor breaches the contract in any way and thereby causes any loss to the Municipal

Corporation, the Hon' ble Municipal Commissioner shall have the right to deduct the

amount of the loss from the amount of the bill to be paid to the contractor, from the
guarantee amount or from any other amount to be received by the contractor from the

M unicipal Corporation.

11. lf every receipt for the amount due to the contractor under this contract is in the

name of the contractor' s firm or company and is signed by any of the partners, directors or

proprietors of the said firm or company, such receipt shall be sufficient receipt for the

amount to be delivered and the said receipt shall be sufficient for The amount due to the

Municipal Commissioner, Pune Municipal Corporation shall be deemed to have been duly

and fully paid.

12. All sums to be receivable by the contractor from this contract and the deposit

amount kept as security for the execution of this contract shall remain encumbrance by the

amount or other sums received by the Municipal Corporation from the contract or any other

contract or transaction of any nature from the contractor. Also, the burden of municipal

taxes or any other amount due by the contractor alone or jointly under the Mumbai

Provincial Municipal Corporation Act, 1949 or other laws in force shall remain with the said

amount and deposit amount. Similarly, on behalf of Pune Municipal Corporation, the Hon'

ble Municipal Commissioner shall at all times have the right to deduct the amount due from

the Contractor from the amount deposited by the Contractor with the Municipal

Corporation under this Agreement or from any other amount due to him.

6. Work bills should be submitted up to the fifth day of the following month against

the quantity of the waste which has been scientifically processed in each month. These bills

will be paid, if the details are found correct as per the terms and conditions etc. Along with

this, the documents related to the last month regarding minimum wage, ESl, professional

tax, provident fund etc. must be furnished by the contractor.

7. The bill will not be paid unless 10 percent of the total amount is deposited to the

Pune Municipal Corporation in the form of a bank guarantee regarding the success of the

project.
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8. The Contractor shall at no time be able to transfer the present contract or sublet it,

or transfer it to anyone else. The period from the date of completion of work and operation

of the specified project and the maintenance, repair period up to a calendar month shall be

considered as Defect Liability Period. lf the defects and deficiencies etc. are found in the

work done by the contractor during this twelve month period, then the contractor shall

repair and install it at his own expense as per the terms and conditions of the tender and

keep it in good condition during this period which is agreed, acknowledged and accepted by

the contractor. The Municipal Corporation will not pay any amount to the contractor for
suchrepairs.t% oulof earnestmoneyof Rs.5,00,0OOl - hasalreadybeenpaidbyyou
vide a demand draft out of the five percent of the tender amount shown in the

advertisement as maintenance charges from the contractor, the remaining amount is Rs.

1,00,360 I - and it should be paid into the municipaltreasury office within 8 days from the

date of the issuing of the work order. Also 4 percent of the 5 percent deposit totaling Rs.

24,0\,440 / - will deducted as the deposit from the first three running bills. This deposit

amount will be held as reserved for a period of six calendar months after payment of the

final bill of the tender as per the terms and conditions of this tender. Those who execute

the agreement are not entitled to get interest on the said amount.

9. lf the contractor does not act according to the terms of this contract or if the

contractor breaches the contract in any way and thereby causes any loss to the Municipal

Corporation, the Hon' ble Municipal Commissioner shall have the right to deduct the

amount of the loss from the amount of the bill to be paid to the contractor, from the

guarantee amount or from any other amount to be received by the contractor from the

Municipal Corporation

10. lf it is found that any condition is not complied by the contractor on time as per the

above condition, the Hon ' ble Municipal Commissioner shall have the right to immediately

cancel the contractor's tender and contract and confiscate the contractor's deposit amount

or such amount as he thinks fit. By keeping the tender and contract alive, the Hon' ble

Municipal Commissioner shall have the right to act as per the condition No - 4 and that right

shall not be affected in any way.

11. lf every receipt for the amount due to the contractor under this contract is in the

name of the contractor' s firm or company and is signed by any of the partners, directors or

proprietors of the said firm or company, such receipt shall be sufficient receipt for the

amount to be delivered and the said receipt shall be sufficient for The amount due to the

Municipal Commissioner, Pune Municipal Corporation shall be deemed to have been duly

and fully paid.

13. The right to settle any dispute arising out of this Agreement will lie with the Hon

Municipal Commissioner and the his decision will be binding.

14. lf any notice is required to be given to the Contractor on behalf of the Municipal

Corporation in connection with the transaction of this contract, the same shall be sent by

the Municipal Corporation to the registered address of the contractor firm or company or to
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the above mentioned address of the Contractor by post with a postal certificate or will be

affixed on the entrance of the place mentioned in the address. The contractor will not have

the right to claim that the notices have not been served in this manner.

15. The receipt of the deposit amount deposited as security for the due and faithful

performance of this contract shall not be given to any other party nor shdll the contractor

engage in any other serious risk. He has been given a clear understanding that unless the

said receipt is produced, the said deposit cannot be returned to the contractor.

16. lf during the term of this contract, the contractor breaks up the firm or the company

goes into the liquidation, he files for bankruptcy or unfortunately the contractor himself

dies, the contract shall be terminated immediately and the Hon. Municipal Commissioner

shall have the right to do so. Provided that the obligations of the contractor existing on the

day on which the contract is terminated shall not be affected or extincted by the

cancellation of the contract in accordance with this condition.

17. Scope of Work

The entire scope of work is divided into three parts as follows

18. Construction : The work is to be designed and carried out as per the construction

details and as per the suggestion of the Engineer - in - charge. lt will $e mandatory to

conduct necessary tests of construction materials. The bill will be paid fccording to the

measurements and work done on the actual site.

19. Electrical work : Mechanical and electrical work should be done on the site under

the direction and supervision of the MunicipalElectrical Engineerand a certificate should be

taken. The bill for the said work will be paid after 50 % of the machine is supplied, 20 %

after the machine is commissioned and the remaining 20 % after the machine has been

running for one month.

19.1 Operation and maintenance for five ( 5 ) years : The Contractor shall operate and

maintain the machinery in the designated capacity for 50 months for five ( 5 ) years. During

this time, the tenderer should take care of cleanliness and regular maintenance of

machinery and maintenance of all structural and electrical equipment. Also, the contractor

should appoint the necessary staff at the said place, who will work regularly and can always

guarantee performance. The maintenance and repair works of the project will be billed

monthly.

19.2 lf a part needs to be replaced, that part will replaced completely by the contractor at

his own expense during the O & M period. The contractor shall keep the machinery clean

and in good condition so as to prevent odours, flies, rodents etc.

19.3 : The successful contractor is required to obtain necessary ' consent to set up' and

' consent to operate ' certificates from the M. P. C. B. This should be done annually during

the contract period. The contractor shall maintain all the documents up - to - date and keep
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daily transaction record regarding interaction with the M. P. C. B. However, the contractor

shall pay the necessary fees payable to the M. P. C. B.

The contractor will be responsible for maintaining and following up with M. S. E. D.

C. L. regarding electricity supply as well as with other government and semi - government

organizations. Necessary fees will be paid through Municipal Corporation.

The contractor should keep a computer equipped with a specially developed

computer system to collect the information of incoming and outgoing garbage and manure

along with internet connection at the site.

The contractor shall install an l. P. based C. C. T. V. camera at each location and the

camera shall be permanently connected to the computer of the concerned department of
the Municipal Corporation. Such connection shall be made by the contractor at his own

expense.

20. Term of work

The total contract period for the entire work will be of 66 months. Out of the total contract

period, the maximum 5 months for Civil & Electrical works, and 5 ( five ) years, i. e. 60

months for O & M. lf the successful contractor has to shut down the machine for cleaning,

no O & M amount will be paid for that period. The O & M period will be considered from the

date of commencement of the project at full capacity.

2L. The Municipal Corporation shall be responsible for providing electricity and water

free of charge for running the daily project during the entire maintenance and repair period.

However, in case of interruption of electricity supply, water supply, the task of following up

the same will remain with the concerned contractor.

27.L According to the maximum capacity of the machine, 80 percent semi - separated

organic waste will be supplied by the Municipal Corporation, out of which the contractor

shall put maximum 85 percent of the waste into the machine after separation.

2L.2 On the other hand, if less than 85 per cent of the separated waste is supplied to the

machinery in a month due to the fault of the operator and loss of machinery is caused

because of it, the minimum amount the waste is processed shall be apportioned, and the O

& M amount for that month will be paid on pro rata basis only i. g. lf the operator processes

only 75 tonnes ( 50 per cent of the capacity of the machinery ) or more and less than 150

tons of waste per month and if the O & M amount is Rs. 15000 per month then whereas the

operator is only entitled to Rs. 7500 for that month. ( Rs. 15000 per 150 ton is Rs. 100 per

ton. Garbage received by the operator in a month is 75 ton at Rs. 100 per ton = Rs. 7500 for

that month )

22. DUTIES OF SUCCESSFUT CONTRACTOR

22.1 The successful contractor shall perform the technical work as per the items of work

description specified in the tender package and operate and maintain the machinery as per

the prescribed capacity for five years from the date of award of the work contract. During
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this period, the contractor shall carry out daily work to operate the machinery on a regular

basis and maintain all the structural and the electrical equipment. Also, the contractor
should appoint necessary personnel at the site who are knowledgeable about all O & M
works for running the machinery regularly and who can guarantee performance at all times.

22.2 The Tenderer Contractor shall be responsible for segregation of organic waste

supplied by the Municipal Corporation. No separate amount will be paid for that work.

22.3 The successful contractor shall furnish monthly O & M details in the following format
which shall be attested by the contractor as well as by the S. l. , D. S. l. , C. S. l. , W. M. O. &

the concerned Assistant Municipal Commissioner.

Format - 1- Forwasteprocessing

22.4 The successful contractor shall carry out laboratory testing of the compost as per the

following parameters and it shall be as per the parameters specified in M. S. W. M. 2000

Rules.

23. Job opportunity and working as per tender specification.

23.7 All work as specified in the ' Work Opportunity ' is to be carried out in a

productive, practical and strategic manner with proper use of material and time.

23.2 The contractor shall abide by the provisions of the contract and shall carry out the

work with care and diligence and all labor and materials related to the assessment and

maintenance of the work including tools and machinery, structural plans and other items of
permanent and temporary nature required for the said execution and maintenance. The

provisions which are required to be met, or which are mentioned in the contract, should be

fulfilled. The Tenderer shall be responsible for the quantity, suitability and safety of all work

and the manner in which the works are carried out.

24. Expected Risks and Contingencies
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24.1 lf the non - fulfilment of the execution of the contract is caused by war, anarchy,

invasion, movement of foreign enemies, riots, insurrections, revolutions, insurrections, riots

and public disturbances ( other than in relation to the contractor' s employees ), acts of
state, acts of God such as earthquakes, floods and other known epidemics, which are

unexpected and unknown to the contractor and if the contractor does not intend and in
respect of which he has not made provisions or insured, he may apply to the Joint Municipal

Commissioner for extension of time with evidence within seven days of occurrence of such

events. After careful study of the situation by the authorities, the contractor may be given

approval to extend the period if deemed necessary without any claim for damages for the

said period.

24.2 An extension of time obtained from the Hon. Municipal Commissioner does not

entitle the contractor to increase the price and does not release him from the terms of the

contract. lf the execution of the entire contract is suspended for more than six months due

to calamity, the Hon. Joint Municipal Commissioner and the contractor may discuss the

matter and decide to cancel the contract without any compensation to either side or may

execute the contract on previously agreed terms.

25. Labor Law Provisions

The contractor shall be responsible for payment of wages and other salaries to his

workers and employees in accordance with the Minimum Wages Act, Payment of Wages Act,

Workmen' s Responsibility Act, Workers' Compensation Act, E. S. l. The contractor shall be

subject to the provisions of the Nomination Act, Contractual Labor Control and Abolition Act

as well as the provisions of applicable laws and regulations from time to time.

25. Proficiency

The work or part of the work under the contract shall be carried out with using

equipments of good and acceptable quality and in a workmanship like manner and both the

work and equipment shall be in accordance with the specifications and specifics as given in

the map or such additional instructions, instructions and documents as may be necessary

and issued from time to time to the contractor and to the Municipal Corporation and it must

be carried out to the complete satisfaction of the Hon. Commissioner. The entire work shall

be in accordance with up - to - date and approved mechanical standards and shall result in

the minimum noise and minimum vibrations to the building structure.

27. Disputes and Jurisdiction

The meaning of the terms, conditions, specifications, maps, designs, as well as the

foregoing notices as well as the quality of the workmanship or materials used in the work or

any other question arising separately, claim, right, matter or object or the contract, designs,

maps, specifications; all decisions of the Hon. Municipal Commissioner with regard to

estimates, instructions, directions or all questions relating to the said circumstances or work

or execution or failure of execution during the work or after the completion or

abandonment of the work shall be final, final and binding on all the parties to this contract.
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28. Ownership of Compost

The compost will be completely owned by the contractor.

29. To enter into an agreement on behalf of the Municipal Corporation. He has handed

over the authority of the Municipal Commissioner to the Head of the department

The reason is Hon' ble Joint Municipal Commissioner ( Solid Waste Management )

has signed the present agreement.

As soon as the contract is prepared, I have executed it with my consent with
pleasure and common sense.

This be noted.

Date :

Witnesses :

1. Parimal M. Salunkhe,Sd / -

2. Vaibhav Gulab Satkar, Sd I -

M / s. Ecoman Enviro Solutions Pvt. Ltd

Mr. Bipin Salunkhe Sd / -

Director

The Executant herein.

The Party ofthe Second Part,

On Behalf of Pune Municipal Corporation,

Sign Translator

sd/- sd/-

Assistant Municipal Commissioner Joint MunicipalCommissioner

Solid Waste Management Solid Waste Management

Pune Municipal Corporation Pune MunicipalCorporation

On this Agreement the official Seal has been imprinted before us.

Pune Municipal Corporation

1.sd/-

2.sd l-
Members of Standing Committee,

Pune Municipal Corporation
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- : The Tender of the work : -

I am hereby submitting the tender for these works of the Municipal Corporation as

per the tender format 'given as per the given rules and agreement within the given time
and as per the given ( consolidated ) rate. However, I am bound by the cost of supply of
goods to the municipality as given in list ' A'

Name of the Works : Design, Supply, lnstallation, Commissioning, Operation and

maintenance of Microorganism Based 24 Hrs. Composting

Machine including civil work for a period of 5 years to Process

Organic Biodegradable Municipal Solid Waste. ( B - 2 Tender ) in

the jurisdiction of Bhavani Peth Ward Office. ( 4 Projects of 5 M.

Tone & 2 Projects of 3 M. Tone ) .

b ) The Tender of the Contractor a ) Project Establishment, Architectural Works Rs.

2,96,74,235 I - and setting up of the Electromechanical machinery and to implement it.

Expenditure of the works ( Rs. 4,09,60,000 / - ) with settlement Rs. 3,83,35,000 / -, thus

total Rs. 6,79,49,235 /- (ln words Rupees Six Crore, Seventy Nine Lakh, Forty Nine

Thousand Two Hundred Thirty Five Only ) with all taxes, )

The maintenance charges for five year Rs. 2,03,10,000 I - ( ln words Rupees Two Crore,

Three Lakh, Ten Thousand Only ) with all taxes.

C ) The Five Percent amount of tender amount will be deducted from the running bill.

D ) The amount to be recovered from the amount payable to the contractor, from total

5 % amount, the balance 4 % Security Deposit Amount will be deducted from their bill

amount.

e ) The tenure for the completion of the work, from the date of issuance of Work -

Order in writing : 66 Months, as per Work - Order,

lf my tender is accepted, I will comply all the terms in the Agreement and the

applicable provisions in the terms and if any failure to comply the term then I am binding to

deposit the amount mentioned in the terms with Municipal Corporation.

Contractor : M / s. Ecoman Enviro Solutions Pvt. Ltd.

Address : Gat No. 189, Jyotiba Nagar,

Talawade, Pune - 472114.
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BILLED

A B - 3309 Date 2l9lL5

Witnesses :

1. Parimal M. Salunkhe, Sd / -

2. Vaibhav Gulab Satkar, Sd / -

The said tender is accepted by the Municipal Commissioner for the Municipal Corporation.

Pune.

Date :

sd/-
Deputy Engineer,

Solid Waste Management
Municipal Corporation

sd/-
Assistant Municipal Commissioner,

Solid Waste Management,Solid
Pune M unicipal Corporation

sd/_
Joint Municipal Commissioner

Waste Management,Pune
Pune M unicipal Corporation

Pune M unicipal Corporation
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2

3

4

Appendix

Terms and conditions to be included in the contract regarding the prescribed provisions of
labor and industrial laws

The contractor concerned must have an up - to - date license issued by the
concerned authority.

The contractor shall pay wages to all the workers employed at the rate and time
prescribed from time to time as per the Minimum Wages Act.

The contractor shall distribute the wages to the workers before the authorized

representative / officer of Pune Municipality and get the signature of such

authorized representative / officer on the wage register.

Workmen on the same side, nature of work, time, minimum wages etc. given to the
workers by the contractor. A register should be kept with all the details.

It shall be mandatory to put up a notice showing the above particulars on a visible

board at the place of work.

Minimum Wages Act 1948, Provision of Wages Act 1936, Workmen ' s

Compensation Act 1923, State Workers' lnsurance Act 1948, Provident Fund Act

1952, Contract Labor (Regulation and Abolition ) Act 1970, etc. The Contractor

shall be required to comply with the provisions of all Labor and lndustrial Acts and

maintain the registers required by the relevant Acts.

The Contractor shall be required to make available to the employed workers the

facilities and concessions prescribed under all lndustrial Labor Acts.

All industrial workers as well as other laws as provided or may. The contractor shall

remain liable to pay the amount due as per the order of the court.

The concerned contractor shall be required to insure the work assigned to him and

all the workers on the work with the Government lnsurance Fund.

10. It shall remain the contractor ' s responsibility to comply with all provisions of the

Child Labor (Prevention and Regulation ) Act, 1986.

11 lmplementation of the provisions of the lndustrial and Labor Act The prescribed

annexure form an integral part ofthe contract and the contractor agrees and agrees

to comply with all the terms and conditions therein.

sd/-
Signature of Contractor ( Executant )

M / s. Ecoman Enviro Solutions Pvt. Ltd. by
Mr. Bipin Sanluke

Group no. 189, Jyotiba Nagar,

Talwade Pune 412114
Pune - 412114
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12. lmplementation of the provisions of the lndustrial and Labor Act The work
prescribed annexure forms an integral part ofthe contract and the contractor agrees

and agrees to comply with all the terms and conditions therein.

It shall remain the responsibility of the contractor to comply with all the provisions

of the Child Labor ( Prevention Rules ) Act, 1986.

13.

sd/-
Contractor' s signature

Round stamp of the Contractor
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MAHARASHTRA POLLUTION CONTROL BOAHD .

Tcl : 2403 0781 / 24Ot 0437
Fnr: 1402 4068
llii urll.
Wcbsite : http://nrpctt.rnah,nrc,rn
E.mail : mpcb@v.snl.net

No: BoIMSWNB.(c/ tAo

-
--

w\t7z

Kalpataru Folnl,
Znd ,3rd & 4lh lloor,
Opp.Clneplanet,
Nea Slon Ctrcle, Sion (E).
Mumbai - 40A 022.

Date:t010312016
FoRM.ilt

[Soe-RuleE(3)l
To.
Tlrc Irluuiclpnl Corruulssiorrcr,
Pune [lunicipnl Corporntion
Shinji Nagnr.
Punc. {ll 00[

sub: Autho.rizstion urrdcr rrru'icipal sorid rvaste (Mn.agerncnt und. Hurrrlling) ltules, 200U.
Rcf: Your npplicatio, ltrr grant of authorizor.ion drrrud zgrrrlzor6-

Tlr'e Mnrr*rqshtrn portutr.n cuntrot Board afkr exaruining thc proposarherrr,v uuthorizes'flrc conrmissidric;. r'unor,ruJ"jpiicJri'*"iion shiva;i Nasnr, punel'o op*atc Municipnl solid wustc Procr*singl lvasr{,'Dig;or,'ii'r"i""-ir;t., i.e. l3 nunrbcr ofcomposring prcnts *t .vnrious sites lnrerrrionqf in tr. iii".."r-'i r on lhe trrms andconditions (including rhe chndords ro b. ioniptietl iriiiD ;;;;i;;,t'ro'lt,is outhorizaiicn.
l. Thc validity of tha

bo soughr.
outhorizution is tiil g l/0I/20l?. After rhc vnlidity. renewal ofauthorizations is to

2. The Mrharashtrn Pollution (.lrrtrrcl Roard

,z-r{-r.:=rlr
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condition apphcnbh undor tha authorizal,ion
rvriting.

3. Aoy violation of pmvisions of ltluulcipal Sotirt lVsste (Manogement &
the EnvironrncDt

Ilondllng) Ilulcs, 2000 ot tnrcts the p6nal provitions of(Prouoction) Act, 1086 (20 of 1086).l. Tlrls ls issu cd with thc
nrccting hcld on 03/02/20r6.

approvol of ConsenL.Comrnittec of thc Bonrd in lls
5. Tlrls aullroriz.etlon ls grunrcd or. beiugorder paesorU to be passad by
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hlcnrbsr So
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ANNEXURE.I

Terms & Condit ion s to ope r:r ru rl u rucrp n l sohd \\'c s le' lilt'ttt;|: t|fl."ff t|;ii'fi 1

Faciliuy i.e. l3 nor#"ii-.J,i'pll'i"e plnnis at rarir'ru" 't"1::,.41'; 
dtii, ,ri"ii'"'gt'

Conullssio,r"". Pun. iut*i.jt'"r i'ipi" ti'n'S)riunji No go r' l'tt trt

operal,ing ogencies as mcntion belorr'

I3 numbcrs of microorgn[istrr bcsad of ftls]v cottrposting ptants of total

etpacity {9.E2 IvlT/ Day aro ns bclow'

Sr Project location

Man ar tlr

Tarachand 05

I

-- 
i.

.-i
25

Norc :lJ Otrl quarieo aod io.v-lyirrg nrea6 willrin a city may be enrmarked for filling only

with constructiJn'*""L, i"brie, rold'rvasle. r$ad drrst, silt from open drains & "

sieilar.ly "r". 
il.i"irert material, rvithout an1: prior preparalion' Afier 6lling'

ilffi;i,-i;"tJ;;i"rqbi.v be resen'ed us open spaccs, porks, pluysro*nds.

exlribirion'3rot'nis or p:ilking ' lots u'ith trt'es'

gi- 1t,e oao.r, ir]"i"Elro,n.rhi.site can be controlled bv pcriodic spraying of

microbiat "ilttt" 
or'llry rrritablc rnctlrod

. gl .{c Ghe initi"i-it"ge Lf collection of Nlunicipal Solid Wnstes thc rvaste

", '-iJ-i-,;"i 
"J 

r-"gregalion rhalt be cr.rried out !o avoid burden on thc rvasle

-. 
PtTTfl,*ir,ori,y shal! conrpl.v rviLh thtsc' rtdcs as per Lhe implernentatione. 

3f.ili:fiifl.r'"i'rr.{"r,"dure r o, p.rt'lg* (},r &}0 Rulis. e000.

a. 
."#:g"Tl"#fl?"lr?11,'J",;:l*Ii:[i;:',',H;il'J;]-,!liii",i],li?5*]ll';f!
infrectruclu" tf"t]ofop'ent for. collection' stornge' segrtgation' transportotion'

;;;;;;tl aisposal of rnunicipal eolid rvust4s'

1, All municipal eolid rvatlrr- Bertcrated,in a city or tt !o\rtl' shall bc msnagcd ond

handlcd in.rooor-iin""i'i,t,it,. cornpliance criterin and the procedure ltrid dorvn in

Schsdulc-II'

5,
}legistratc
Polluiiott

The municiPal authorirY rholl firrnish its annual rcport in Form-II, tc the District

3he l)ePutY Comtnissioner s,ith n copy to the lllaharaslrtrn
ot

Conuot Boord, orr dny of evtry ycsr

" ' .5.- j--,:---

@

CcpacitY Per Dnl'

Peshuve Pn
2. Vertak (iarr
3.

{.

Tophltr a,ta P rrmplqgltali-o.!5.
6.
7.

&
9.
10.

!1.
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r,r' hofore o[ tlre
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I

When an accident occur$ rrf any rnunicipol ggijd rvl.st{s collecsion, segrrqatior.
sloragc' processinlg, trcatnrent ond disposat facilirp,or landlill sirc or during thr
tronsportstion of such rvastos, the municipalourhoiitics shall forthu'itl ,opori ,t,
acciden! in Form-V to rhe.sccretaf In charyc of the Urban pe"etiprneni.
Department in metropolit,rri ciries iia.L ifrr Dietiicr Ortlector in all other.*rr,-"'

'Ihe waste processing and drsposul iuci[ties to be .;etu1, by the ]tunicipal.{rrlhority
Un their os'n or through au oporaror of u fncilitl' shall mect the speci0cations and
Standards as specified in sclrtidutcJll and I\,.

The ash generated slrall bu huntlled properly anu shrrll bc stored in a covered .ched
and dieposed off to the encluser und record of it.elrall bs maintained.

The gae cleaning systrm shall be insralled *ith *rpi'ehen.sive scrubhing syetemond shall bs annlyrrrd monthly for paramcters like
PCBs,PAlIs,Dioxins, Furuns, Il 25. CS2 cti.

'rhe inerr creaed during handling and proctssing ot'lvlstv shall be properll, land
6lled.

The municipal authority rvill have to abide by the provisiuns of Municipal Solid
Waste (Monagement & Iiendting) Rule.s, 2000.

Tlre Corporarion shdl establistvsct up anrl opurarr the facility et the eurliest to
comply rvith the rules es plr rmplementnUon $cheAuir. lsitl drrrvn in Scherlule i.

Tipigr and Dumper shalt be avoidert.. cJosed bc,J.t b:ns crn bo used or compactor
shall be used for MSW collccsions. 

.

Segregation ofMSW at sourcc and frcquency us per acdon ptan.

rtaw waste material shall nou be dumped/storcd temporary ai this site.

AII recyclable matori'l shrill be segregated oi sourcs and .before recoiving at
fiaposal sit€.

Process rcmediatcc and incrt moterial upto i.e. 2i % of the rvaste received for
processing glall be disposed scicntilicully to gorritnr.r, lnndf,ll site,

All mitigation measunes like odour, srnokc, firc, du,st, nuisancc etc. shall be taken
by Lhe corporation.

Environmenr Manrgcmerrt plan anil Di
and inplcnrentated by the corporation

saster Mnurgerncnt Plan shall be prepared

6.

7

8.

9.

10.

It.

r2.

rg.

14.

15.

16.

17.

18.

r9.
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20.

SLB
inI

t

:4:

Corporntion shrll to nretsu:'t.,.'ontirrurtusl.v lntptovrt lrt:d Acltit've the eiglrt itenrsof
tht Scrvicc [.cvct Bonc[rnirr.]iinx defirred antl dugir,v.i h1'the lt'finintrl'of Urhan'Development.Govt.of 

lruliu rrhrr:h nro it$ bolorv.

Perfornrance tndicntor of UEE6-
Uf)'s d

House l{old [.cvel (Joutragt' of SwI\,l SBryices(houre hotd l$Wo

of Collection o[ IvlS collected in 'l'onee per
in'l7dor').-&-

l)xtcnt o[ Segregotion of MSW(ltlSlt' sugrug;tlc'd in Four l00o/o

sln Co

of Becovery of IVasle Col \t' Procersed

and [.tsw
5 Extcnt of Scicntific Dispose!

'cornponent disposed in 'l7ds)'
D dsl

G Efficiency of Redrr:usal of s0Y,6

cornplaints received rn u mc,rtlhA{SWlvl cor

SLIJ 7 of Cost Rccovcry in SU/M Scruice.r('lbtol
MS\trr\'1li'otal 0 .{,J! ne"eg'Sli-t-ll

SLD 8 EfEciency in Coller'tiort . of S\\'M t)hurges(iloventre 900i

2t.C,oiforalion shall suhmit lhe conclete propo.sll rvith tinre-bound progrurnnte for
pmviding rvasre pru:essing facilitt' irr accordnnce rvith rlra IlfS\1'Rules,2000.

[Z.Coryoiiticrn shall keep thc rocord 9f installed ,or*t'i', Vs .actual r-ccd ond thc

outfut of olt Conrposting p'larrt"

Zs.Corporslion ghall subrniL an- irrcvocnb.-o P."nk 
(luornniee of Rs.25 lace co the Bosrcl

t--rr.ithi, 
lS days pcriod fronr is.tttanee o[this outhorization, rthich will be vslid for n

period of one year for opcrdlion and maintenan:e of the N'lS\1' facility and ro adhere

ittl VSrv Rules,20oo'

24.Coryoration ehaU impletnent-tlre'Lime$.oction plan for site sclqition, qcquisiriorr of
'-'lii[,-Tr"armeDt ond procrrssing of.eolirl trast'e as pur the l\linutes of the Order

itA.il1tZOtlt passed by Horr'ble High Gotrrt, Ivlurnbsi against the u,rit ptlition

No.t7'lUl998'

26,T1rc aulhorig:rtion is grirntetl ns.per the decision lrtken irl CC rn otl

alfia2o$.
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The Solid lVaste Management Rules, 2016

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 8th April, 2016

S.O. 1357(E).-Whereas the draft of the Solid Waste Management Rules, 2015 were
published under the notification of the Government of India in the Ministry of Environment, Forest
and Climate Change number G.S.R. 451 (E), dated the 3'd June, 2015 in the Gazette of India, part II,
Section3, sub- section (i) of the same date inviting objections or suggestions from the persons likely
to be affected thereby, before the expiry ofthe period ofsixty days fi'om the publication ofthe said
notification on the Solid Waste Management Rules,20l5 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3'd June,
2015:

And whereas, the objections or comments received within the stipulated period were duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management
and Handling) Rules, 2000, except as respect things done or omitted to be done before such
supersession, the Central Government hereby makes the following rules for management of Solid
Waste, namely: -

1. Short title and commencement. -
(1) These rules may be called the Solid Waste Management Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban
agglomerations, census towns as declared by the Registrar General and iensus Commissioner of
India, l[villages with population more than 3000,] notified areas, notified industrial townships, areas
under the control oflndian Railways, airports, airbases, Ports and harbours, defence establiihments,
special economic zones, State and Central government organisations, places of pilgrims, religious
and historical importance as may be notified by respective State government from time to timJ and
to every domestic, institutional, commercial and any other non-residential solid waste generator
situated in the areas except industrial waste, hazardous waste, hazardous chemicals, bio-medical
wastes, e-waste, lead acid batteries and radio-active waste, that are covered under separate rules
framed under the Environment (Protection) Act, 1986.

3.

787

Definitions - (l) In these rules, unless the context otherwise requires, -

l. "aerobic composting" means a controlled process involving microbial decomposition
oforganic matter in the presence ofoxygen;

2. "anaerobic digestion" means a controlled process involving microbial decomposition
oforganic matter in absence of oxygen;

3. "authorisation" means the permission given by the State pollution Control Board or
Pollution Control Committee, as the case may bL, to the operator of a facility or urban
local authority' or any other agency ..sponribl" for processing and disposal of solidwaste; ,

4' "biodegradable waste " means any organic material that can be degraded by micro-

Ins. the words and figure vide S.O. I I 52(E) dated I 9th March, 2020

rt
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788 The Solid ll/aste Management Rules, 2016

organisms into simpler stable compounds;

5' "bio-methanationrr. means a process which entails enzymatic decomposition of theorganic matter by microbial action to produce methane.irf, Uitgur;
6' "brand owner" means a person or company who se,s any commodity under aregistered brand label.

7' "buffer zone" means zone of no development to be maintained around solid wasteprocessing and. disposar facility, exceeding 5 Tp; ;i i;ffi; capacity. This w1r bemaintained within total land aiea allotted To. tt . ,oiia-*uii. p.o..rsing and disposalfacility.

8' "bulk waste generator" means and includes buildings occupied by the centralgovernment departments or undertakings, stui" 
- 
g;u.in-r.nt departments orundertakings, local bodies, public sector unieitakings oip.iuut, companies, hospitals,nursing homes' schools, coil.grs, universities, ottrei eauiaiionat institutions, hostels,hotels, commerciar establishrients, markets,-praces 
"i-*".rrrip, stadia and sportscomplexes having an average waste generatron .ut".r...airg I oor.g per day;

9. "bye-laws" means. reguratory framework notified by local body, census town andnotified area townships for falilitating the implemen#ion orrir"r. rules effectively intheirjurisdiction.

10' "census town" means an urban area as defined by the Registrar General and censusCommissioner of India;

ll. "combustibre waste" means non-biodegradabre, non-recyclabre, non_reusabre, non_hazardous solid waste having minimum-calorific value 
"i...iing 1500 kcal/kg andexcluding chlorinated materials Iike plastic, wooa putp, et;; 

"

12' "composting" means a controlled process involving microbial decomposition oforganic matter;

l3' "contractor" means a person or firm that undertakes a contract to provide materials orlabour to perform a service or do ajob for service providing authority;
14' "co-processing" means use of non-biodegradable and non recyclable solid wastehaving calorific value exceeding 1500 kcal is raw material;; u; 

" 
source ofenergy orboth to replace or supplement th-e natural mineral ..ror..", undlossil fuels in industrialprocesses;

l5' "decentralised processing" means establishment of dispersed facilities for maximizingthe processing ofbio-degriduul" waste and recovery 
"ri..y.r"ui.s closest to the sourceof generation so as to minimize transportation of wiste r"ipr"..rrirg or disposal;

16' "disposal" means. the final and safe disposal_ofpost processed residual solid waste andinert street sweepings and silt from suria.e aruin, on'iuni 
^ip".in.a in schedule I toprevent contamination of ground water, surface water, ,;bii| air and attraction ofanimals or birds;

17. "domestic hazardous waste,, means discarded paint drums, pesticide cans, cFL bulbs,tube lights, expired medicines, broken -...uiy thermomeiers, used batteries, usedneedles and syringes and contaminated gauge, etc., generated at the household level;
l8' t'door to door collection" means collection of solid waste from the door step ofhouseholds, shops, commercial establishments, offices, institutional or any other nonresidential premises and includes coilection'of such *;;;.-f.", entry gate or adesignated rocation on the ground nooiin a.housing,".i.tv, -rrti storied building orapartments, large residenriar, commercial or institut[""1.;;;i;; or premises;
l9' "dry waste" means waste other than bio-degradable waste and inert street sweepings

ilX-ll'*:?"T:ff::i' and non recvciabre- *u,t., .o*t,,iiir. *u,t" and sanitaiy

\
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The Solid Waste Management Rules, 2016

20. "dump sites" means a land utilised by local body for disposal of solid waste without
following the principles of sanitary land filling;

21. "extended producer responsibility" (EPR) means responsibility of any producer of
packaging products such as plastic, tin, glass and corrugated boxes, etc., for
environmentally sound management, till end-of-life of the packaging products;

22. "facility" means any establishment wherein the solid waste management processes
namely segregation, recovery, storage, collection, recycling, processing, treatment or
safe disposal are carried out;

23. "fine" means penalty imposed on waste generators or operators of waste processing
and disposal facilities under the bye-laws for non-compliance of the directions
contained in these rules and/or bye- laws

24. "Form" means a Form appended to these rules;

25. "handling" includes all activities relating to sorting, segregation, material recovery,
collection, secondary storage, shredding, baling, crushing, loading, unloading,
transportation, processing and disposal ofsolid wastes;

26. "inerts" means wastes which are not bio-degradable, recyclable or combustible street
sweeping or dust and silt removed from the surface drains;

27. "incineration" means an engineered process involving burning or combustion of solid
waste to thermally degrade waste materials at high temperatures;

28. "informal waste collector" includes individuals, associations or waste traders who are
involved in sorting, sale and purchase ofrecyclable materials;

29. "leachate" means the liquid that seeps through solid waste or other medium and has
extracts ofdissolved or suspended material from it;

30' " local body" for the purpose of these rules means and includes the municipal
corporation, nagar nigam, municipal council, nagarpalika, nagar palika parishad,
municipal board, nagar panchayat and town panchayat, census towns, notified ur.ur unj
notified industrial townships with whatever name they are called in different States and
union territories in India;

31. "materials recovery facility" (MRf') means a facility where non-compostable solid
waste can be temporarily stored by the local body or any other entity mentioned in rule
2 or any person or agency authorised by any ofthem to facilitate iegregation, sorting
and recovery of recyclables from various components of waste by auihoiised informa'i
sector ofwaste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2 for the purpose before the waste is delivered or taken
up for its processing or disposal;

32. "non-biodegradable waste" means any waste that cannot be degraded by
microorganisms into simpler stable compounds;

33. "operator of a facility" means a person or entity, who owns or operates a facility for
handling solid waste which includes the local body and any other entity or ug.*y
appointed by the local body;

34' "primary collection" means collecting, lifting and removal of segregated solid waste
from source of its generation incruding househords, shops, office, urd uny other non-
residential premisi:s or from any collection points or any otler location rprrin"a Uy tt,.
local body;

35' "processing" means any scientific process by which segregated solid waste is handled
for the purpose ofreuse, recycring or transfoimation inti nrw products;

36' "recycling" means the process of transforming segregated non-biodegradable solidwaste into new material or product or as raw materiatior'producing new products which
may or may not be similar to the original products;

789
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790 The Solid ll'aste Management Rules, 2016

37' "redevelopment" m.eans rebuilding of old residential or commercial buildings at thesame site, where the existing buildings and other infrastructures have becomedilapidated;

38' "refused derived fuel"(RDF) means fuel derived from combustible waste fraction ofsolid waste like^plastic, wood, pulp or organic waste, other than chlorinated materials,in the form of 
.pelrets or rurr produced by drying, ,t."Jaing, a.r.,ya."ilrg "rjcompacting of solid waste;

39' "residual solid waste" means and includes the waste and rejects from the solid wasteprocessing facirities which are not suitabre for recycring o. fu.ther processing;

40' "sanitary land filling " means the final and safe disposal of residual solid waste andinert wastes on land in a facility designed with protectiv;;.;;;..r against pollution ofground water, surface water and fugitive air dust, wind-blown litter, bad od"ur, n..hazard, animal 
.menace, bird mena-ce, pests or rodents, greenhouse g"; ;;i;;i;,persistent organic pollutants slope instability and 

".orion;' 
-

41' "sanitary waste" means wastes comprising of used diapers, sanitary towels or napkins,
tampons, condoms, incontinence sheets and any other simiiu. waste;

42. "Schedule" means the Schedule appended to these rules;

43' "secondary storage" means the temporary containment of solid waste after collectionat secondary waste storage depots or ttlRfr or bins fo. o^u.d t.unrportutitn ;iih;waste to the processing or disposal facility;

44' "segregation" ,."11t sorting and separate storage of various components of solid wastenamely biodegradable was.tes including agricultireanJ i"i.v *"rtr, non biodegradablewastes including recyclable waste, non- iecyclable .ornurrtiUt" waste, sanitary wasteand non recyclable inert waste, domestic iazardous *uri.r,-*a construction anddemolition wastes;

45' '.service provider" means an authority providing public utility services like water,sewerage, electricity, telephone, roads, drainag., .i"j
46' "solid waste" means and includes solid or semi-solid domestic waste, sanitary waste,commercial waste, institutional waste, catering and market waste and other nonresidential wastes, street sweepings, silt removed or collected from the surface drains,horticulture waste, agricutture ana dairy waste, treated bio-medical waste excludingindustrial waste, bio-medicar waste und .-*urt., L"iL;-*;;;e, radio-active wastegenerated in the area under the local authorities and other entities mentioned in rule 2;
47' "sortingt' means s,eparating various components and categories of recyclables such aspaper, plastic, card-boards, metal, glass, etc., from mixed-waste as may be appropriateto facilitate recycling;

48' "stabilising" means the biological decomposition of biodegradable wastes to a stablestate where it generates no leachate or offensive odours una i- ni ro. application to farmland, soil erosion control and soil remediation;

49' 6'street vendor" means_any person engaged-in vending of articres, goods, wares, fooditems or merchandis.e of eveiyday use-oi offering .oii.", io it.,. g.n".ut pubric, in astreet, lane, side walk, footpath, pavement, pubfc parkt. u1y'o*,". pubric place orprivate area, from a temporaiy built up structure or by moving fiom place to place andincludes hawker, peddrer, rquutt". and alr oth.er synony.ou, Erm which may be localor region specific; and the words "street vending" with th.i;;;-.atical variations andcognate expressions, shall be construed accordingly;

50' "tipping fee" means a.f9e o1 support price determined by the local authorities or anystate agency authorised by. the-State government to be paid to the concessionaire oroperator of waste processing facility or for disposal 
"'f 

.*iar.r solid waste at thelandfill;
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"transfer station" means a facility created to receive solid waste from collection areas
and transport in bulk in covered vehicles or containers to waste processing and, or,
disposal facilities;

I'transportation". means conveyance of solid waste, either treated, partly treated or
untreated from a location to another lecation in an environmentally sound manner
through specially designed and covered transport system so as to prevent the foul odour,
littering and unsightly conditions;

66treatment" means the method, technique or process designed to modiff physical,
chemical or biological characteristics or composition of any waste so as to reduce its
volume and potential to cause harm;

"user fee" means a fee imposed by the local body and any entity mentioned in rule 2
on the waste generator to cover full or part cost of providing solid waste collection,
transportation, processing and disposal services.

"vermi composting" means the process of conversion of bio-degradable waste into
compost using earth worms;

"waste generator" means and includes every person or group of persons, every
residential premises and non residential estabjiJhments inJtuaing Indian Railways,
defense establishments, which generate solid waste;

"waste hierarchy" means the priority order in which the solid waste is to should
be managed by giving emphasis to prevention, reduction, reuse, recycling, recovery
and disposal, with prevention being the most preferred option and the disposal at thl
landfill being the least;

"waste picker" means a person or groups of persons informally engaged in collection
and recovery ofreusable and recyclable solid waste from the source ofwaste generation
the streets, bins, material recovery facilities, processing and waste disposal faiilities for
sale to recyclers directly or through intermediaries to earn their livelihood.

791

52.

5l

53

55

56.

54.

57

58

(2) Words and expressions used herein but not defined, but defined in the Environment
(Protection) Act, 1986, the Water (Prevention and Control of Pollution) Act, l974,Water (prevention
and Control of Pollution) Cess Act, 1977 andthe Air (prevention and iontrol of follution) Act, lggl
shall have the same meaning as assigned to them in thl respective Acts.

4. Duties of waste generators. - (l) Every waste generator shall, _

(a) segregate and store the waste generated by them in three separate streams namely
bio-degradable, non bio-degradable and domestic hazardous wastes in suitable bins and
handover segregated wastes to authorised waste pickers or waste collectors as per the direction
or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the
pouches provided by the manufacturers or brand owners ofihese products or in a suitable
wrapping material as instructed by the local authorities and shall piace the same in the bin
meant for dry waste or non- bio-degradable waste;

(c) store separately construction and demolition waste, as and when generated, in hisown premises and shall dispose off as per the Construction and Deirolition Waste
Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately
in his own premises and dispose of as per the directions of the local body from time to time.

(2) No waste generator shall throw, burn or burry the solid waste generated by him, onstreets, open public spaces outside his premises or in the drain or water bodies.

(3) All waste generators shall pay such user fee for solid waste management, as specified
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in the bye-laws of the local bodies.

(4) No person shall organise an event or gathering ofmore than one hundred persons at any
unlicensed place without intimating the local body, at leasi three working days in advance and such
person orthe organiser ofsuch event shall ensure segregation ofwaste atiouice and handing over of
segregated waste to waste collector or agency as specified by the local body.

(5) Every street vendor shall keep suitable containers for storage ofwaste generated during
the course ofhis activity such as food waste, disposable plates, cups, cans, wrappers, coconut shells,
leftover food, vegetables, fruits, etc., and shall deposit such waste at waste storage depot or container
or vehicle as notified by the local body.

(6) All resident welfare and market associations shall, within one year from the date of
notification of these rules and in partnership with the local body ensure r"g..guiion of waste at source
by the generators as prescribed in these rules, facilitate colliction of segregated waste in separate
streams, handover recyclable material to either the authorised waste pi&..r or the authorised
recyclers. The bio-degradable wasteshall be processed, treated and disposid offthrough composting
or bio-methanation within the premisds as far as possible. The residual waste shall b-e given to the
waste collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one
year from the date of notification of these rules and in partnership with the local body, ensure
segregation ofwaste at source by the generators as prescribed in these rules, facilitate coliection of
segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers orthe authorizsd recyclers. The bio-degradable waste shall be processed, treated and disposed
offthrough composting or bio-methanation within the premises as far as possible. The residual waste
shall be given to the waste collectors or agency as directed by the local body.

(8) All hotels and restaurants shall, within one year from the date of notification of these
rules and in partnership with the local body ensure segregation ofwaste at source as prescribed in
these rules, facilitate collection ofsegregated waste in separate streams, handover recyclable material
to either the authorised waste pickers or the authorised recyclers. The bio-degradabll waste shall be
processed, treated and disposed off through composting or bio-methanation within the premises as
far as possible' The residual waste shall be given to the waste collectors or agency as diricted by the
local body.

5. Duties of Ministry of Environment, Forest and Climate Change. - (l) The Ministry of
Environment, Forest and Climate Change shall be responsible for iver ali monitoring the
implementation of these rules_in the country. It shall conititute a Central Monitoring Comriittee
under the Chairmanship of Secretary, Ministry of Environment, Forest and Climate Change
comprising officer not below the rank of Joint Secretaly or Advisor from the following namely, -

l) Ministry of Housing and Urban Affairs

2) Ministry ofRural Development

3) Ministry of Chemicals and Fertilizers

4) Ministry of Agriculture

5) Central Pollution Control Board

6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation

8) Rural Development Departments from two State Governments by rotation

9) Three Urban Local bodies by rotation

l0) Two census towns by rotation

ll) FICCI, CII
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12) Two subject experts

(2). This Central Monitoring Committee shall meet at least once in a year to monitor and
review the implementation of these rules. The Ministry of Environment, Forest and Climate Change
may co-opt other experts, if needed. The Committee shall be renewed every three years.

6. Duties of Ministry of Housing and Urban Affairs. - ( I ) The Ministry of Housing and Urban
Affairs shall coordinate with State Governments and Union territory Administrations to, -

(a) take periodic review of the measures taken by the states and local bodies for improving
solid waste management practices and execution of solid waste management projects funded by the
Ministry and external agencies at least once in a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on
waste to energy in consultation with stakeholders within six months from the date of notification of
these rules;

(c) facilitate States and Union Territories in formulation of state policy and strategy on
solid management based on national solid waste management policy and national urban sanitation
policy;

(d) promote research and development in solid waste management sector and disseminate
information to States and local bodies;

(e) undertake training and capacity building oflocal bodies and other stakeholders; l[***]

(0 provide technical guidelines and project finance to states, Union territories and local
bodies on solid waste management to facilitate meeting timelines and standards, 2[and]

3119; .ntu." the implementation of these rules by the States and the Union territories as per rule
I ll.

7- Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers. - (l) The
Department of Fertilisers through appropriate mechanisms shall, -

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the
ratio of 3 to 4 bags: 6 to 7 bags by the fertiliser companies to the extent compost is made
available for marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India. - The Ministry of Agriculture
through appropriate mechanisms shall, -

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation ofcompost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their
authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of
compost visa-a-vis chemical fertilizers while applying compost to farmland.

9' Duties of the Ministry of Power. -The Ministry of Power through appropriate mechanisms
shall, -

(a) decide tariffor charges for the power generated from the waste to energy plants based
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Omitted the word "and" vide S.O. I 152(E) dated l gth March, 2020

Ins. the word "and" vide S.O. I 152(E) dated l gth March, 2020

Ins. sub-.ruIe 4(iii) vide S.O. I 152(E) dated t gth March, 2020
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compulsory purchase power generated from such waste to energy plants by distribution

on solid waste.

(b)
company.

10' Duties of Ministry of New and Renewable Energy Sources- The Ministry of New andRenewable Energy Sources through appropriate mechanismiihall, _

(a) facilitate infiastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

11' Duties of the Secretary-in-charge, Urban Development in the States and Unionterritories. - (l) The Secretary, Urban Development Department in the State or Union territo.ythrough the commissioner or Dlrector of Municipal Administration oiDirector of local bodies shall,

(a) prepare a state policy and solid waste management strategy for the state or the unionterritory in consultation with stakeholders including repreientatire oiwaste pickers, selfhelp groupand. similar groups working in the field of waste management consistent with these rules, nationalpolicy on solid waste management and national urban ianitatio; p;ii;y of the Ministry of Housingand Urban Affairs, in a period not later than one year from the date ofnotification ofthese rules;
(b) while preparing-State policy and strategy on solid waste management, Iay emphasis onwaste reduction, reuse'.rec.ycling, recov".y and opti*mum utilisation tf various components of solidwaste to ensure minimisation of waste going to the Iandfill and minimise impact oiroiiJ*urt. *human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informalsector of waste pickers, waste collectors and recycling indultry in r.a*ing *urt.'ura-i.oria"^u.ouaguidelines regarding integration ofwaste picker or informal waste collectors in the waste managementsystem.

(d) ensure implementation of provisions of these rules by all local authorities;
(e) direct the town planning department of the State to ensure that master plan of every cityin the State or Union territory provisions ior setting up of soriJ ;r;;;;;""rting and disposal facilitiesexcept for the cities who are members of common waste processing facility or regional sanitarylandfill for a group ofcities; and

(0 ensure identification and allocation of suitable land to the local bodies within one yearfor setting up of processing and disposal facilities for solid wastes anJ incorporate them in the masterplans.(land use plan) of the State or as the case may be, cities through metropolitan and districtplanning committees or town and country planning department;

(g) direct the town planning department of the State and local bodies to ensure that aseparate space for segregation' storage, decentralised processing orroiia waste is demarcated in thedevelopment plan for group housing i. 
"ornr...lur, 

irfutuiiorui-". 
"rv ",rr* 

non-residentiui .orpr.*exceeding 200 dwelling or having a plot area exceeding 5,000 square meters;

(h) direct the developers of Special Economic Zone, Industrial Estate, Industrial park toearmark at least five percent of the total area of the plot or .inirn;; ;;e plots or sheds ro, ..*.,r.ryand recycling facility.

(i) facilitate establishment of common regional.sanitary land fill for a group of cities andtowns falling within a distance of 50 km (or more) Irom the ..!iJnui ru.irity on a cost sharing basisand ensure professional management of such sanitary landfills;

0) arrange for.capacity building of local bodies in managing solid waste, segregation andtransportation or processing ofsuch waste at source;

(k) notify buffer zone for the solid waste processing and disposal facilities of more than
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five tons per day in consultation with the State Pollution Control Board; and

0) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner. - The District
Magistrate or District Collector or as the case may be, the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) ofrules I I for
setting up solid waste processing and disposal facilities to local authorities in his district in close
coordination with the Secretary-in-charge of State Urban Development Department within one year
from the date of notification of these rules;

(b) review the performance oflocal bodies, at least once in a quarter on waste segregation,
processing, treatment and disposal and take corrective measures in consultation with the
Commissioner or Director of Municipal Administration or Director of local bodies and secretary-in-
charge of the State Urban Development.

13. Duties of the Secretary-in-charge of Village Panchayats or Rural Development
Department in the State and Union territory. - (l) The Secretary-in-charge of Village Panchayats
or Rural Development Department in the State and Union territory shall have the same duties as the
Secretary-in-charge, Urban Development in the States and Union territories, for the areas which are
covered under these rules and are under theirjurisdictions.

14. Duties of Central Pollution Control Board. -The Central Pollution Control Board shall, -

(a) co-ordinate with the State Pollution Control Boards and the Poltution Control
Committees for implementation of these rules and adherence to the prescribed standards by local
authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in
respect ofall solid waste processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing
facilities or treatment technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least
once in a year, the implementation of prescribed environmental standards for solid waste processing
facilities or treatment technologies and compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees
on use ofany new technologies for processing, recycling and treatment of solid waste and prescribe
performance standards, emission norms for the same within 6 months;

(0 monitor through State Pollution Control Boards or Pollution Control Committees the
implementation of these rules by local bodies;

(g) prepare an.annual report on implementation of these rules on the basis of reports
received from State Pollution Control Boards and Committees and submit to the Ministry of
Environment, Forest and Climate Change and the report shall also be put in public d"ril; 

--'

(h)- publish guidelines.for maintaining buffer zone restricting any residential, commercialor any other construction activity from the outer boundary of the w-aste- processing and disposal
facilities for different sizes of facilities handling more than five tons per dayof solid iaste;

.. (i) publish guidelines, from time to time, on environmental aspects of processing anddisposal of solid waste to enable local bodies to comply with the provisions of these rules; and

0) provide guidance to States or Union territories on inter-state movement of waste.
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15', Duties and responsibilities of local authorities and village panchayats of census townsand urban agglomerations. - The local authorities and panchayats-shall, -

(a) prepare a solid was-te management plan as per state policy and strategy on solid waste
management within six months from the date of notificaiion of stat. poll.y and str:aiegy una,uUrit
a copy to respective departments of State Government or union terriiory Administrat]ln oi ug.n.y
authorised by the State Government or Union territory Administration;

. -.(b) arrange for door to door collection of segregated solid waste from all householdsincluding slums and informal settlements, commercial, i-nstitutional and other non residentialpremises' From multi-storage buildings, large commercial complexes, malls, housing 
"on1pl.*.r,etc., this may be collected from the entiy gatJ or any other designated location;

(c) establish a system to recognise organisations of waste pickers or informal wastecollectors and promoteand establish u tyit.* forlntegration orthese authorised waste-pickers andwaste collectors to facilitate their participation in solii waste man-agement including door to doorcollection of waste;

(d) facilitate formation of SelfHelp Groups, provide identity cards and thereafter encourageintegration in solid waste management including aoo.io door cottection of waste;

^ !e) frame bye-laws incorporating the provisions of these rules within one year from the dateof notification of these rules and ensure timelyimplementation;

(0 prescribe from time to time user fee as deemed appropriate and collect the fee from thewaste generators on its own or through authorised agency;

G) direct waste generators not to litter i.e throw or dispose of any waste such as paper,water bottles, liquor bottles, soft drink canes, tetra packs, fruit p".i, *upp.rs, etc., or burn or burrywaste.on streets, open pu_blic spaces, drains, waste bodies urd to ,.g..gute the waste at source asprescribed under these rules and hand over the segregated waste to aluth-orised the wuste p-i.keis orwaste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient spacefor sorting ofrecyclable materials to enable informal or authlrised iaste pickers and waste collectorsto separate recyclables from the-waste and provide easy access to wasie pickers and recyclers forcollection.ofsegregated recyclable waste suih as paper, plastic, metal, glass, textile from the sourceofgeneration or from material recovery facilities; Bin, io..to.ug. oitio-a.g.uaable wastes shall bepaintedgreen,thoseforstorageofrecyclablewastesshall bep.l"nt.dr[blue]-andthoserorsiorrg.or
other wastes shall be printed black;

(i) establish waste deposition centres for domestic hazardous waste and give direction for\ryaste generators to deposit domestic hazardous wastes at this centre for its safe disposal. Such facilityshall be established in a city or town in a manner that o-ne centre is *i ,p ro, th. ur;;ii;;;;;;;"r.kilometers or part thereof and notify the timings of receiving aor.'rti. hazardous waste at suchcentres;

0) ensure safe storage and transportation ofthe domestic hazardous waste to the hazardouswaste disposal facility or as may be direcied by the State Pollution control Board or the pollution
Control Committee;

(k) direct street sweepers not to burn tree leaves collected from street sweeping and store themseparately and handover to the waste colrectors or agency authorised by locar body;

(l) provide training on solid waste management to waste-pickers and waste collectors;
(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to daybasis and promote setting up of dicentralised compost plani'or bio-methanation plant at suitablelocations in the markets or in the vicinity of markets 

"nru.ing 
rrvgi*t-.""ditions;

I 
sobu,i*rrd for the rvord "white" the word "brue" by G.S.R. 29s(E) dated l 0.4.2019
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(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on
alternate days or twice a week depending on the density of population, commercial activity and local
situation;

(o) set up covered secondary storage facility for temporary storage ofstreet sweepings and
silt removed from surface drains in cases where direct collection of such waste into transport vehicles
is not convenient. Waste so collected shall be collected and disposed ofat regular intervals as decided
by the local body;

(p) collect horticulture, parks and garden waste separately and process in the parks and
gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing facilities like compost
plant, bio-methanation plant or any such facility. Preference shall be given for on-site processing of
such waste;

G) transport non-bio-degradable waste to the respective processing facility or material
recovery facilities or secondary storage facility;

(0 transport construction and demolition waste as per the provisions of the Construction
and Demolition Waste Management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-
gas generation, decentralised processing ofwaste at community level subject to control ofodour and
maintenance of hygienic conditions around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks,
gardens maintained by the local body and wherever possible in other places under its jurisdiction.
Incentives may be provided to recycling initiatives by informal waste recycling sector.

(v) facilitate construction, operation and maintenance of solid waste processing facilities
and associated infrastructure on their own or with private sector participation orlhrough any agency
for optimum utilisation of various components of solid waste adopting suitable technology inctiraing
the following technologies and adhering to the guidelines issued by the Ministry of frtusing and
Urban Affairs from time to time and standards prescribed by the Central Pollution Control Board.
Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any
other appropriate processing for bio-stabilisation ofbiodegradable wastes;

b) waste to energy processes including refused derived fuel for combustible fraction of
waste or supply as feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and
maintenance ofsanitary landfill and associated infrastructu.. ur p.r schedule I for disposal ofresidual
wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and
maintenance of solid waste management services in ihe annual budget ensuring that funds for
discretionary functions of the local body have been allocated only afteimeeting th-e requirement of
necessary funds for solid waste management and other obligatory functions of tIe local body as per
these rules;

(V) make an application in Form-I for grant of authorisation for setting up waste processing,
treatment or disposal facility, if the volume of waste is exceeding five metric tones per day including
sanitary landfills from the State Pollution Control Board or the Follution Control iommittee, as the
case may be;

(z) submit application for renewal of authorisation at least sixty days beforethe expiry of
the validity of authorisation;

(za) prepare and submit annual report in Form IV on or before the 30th April ofthe succeeding
year to the Commissioner or Director, Municipal Administration or designated Officer;
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(zb) the annual report shall then be sent to the Secretary-in-charge of the State UrbanDevelopment Department or village panchayat or rural deve lopmenl department and to the respective
State Pollution Control Board or Pollution iontrol Committe; by the 3il $ t,tuy of .u".f y"*;'

(zc) educate workers including contract workers and supervisors for door to door collection ofsegregated waste and transporting the unmixed waste during pii.u.y and secondary transportaiion toprocessing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment includinguniform, fluorescent ju*.t, hand gloves, raincoats, appropriate foot wear and masks to all workershandling solid waste and the same are used by the workforce;

(ze) ensure that provisions for setting up ofcenters for collection, segregation and storage ofsegregated wastes, are incorporated in building plan while grantinjupp.olrlt orurltding plan of agroup housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters orfails to comply with the provisions of these rules and ai"g"ut, prwgf; to officers or local bodies tolevy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaignand educate the waste generators on the fol-lowing; namely: -

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste_ into bio-degradable, non-biodegradable(recyclable and combustible), sanitary waste and domestic hazaidous wastes ut ,or..J; 
-'

(v) practice home composting, vermi-composting, bio-gas generation or communitylevel composting;

(vi) wrap securelylsed sanitary waste as and when generated in the pouches providedby the brand owners or a suitable wuppirg as prescribed by ihe locat body and place the samein the bin meant for non- biodegradabli waste;

(vii) storage ofsegregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste collectors, recyclers or wastecollection agencies; and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any otherperson authorised by the local body for susiainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23for setting up and operationalisation oisanitary landfill is over;

. (zi) allow only theron-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste and pre-processing rejects and residues frim waste processing facilities to goto sanitary landfill and the sanitary landfrll sites shall meet the tp..in."i"rs as given in Schedule-I,however, every effort shall be made to recycle or reuse the rejecis to achieve the desired objective ofzero waste going to landfill;

(zj) investigate and analyse all old open dumpsites and existing operational dumpsites for theirpotential of bio-mining and bio-remediation and wheresoeu.r i.uriuf,, iake ne..sru.v 
".ii"r, t ui"-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall bescientifically capped as per landfill capping norms to prevent further damage to the environment.

6
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Ins. sub-.ruIe (zk) vide S.O. I 152(E) dated l gth March, 2020

l[(zl) collect and transpoft bio-degradable, non-bio-degradable and domestic hazardous waste
from households including slums and informal settlements, commercial, institutional and other
nonresidential premises, multi-storey buildings, large commercial complexes, malls, housing
complexes and the like in compartmentalised and covered vehicle to thi respective processin!
facilityl.

16. Duties of State Pollution Control Board or Pollution Control Committee. - (l) The State
Pollution Control Board or Pollution Control Committee shall, -

(a) enforce these rules in their State through local bodies in their respective
jurisdiction and review implementation of these rules at liast twice a year in close coordination
with concerned Directorate ofMunicipal Administration or Secretary-in-charge of State Urban
Developm ent Department;

(b) monitor environmental standards and adherence to conditions as specified under
the Schedule I and Schedule II for waste processing and disposal sites;

(c) examine the proposal for authorisation and make such inquiries as deemed fit,
after the receipt of the application for the same in Form I from the local body or any other
agency authorised by the local body;

(d) while examining the proposal for authorisation, the requirement of consents
under respective enactments and views of other agencies like the Statl Urban Development
Department, the Town and Country Planning Depaltment, District Planning Committee or
Metropolitan Area Planning Committee, as may be applicable, Airport or Aiibase Authority,
the Ground Water Board, Railways, power distribution companies, highway department and
other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or
an operator ofa facility orany other agency authorised by tocal body stipulating compliance
criteria and environmental standards as specified in Schedules I und' u inciudini other
conditions, as may be necessary;

(0 synchronise the validity of said authorisation with the validity of the consents;

(g) suspend or cancel the authorization issued under clause (a) any time, ifthe local
body or operator ofthe facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving
notice to the local body or operator, as the case may be; and

(h) on receipt ofapplication for renewal, renew the authorisation for next five years,
after examining every application on merit and subject to the condition that tlre operatorif tn.facility has fulfilled all the provisions of the rulei, standards or conditions specified in the
authorisation, consents or environment cl earan ce.

(2) The State Pollution Control Board or Pollution Control Committee shall, after giving
rea.sonable opportunity of being heard to the applicant and for reasons thereof to be recorded inwriting, refuse to grant or renew an authorisation.

(3) In case of-new technologies, where no standards have been prescribed by the CentralPollution control Board, State Pollution control Board or Pollution Cont.ot committee, as the casemay be, shall approach Central Pollution Control Board for getting stanaarAs specified.

(4) The State Pollution Control Board or the Pollution control committee, as the case maybe, shall monitor the compliance of the standards as prescribed or laid down and treatment technologyas approved and the conditions stipulated in the authorisation and the standards specified in i.rr.our.,I and II under these rules as and when deemed appropriate but not less than once in a year.
(5) The State Pollution Control Board or the Pollution control committee may give
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directions to local bodies for_safe handling and disposal of domestic hazardous waste deposited bythe waste generators at hazardous waste deposition facilities.

(6) The State Pollution Control Board or the Pollution Control Committee shall regulate
Inter-State movement of waste.

17' Duty ofmanufacturers or brand owners ofdisposable products and sanitary napkins anddiapers' - (l) All manufacturers of disposableproducts su.rr ur iin, giurs, plastics pu.tu!i',1-f 
"tr., 

o,brand owners who introduce such products in tLe market ttrutt p.ouii. neaessary financial assistanceto local authorities for establishment of waste management system.

(2) All such brand owners who sell or market their products in such packaging materialwhich are non'biodegradable shall put in place a system to collect back the pu.kugin;;;'ri;'grn.ru,.a
due to their production.

(3) Manufacturers or brand owners or.marketing companies of sanitary napkins and diapersshall explore the possibility ofusing all recyclable ,n.ut..Ltt ii'tnJ, p.oau.t, o. tlr.y ,rruii [.oria. upouch or llrapper for disposal of each nupkin or diapers ulong *lii, the packet of their sanitaryproducts.

(4) All such manufacturers, brand owners or marketing companies shall educate the massesfor wrapping and disposal oftheir products.

l8' Duties of the industrial units located within one hundred km from the refused derivedfuel and waste to energy plants based on solid waste- All indusirial units using n.f-unalo.ut.awithin one hundred km from a solid waste based refused deriveJ iu.i prunt shall m"ake ar.o,g.rn.nt,within six months from the date of notification 
-of 

these rules to.;;i;;. at least five percent of theirfuel requirement by refused derived fuel so produced.

l9' Criteria for Duties regarding setting-up_solid waste processing and treatment facility. -(l) The department in-charge ofthe allocatioi oiland usign*;nirrr"iiu" responsible for providingsuitable land for setting up o-f1h.e solid waste processing an-d treatment facilities 
"ra 

notiiy !u.t, ,it.,by the State Government or Union territory Administration.

.. ..(2) . The operator of the facility shall design and set up the facility as per the technicalguidelines issued by the Central Pollution control ioard in trris regara from time to time and themanual on solid waste management prepared by the Ministry of Hou"sing and Urban Affairs.

^ (:; The operator ofthe facility shall obtain necessary approvals from the State pollution
Control Board or Pollution Control Committee.

(4) The State Pollution control Board or Pollution control committee shall monitor theenvironment standards of the operation of the solid waste pro..rrirfuod treatment facilities.
(5) The operator ofthe facility shall be responsible for the safe and environmentally soundoperations ofthe solid waste processing and or treatment facilities as per the guidelines issued by thecentral Pollution Control Board from time to time and the Manual ;;-t;ffii;;i i"iia .it*r.Management published hy the Ministry of Housing and Urban Affairs and updated from time to time.

16l The operator of the,solid waste processing and treatment facility shall submit annualreport in Form III each year by 30th April to the State Pollution Control Board or pollution committeeand concerned local body.

20' Criteria and actions to be taken for solid waste management in hilly areas. - In the hillyut:1t, 
th.: duties and responsibilities ofthe local authorities shalibe the same as mentioned in rule l5with additional clauses as under:

(a) construction of landfill on the hill shall be avoided. A transfer station at a suitableenclosed location shall be setup to collect residual waste fiom il* pi"**irg facility and inert waste.A suitable land shall be identiJied in the plain areas down the hill within 25 kilor.i"r, for setting upsanitary landfill. The residual waste from the transfer station shall b. ;ir;;r;;;iril*,,r"llll*,
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landfill-

(b) In case ofnon-availability of such land, efforts shall be made to set up regional sanitary
landfill for the inert and residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets
and give strict direction to the tourists not to dispose any waste such as paper, water bottles, liquor
bottles, soft drink canes, tetra packs, any other plastic or paper waste on the-streets or down the hills
and instead direct to deposit such waste in the litter bins that shall be placed by the local body at all
tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the
bye-laws to all tourists visiting the hilly areas at the entry point in the town ur *.ll as through the
hotels, guest houses or like where they stay and by putting suitable hoardings at tourist destinaiions.

(e) Local body may levy solid waste management charge from the tourist at the entry point
to make the solid waste management services sustainable.

(f) The department in-charge of the allocation of land assignment shall identi0 and allot
suitable space on the hills for setting up decentralised waste pro.esiing facilities. Local body shall
set up such facilities. Step garden system may be adopted for optimum utilisation ofhill space.
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21. Criteria for waste to energy process. - (l) Non recyclable waste having calorific value of
1500 Kcal/kg or more shall not be disposed of on landfills and shall only be utiilsed for generating
energy either or through refuse derived fuel or by giving away as feed stock for preparlng refuse
derived fuel.

(2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

(3) The local body or an operator offacility or an agency designated by them proposing to
set up waste to energy plant of more than five tones per day processing .upaiity shall submit an
application in Form-I to the State Pollution Control Board oi Pollution Conirol Committee, as the
case may be, for authorisation.

(4) The State Pollution Control Board or Pollution Control Committee, on receiving such
application for setting up waste to energy facility, shall examine the same and grant permission"within
sixty days.

T2' Time frame for implementation. - Necessary infrastructure for implementation of these rules
shall be created by the local bodies and other concerned authorities, as the case may be, on their own,
by directly or engaging agencies within the time frame specified below:

Sl. No. Activity
Time limit from

the date of
notification of

rules
(1) (2) (3)
I fication suitable sites for solid wasteup

facilitiesprocesslng
I year

2.

or more

Identification of forsites comm onup regional
san landfill facilities foritary suitabl clustere of,s local authorities
under .50 million forand settinpopulation comm onob up

landfi facilities orregional sanitary stan d alone landfilsanitary
facilities localall authoritiesby havin lation 0.of mill5 onb popu

I year

J waste processtngofProcurement e forsites upsetting
and andfiilfacility faciliti ESsanitary

2 years

4. wasteEnforcing toeratorsgen ofon
d combusti bl waste domestic

2 years
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and inert wastes at source ,
5

transportation in covered vehicles to processing or disposal
facilities.

Ensure door to door collection of segregated waste and its 2 years

6. Ensure separate storage,
construction and demolition wastes

transportation ofection 2 years

7 bodies
having

solid wasteup faciliti ESprocesslng by
00000 or more population

2 years

localsolid wasteup faci litiesprocessrng
cenand townssus owbel 00000 ulation.pop

3 years

9

million
S comm oronetting sanaloneup landfil ls foror allitary by
local bodies 0.5 moreorhaving lation for thepopu

of residualsuchdisposal only fromwastes the pro0esstng
faciliti wellas AS untreata inertble ASwastes under thepermitted
Rules

3 years

10. orcommonup regron S allsanitary by
bodies dan census town underS 0.5 llion ation thfor epopu

of ermitteddisposal waste thunder ep rules
3years

1l abandoned sitesBio-remediation or capping of old 5years

23' state Level Advisory !ody. - (l) Every Department in-charge of local bodies of the
concerned State Government or Union-territory administiation shall constiiute a State Level AdvisoryBody within six months from the date of notification of these rules comprising the following
members, namely:

SI. No Designation Member
(1) (2) (3)

Secretary, Department of Development or Local
government department of the State

ex-Chairperson,
officio

2.

Department not below th
Government

e rank of Joint Secretary to State

One representative Panchayats or Rur.al ment Member,

J of StateDepartmentve of Revenue
Government
One

, ex-officioMem

4 MinistryOne fromrepresentative of Environm Forest andent,
ctimate anCh Government ofge India

Member, ex-officio

5. One representative India from Ministry
Housing and Urban Affairs,

Member, ex-officio

6. stry of RuralfromOne representative Government ofln
Development,

Member, ex-officio

7 ution BoardOne thfrom Centrale Member, ex-officio
One representative from
Pollution Control Committee

Board orutione State Member, ex-officio

9.

National Institute of Technol
ology orOne representative from Indian In of

ogy
Member, ex-officio

l0 chi town planner of the state Mem
11 Three representatives the local bodies by rotation Member
12. Two representatives

agglomerations by rotation.
census towns or urban Member

13. On e ve from Non-Governmental
sation or CivilOrgani for theSociety orwasteworking pickers

informal solidorrecycler waste entmanagem

Member

802

8.

l.

8.
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14. One representative from a body representing Industries at the
State or Central level

Member

15. One representative from waste recycling industry Member

16. Two subject experts Member

17 Co-opt one representative each from agriculture department,
and labour department of State Government.

Member

(2) The State Level Advisory Body shall meet at least one in every six months to review
the matters related to implementation of these rules, state policy and strategy on solid waste
management and give advice to state government for taking measures that are necessary for
expeditious and appropriate implementation of these rules.

(3) The copies ofthe review report shall be forwarded to the State Pollution Control Board
or Pollution Control Committee for necessary action.

24. Annual report. - (l) The operator of facility shall submit the annual report to the local body in
Form-III on or before the 30th day of April every year.

(2) The local body shall submit its annual report in Form-IV to State Pollution Control
Board or Pollution Control Committee and the Secretary-in-Charge of the Department of Urban
Development of the concerned State or Union Territory in case of metropolitan city and to the Director
of Municipal Administration or Commissioner of Municipal Administration or Officer in -Charge of
Urban local bodies in the state in case of all other local bodies of state on or before the 30th day of
June every year

(3) Each State Pollution Control Board or Pollution Control Committee as the case may be,
shall prepare and submit the consolidated annual report to the Central Pollution Control Board' and
Ministry of Housing and Urban Affairs on the implementation of these rules and action taken against
non complying local body by the 3l'tday of July of each year in Form-V.

(4) The Central Pollution Control Board shall prepare a consolidated annual review report
on the status of implementation of these rules by local bodies in the country and forward the same to
the Ministry of Housing and Urban Affairs and Ministry of Environment, Forest and Climate Change,
along with its recommendations before the 3l'tday of August each year.

(5) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate
Change during the meeting of Central Monitoring Committee.

803

21. Accident reporting. - In case of an accident at any solid waste processing or treatment or
disposal facility or landfill site, the Officer- in- charge ofthe facility shalireport to-the local body in
Form-VI and the local body shall review and issue instructions if any, to the in- charge ofthe faciiity.

SCHEDULE I
[see rule l5 (w), (zi), 16 (l) (b) (e), 16 (4)]

Specifications for Sanitary Landfills

(A) Criteria for site selection. -
(i) The department in the business allocation of land assignment shall provide suitable site

for setting up of the solid waste processing and treatmint facilities and notify such sites.
(ii) The sanitary landfill site shall be planned, designed and developed with proper

documentation-of construction plan as well as a closure plan in a phasei manner. i, .ur.
a new landfill facility is being established adjoining an ixisting fandfill site, the closure
plan ofexisting landfill should form a part ofthe proposal ofsuch new landfill.
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The landfill sites shall be selected to make use of nearby wastes processing facilities.
Otherwise, wastes processing facility shall be planned as an integral part of the landfill
site.

Landfill sites shall be set up as per the guidelines of the Ministry of Housing and Urban
Affairs, Government of India and Central Pollution Control Board.

The existing landfill sites which are in use for more than five years shall be improved
in accordance with the specifications given in this Schedule.

The landfill site shall be large enough to last for at least 20-25 years and shall develop
'landfill cells' in a phased manner to avoid water logging and misuse.

The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter
from Highways, Habitations, Public Parks and water supply wells and 20 km away from
Airports or Airbase. However, in a special case, landfill site may be set up within a
distance of l0 and 20 km away from the AirportiAirbase after obtaining no objection
certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone
ofcoastal regulation, wetland, Critical habitat areas, sensitive eco-fragile areas.

The sites for landfill and processing and disposal ofsolid waste shall be incorporated in
the Town Planning Department's land-use plans.

A buffer zone ofno development shall be maintained around solid waste processing and
disposal facility, exceeding five Tonnes per day of installed capacity. This will be
maintained within the total area ofthe solid waste processing and disposal facility. The
buffer zone shall be prescribed on case to case basis by the local body in consultation
with concerned State Pollution Control Board.

The biomedical waste shall be disposed of in accordance with the Bio-medical Waste
Management Rules, 201 6, as amended from time to time. The hazardous waste shall be
managed in accordance with the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, as amended from time to time. The E- waste
shall be managed in accordance with the e-Waste (Management) Rules, 2016 as
amended from time to time.

Temporary storage facility for solid waste shall be established in each landfill site to
accommodate the waste in case of non-operation of waste processing and during
emergency or natural calamities.

(iii)

(iv)

(v)

(vi)

(viD

(viii)

(ix)

(x)

(xi)

(B) Criteria for development of facilities at the sanitary landfills. -
(D Landfill site shall be fenced or hedged and provided with proper gate to monitor

incoming vehicles, to prevent entry of unauthorised persons and str.ay animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation
of dust particles due to vehicular movement and shall be so designed to ensure free
movement ofvehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for
landfilling h, office facility for record keeping and shelter for keeping equipment and
machinery including pollution monitoring equipment. The operator of the facility shall
maintain record ofwaste received, processed and disposed.

(iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire
protection equipment and other facilities as may be required shall be provided.

(v) Utilities such as drinking water and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy landfill operations during night
hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried
out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall
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be provided. The wastewater so generated shall be treated to meet the prescribed
standards.

80s

(c) Criteria for specifications for land lilling operations and closure on completion of land
filling. -
(i) Waste for land filling shall be compacted in thin layers using heavy compactors to

achieve high density ofthe waste. In high rainfall areas where heavy compactors cannot
be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery
are set up, the waste shall be sent to the sanitary landfill. The landfill cell shall bi
covered at the end of each working day with minimum l0 cm of soil, inert debris or
construction material.

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm
thickness of soil shall be placed on the landfill with proper compaction and grading to
prevent infiltration during monsoon. Proper drainage shall be constructed to divert run-
off away from the active cell of the landfill.

(iv) After completion of landfill, a final cover shall be designed to minimise infiltration and
erosion. The final cover shall meet the following specifications, namely: --

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or
amended soil with permeability coefficient less than I x l0-? cm/sec.

b) on top of the barrier soil layer, there shall be a drainage layer of l5 cm.

c) On top ofthe drainage layer, there shall be a vegetative layer of45 cm to support
natural plant growth and to minimise erosion.

(D) Criteria for pollution prevention. - In order to prevent pollution from landfill operations, the
following provisions shall be made, namely: -

(i) The storm water drain shall be designed and constructed in such a way that the surface
runoff water is diverted from the landfilling site and leachates from solid waste locations
do not get mixed with the surface runoff water. Provisions for diversion of storm water
discharge drains shall be made to minimise leachate generation and prevent pollution of
surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill
receiving residues of waste processing facilities or mixed waste or waste having
contamination of hazardous materials (such as aerosols, bleaches, polishes, batteries,
waste oils, paint products and pesticides) shall have liner of .omposite barrier of 1.5 mm
thick high density polyethylene (IIDPE) geo-membran" o. g.o-synthetic liners, or
equivalent, overlying 90 cm of soil (clay or amended roi[ luring po-.uU1itv
coefficient not greater than I x l0-7 cm/sec. The highest level ofwater tibie shall be at
least two meter below the base of clay or amendei soil barrier layer proviaeJ at ure
bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be
made' The treated leachate shall be recycled or utilized as permitted, otherwise shall be
released into_the sewerage line, after meeting the standards specified in Schedule- II. In
no case, leachate shall be released into open environment.

(iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any
drain, stream, river., lake or pond. In case of mixing of runoff water with leachate orsolid waste, the entire mixed water shall be treated b-y the concern authority.

(E) Criteria for water quality monitoring. _

(i) Before establishing any landfill site, baseline data of ground water quality in the areashall be collected and kept in record for future ..r"rin.e. The ground water quarity
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within 50 meter of the periphery of landfill site shall be periodically monitored covering
different seasons in a year that is, summer, monsoon and post-monsoon period to ensure

that the ground water is not contaminated.

(iD Usage of groundwater in and around landfill sites for any purpose (including drinking
and irrigation) shall be considered only after ensuring its quality. The following
specifications for drinking water quality shall apply for monitoring purpose, namely: -

S. No. Parameters

IS 1 0500:2012, Edition 2.2(2003-09)

Desirable limit (mg/l except for pH)

(1) (2) (3)

Arsenic 0.01

Cadmium 0.01

Chromium(as Cr6* ) 0.05

Copper 0.05

Cyanide 0.05

Lead 0.05

Mercury 0.001

Nickel

Nitrate as NO: 45.0

pH 6.5-8.5

Iron 0.3

Total hardness (as CaCO:) 300.0

Chlorides 250

Dissolved solids 500

Phenolic compounds

(as CeHsOH)

0.001

Zinc 5.0

Sulphate (as SOr) 200

(F) Criteria for ambient air quality monitoring. -
(i) Landfill gas control system including gas collection system shall be installed at landfill

site to minimize odour, prevent off-site migration of gases, to protect vegetation planted
on the rehabilitated landfill surface. For enhancing landfill gas recovery, use of
geomembranes in cover systems along with gas collection wells should be considered.

(iD The concentration ofmethane gas generated at landfill site shall not exceed 25 per cent
of the lower explosive limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either
direct thermal applications or power generation, as per viability. Otherwise, landfill gas
shall be burnt (flared) and shall not be allowed to escape directly to the atmosphere or
for illegal tapping. Passive venting shall be allowed in case if its utilisation or flaring is
not possible.

(iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored.
Ambient air quality shall meet the standards prescribed by the Central Pollution Control
Board for Industrial area.

(G) Criteria for plantation at landfill Site. - A vegetative cover shall be provided over the
completed site in accordance with the following specifications, namely: -
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(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme
temperatures shall be planted;

(b) The selection ofplants should be ofsuch variety that their roots do not penetrate more
than 30 cms. This condition shall apply till the landfill is stabilized;

(c) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient
addition;

(d) Plantation to be made in sufficient density to minimise soil erosion.

(e) Green belts shall be developed all around the boundary of the landfill in consultation
with State Pollution Control Boards or Pollution Control Committees.

(H) Criteria for post-care of landfiIl site. - (l) The post-closure care of landfill site shall be
conducted for at least fifteen years and long term monitoring or care plan shall consist ofthe
following, namely: -

807

(a) Maintaining the integrity and effectiveness of final cover, making repairs and
preventing run-on and run-off from eroding or otherwise damaging the final
cover;

Monitoring leachate collection system in accordance with the requirement;

Monitoring of ground water in and around landfill;

Maintaining and operating the landfill gas collection system to meet the
standards.

(b)

(c)

(d)

(r)

(o

(2) Use of closed landfill sites after fifteen years of post-closure monitoring can be
considered for human settlement or otherwise only after ensuring that gaseous emission and
leachate quality analysis complies with the specified standards and the soll rtubility is ensured.

Criteria for special provisions for hilly arets. - Cities and towns located on hills shall have
location-specific methods- wolved for final disposal of solid waste by the local body with the
approval of the concerned State Pollution Control Board or the Pollution Control Committee.
The local body shall set up processing facilities for utilisation of biodegradable organic waste.
The non-biodegradable recyclable materials shall be stored and sent foirecycling i'eriodically.The inert and non-biodegradable waste shall be used for building ,ouds, oi nttrg-up Lf
appropriate areas on hills. In case of constraints in finding adequate i*a in hilly areai waste
not suitable for road-laying or filling up shall be disposed of in rigional landfills in ptuin *.ur.

Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full
capacity or those which will not receive additional waste after setting up of new una p.opJy
designed landfills should be closed and rehabilitated by examining th-e following optionsi

(i) Reduction of waste by bio mining and waste processing followed by placement
of residues in new landfills or capping as in (ii) below.

(ii) Capping with solid waste cover or solid waste covor enhanced with
geomembrane to enable collection and flaring / utilisation of greenhous. gur.r.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse
grained soils) such as cut-off walls and extraction wells for pumping and treating
contaminated ground water.

(iv) Any other method suitable for reducing environmental impact to acceptable
level.
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SCHEDULE II

[see rule l6 (l), (b), (e), l6 (4)]

Standards of processing and treatment of solid waste

A. Standards for composting. - The waste processing facilities shall include composting as one
ofthe technologies for processing ofbio degradable waste. In order to prevent pollution from
compost plant, the following shall be complied with namely; -

(a) The incoming organic waste at site shall be stored properly prior to further processing.
To the extent possible, the waste storage area should be covered. If, such storage is done
in an open area, it shall be provided with impermeable base with facility for collection
of leachate and surface water run-off into lined drains leading to a leachate treatment
and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird
menace and fire hazard;

(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and
arrangements be worked out for diversion of waste to the temporary processing site or
temporary landfill sites which will be again reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on
regular basis and shall not be allowed to pile at the site. Recyclables shall be routed
through appropriate vendors. The non-recyclable high calorific fractions to be
segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for
sanitary landfi ll site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made
of concrete or compacted clay of 50 cm thick having permeability coefficient less than
l0-7 cm/sec. The base shall be provided with I to 2 per cent slope and circled by lined
drains for collection ofleachate or surfacerun-off;

(f) Ambient air quality monitoring shall be regularly carried out. Odour nuisance at down-
wind direction on the boundary ofprocessing plant shall also be checked regularly.

(g) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control
Order notified from time to time.

(i) In order to ensure safe application of compost, the following specifications for compost
quality shall be met, namely: -

Parameters Organic Compost (FCO
2009)

Phosphate Rich Organic
Manure

(FCO 2013)

(1) (2) (3)

Arsenic (mg/kg) 10.00 10.00

Cadmium (mg/kg) 5.00 5.00

Chromium (me/kg) 50.00 50.00

Copper (mg/kg) 300.00 300.00

Lead (mg/kg) 100.00 100.00

Mercury (mg/kg) 0. l5 0. 15

Nickel (mg/kg) 50.00 50.00

Zinc (mglkg) 1000.00 1000.00

CA{ ratio <20 Less than 20: I
pH 6.5-7.5 (1:5 solution) maximum 6.7

117

170



The Solid Waste Management Rules, 2016

Moisture, percent by weight,
maxlmum

15.0-25.0 25.0

Bulk density (g/cm') <1.0 Less than 1.6

Total Organic Carbon, per
cent by weight, minimum

12.0 7.9

Total Nitrogen (as N), per
cent by weight, minimum

0,8 0.4

Total Phosphate (as P205)
percent by weight, minimum

0.4 10.4

Total Potassium (as Kz0),
percent by weight, minimum

0.4

Colour Dark brown to black

Odour Absence of foul Odor

Particle size Minimum 90Yomaterial
should pass through 4.0

mm IS sieve

Minimum 90Yomaterial
should pass through 4.0 mm

IS sieve
Conductivity (as dsm-l), not
more than

4.0 8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for
food crops. However, it may be utilized for purposes other than growing food crops.

Standards for treated leachates. -The disposal oftreated leachates shall meetthe following
standards, namely: -

809

B.

S. No
Parameter

( Mode of Disposal )
Inland

surface water
Public
sewers

Land
disposal

(1) (2) (3) (4) (s)
I Suspended solids, mg/I, max 100 600 200
2. Dissolved solids (inorganic) mg/I, max. 2100 2100 2100
J pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
4 Ammonical nitrogen (as N), mg/|, max. 50 50
5 Total Kjeldahl nitrogen (as N), mg/I, max. 100

6 Biochemical oxygen demand (3 days at
27 oC) max.(mg/l)

30 350 100
7 250
8 Arsenic (as As), mg/I, max 0.2 0.2 0.2
9 Mercury (as Hg), mg/l, max 0.01 0.01
l0 (as Pb), mglI, max 0.1 1.0
ll ium (as Cd), max 2.0 1.0
t2 Chromium (as mg/I, max. 2.0 2.0
13 Copper (as Cu), mg/I, max. 3.0 3.0
14 (as Zn), mg/|, max. 5.0 l5
l5 Nickel (as Ni), mg/I, max 3.0 3.0
l6 Cyanide (as mg/l, max. 0.2 2.0 0.2
t7 Chloride (as Cl), max. 1000 1000 600
l8 (as F), mg/I, max 2.0 1.5
l9 Phenolic

max.
compounds (as CoHsOH) 1.0 5.0

Chemical oxygen demand, mg/I, max.
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Note: While discharging treated leachates into inland surface waters, quantity of leachates being
discharged and the quantity of dilution water available in the receiving water body shall be given
due consideration.

C. Standards for incineration: The Emission from incinerators /thermal technologies in Solid
Waste treatment/disposal facility shall meet the following standards, namely: -

Note:

(a)

(b)

(c)

(d)

(e)

Suitably designed pollution control devices shall be installed or retrofitted with the
incinerator to achieve the above emission limits.

Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

Incineration ofchlorinated plastics shall be phased out within two years.

If the concentation of toxic metals in incineration ash exceeds the limits specified in the
Hazardous waste (Management, Handling and Trans boundary Movement) Rules, 2008,
as amended from time to time, the ash shall be sent to the hazardous waste treatment,
storage and disposal fcaility.

Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-
gas shall be used as fuel in the incinerator.

The COz concentration in tail gas shall not be more than 7Yo.(0

Parameter Emission standard
(1) Q) (1)

Particulates 50 mgA.{m3 Standard refers to halfhourly average
value

HCI 50 mgA.{m3 Standard refers to halfhourly average
value

SOz 200 mgAlm3 Standard refers to halfhourly average
value

CO 100 mgA.lm3 Standard refers to halfhourly average
value

50 mgA.Jm3 Standard refers to daily average value

Total Organic Carbon 20 mgA.{m3 Standard refers to halfhourly average
value

HF' 4 mg/Irlm3 Standard refers to halfhourly average
value

NOx (NO and NOz
expressed as NOz)

400 mgAllm3 Standard refers to halfhourly average
value

Total dioxins and furans 0.1ng TEQAtrm3 Standard refers to 6-8 hours sampling.
Please refer guidelines for l7 concerned
congeners for toxic equivalence values
to arrive at total toxic equivalence.

Cd+Th+their
compounds

0.05 mgA.{m3 Standard refers to sampling time
anywhere between 30 minutes and 8

hours.

Hg and its compounds 0.05 mgAtrm3 Standard refers to sampling time
anywhere between 30 minutes and 8

hours.

Sb+As+Pb+Cr+Co+
Cu+Mn+Ni+V+their
compounds

0.5 mgA.{m3 Standard refers to sampling time
anywhere between 30 minutes and 8

hours.

Note.- All values corrected to I l?6 oxygen on a dry basis.
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(g) All the facilities in twin chamber incinerators shall be designed to achieve a minimum
temperature of 9500C in secondary combustion chamber and with a gas residence time in
secondary combustion chamber not less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, as to achieve total Organic Carbon (TOC) content in the
slag and bottom ash less than 3Yo, or the loss on ignition is less than 5% of the dry weight.

(D Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM - I
[see rule l5 (y) l6 (l) (c), 2l(3)]

Application for obtaining authorisation under solid waste management rules for
processing/recycling/treatment and disposal of solid waste

To,
The Member Secretary,
State Pollution Control Board or Pollution Control Committee, of.......

Sir,
I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016

for processing, recycling, treatment and disposal of solid waste.

I Name of the local body/agency appointed by them/
operator of facility

2 Correspondence address

Telephone No.

Fax No. e-mail:

3. Nodal Officer & designation(Offi cer authorised by the
local body or agency responsible for operation of
processing/ treatment or disposal facility)

4. Authorisation required for up and operation of
the facility (Please tick mark)

waste
processing
recycling
treatment

disposal at landfill
5 Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating
agency

Investment on the project and expected return
6. Processing/recyclin g/treatm ent of solid waste

(i) Total Quantity of waste to be processed per
day

Quantity of waste to be recycled

Quantity of waste to be treated

Quantity of waste to be disposed into landfill
(iD Utilisation programme for waste processed

(Product utilisation)

(iiD Methodology for disposal (attach details)
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Date:
Place:

The SolidWaste Managenrent Rules, 2016

Quantity of I eachate

Treatment technology for leachate

(iv) Measures to be taken for prevention and
control of environmental pollution

(v) Measures to be taken for safety of workers
working in the plant

(vi) Details on solid waste processing/
recycling/treatment/disposal facility (to be
attached)

7, Disposal of solid waste
Number of sites identified

Quantity of waste to be disposed per day
Details of methodology or criteria followed for site
selection (attach)

Details of existing site under operation
Methodology and operational details of landfilling
Measures taken to check environmental pollution
Any other on.8

Signature:
Designation
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The Solid Waste Management Rules, 2016

Form- II
[see rule l6 (1) (e)]

Format for issue of authorization
File No.

Authorisation No.

To

Ref: Your appl ication number

Pollution Control Board/Pollution Control Committee after
proposal hereby authorises

having administrative office at

facility at
set up and operate waste processing/recycling/ treatment/disposal

The authorisation is hereby
disposal of solid waste.

granted to operate the facility for processing, recycling, treatment and

The authorisation is subject to the terms and conditions stated below and such conditions as may be
otherwise specified in these rules and the standards laid down in Schedules I and II under these rules.

The-State Pollution control Board/pollution Control committees of theUT rnay, at any time, revoke any of the conditions applicable under the
authorisation and shall communicate the same in writing.

Any.violation of the provision of the Solid Waste Management Rules, 2016 will attract the penal
provision of the Environment (protection) Act, 19g6 (29 of tste;.

813

The State
examining the

Date:
Place:

(Member Secretary)
state Pollution control Board/pollution control Committee ofthe UT

(Signature and designation)

Form - III
[see rule 19 (6),24 (l))

Pormat of annual report to be submitted by the operator of facility to the local body

1 Name of the CitylT'own and State

2 Population

3 Area in sq.

4 Name & Address
No.

ofthe local body Telephone

Fax No.

E-mail:

5 Name and address operator ofthe
6 Name

No:

Fax No:

in-charge.of the
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814 The Solid Waste Managemenl Rules, 2016

7

Number of election/ administrative wards in the
cityltown

ofNumber lnhouseholds the cityltown, Number
ofnon-residential lnpremises the city

of waste

of waste lngenerated
the local area lnbody metiic tonduyper es

Itpd

solof dI wasteQuantity collected per day

8

per dayPer capita waste

Quantity of waste processed /tpd
solid wasteQuantity at

9

Status of
service

Waste Management (swM)

Segregation and storage ofwaste at source

domestic/commerciaU institutional bins If yes,

Whether waste IS stored at source YesA,lo

Percentage practice storage
atwaste lnsource domestic bins

ofPercentage lsesprem cepracti
of waste at sourcestorage ln alcommercl

/institutional bins

%

solid waste on the streets
throwPercentage ofhouseholds

ofPercentage premlses
of throw solid wastedispose on the streets

%

waste is stored at source in
a segregated form

YesA.{o

segregating theof premises
waste at source

Ifyes,
%

Door to Door Collection of solid waste
Whether to of(D2D)

lswaste done thelnbeing cityltown
YesA.{o

yes

Number
waste

in D2D collection of

No. of covered

commercial establishments, hotels,
educational institutions/ offices etc

No. non-resl

restaurants
covered

premises

premises covered in door to door collection
through:

Motorized vehicle

Containerized tricycle/handcart

Other device

and non-residentialPercentage

o/,

o/o

%

ofIfnot,

streets

in theofLength roads, streets, lanes,
km

ltpd

o//o
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The Solid llaste Management Rules, 2016 815

city that need to be cleaned

Frequency ofstreet sweepings and percentage
ofpopulation covered

frequency Alter
nate
days

Occa
sional
ly

o/o of
population
covered

Tools used

Manual sweeping %

Mechanical sweeping o/o

long handle broom sanitation
workers

YesA.lo

Whether each sanitation worker ls glven
handcart/hicycle for collection of waste

Yes/IIo

Whether handcart i tricycle is containerized YesA.{o

Whether the collection tool synchronizes with
collection/ waste storage containers utilized

YesAllo

Secondary Waste Storage facilities

No. and type of waste storage depots in the
cityltown

Open waste storage sites Masonry bins

Cement concrete cylinder bins Dhalao/covered
rooms/space Covered metal/plastic containers
Upto l.l m3 bins

2 to 5 mr bins

Above 5m3 containers

Bin-less city

No. Capacity in m3

Bin/ population ratio

Wr wise details of waste storage depots
(attach):

Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

storage of waste storage facilitiei
in cubic meters

Total waste
depots daily

y stored at the waste storage

of of waste the
depots

Frequency No. of bins

Daily

Alternate day

Twice a week

Once a week

Occasionally
Whether storage depots facility for storage
of segregated
bins

waste ln green, blue and black
Yes/ No
(ifyes, add details)

No. of green bins:
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816 The Solid Waste Management Rules, 2016

No. of black bins

No. of

Whether
depots is

solidof fromwaste storage
manual mechanor Giveical.

percentage
SOLID WASTE
(%) Lifting of

%

(%) of lifting %
If used

and transported to treatment plant directly in a
segregated form

waste is to doorWhether from Yes/ No

Type and Number of vehicles used (pl tick
or add)

Waste Transportation per

Tractors

Non tipping Truck

Tipping Truck

Dumper Placers

Refuse collectors

Compactors

Others

JCB/Ioader

cart

No. Trips waste transported

Frequency of transportation of waste

Alternate day Twice
a week Once a week
Occasionally

(%) wasteFrequency Daily
transported

Quantity of waste transported each

totalof wastePercentage transported daily %
Waste Treatment used

solid waste is processed

Ifyes, Quantify ofwaste processed

processing (in Hectares)
e local for wasteLand(s) avat with

currently for waste processing

Solid waste processing in operation

waste processing litiesSolid
construction

Distance,
boundary

processing facilities city/town

adopted

Composting,

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled

processedQty. raw

Vermi composting

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled

Qty. raw

Bio-methanation
Qty. raw material processed

front-end loaderV top loaaeri-

/tpd

YesA{o

Itpd
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The Solid Waste Management Rules, 2016 817

Qty. final product produced

QB. sold

Qty. of residual waste landfilled
Refuse Derived Fuel Qty. raw material processed

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled
Waste to Energy technology such as
incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled
Co-processing Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste
based power plants

Others Qty
Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste
disposal

Area ofland currently used for waste disposal

Distance of dumpsite/landfill facility from
cityltown

kms

Distance from the nearest habitation kms
Distance from water kms
Distance state/national hi ghway kms
Distance

Distance from important religious or
historical monument

it falls in prone area YesAtro
Whether it in ealthquake area YesArlo

Quantity waste landfilled duy tpd
Whether site is fen YesArlo
Whether facility is available on site YesA.{o

Weigh bridge ity available YesAllo
Veh es and equipments used at landfill
(specify)

Bulldozer', Compacters etc. available

Manpower at site Yesfrlo (if yes, attach details)
Whether covering is done on basis YesA.Io
Ifnot, frequency of covering the waste
deposited at the landfrll

Cover material used

Whether covering material is YesA{o
Provisions for gas venting provided YesArIo, (if yes, attachEA;tcaTa;heetr-

kms
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Dated
Place:

The Solid Waste Management Rules, 201 6

Provision for leachate collection YesAllo, (if yes, attach technical data sheet)

l0 Whether an Aption Plan has been prepared for
improving solid waste management practices in
the city

YesAIo

(if Yes attach Action Plan details)

ll What separate provisions are made for: Dairy
related activities:

Slaughter houses waste:

C&D waste (construction debris) :

Attach details on Proposals,

Steps taken, YesAIo YesA{o

YesAtro

t2 Details ofPost Closure Plan Attach Plan

l3 How many slums are identified and whether
these are provided with Solid Waste
Management facilities :

Yes/ No

(if Yes, attach details)

t4 Give details of manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal
of waste

l5 Mention briefly, the difficulties being
experienced by the local body in complying
with provisions of these rules

t6 Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by otherrlocal
bodies.

Signature of Operator
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The Solid Waste Management Rules, 2016

Form - IV
[see rules I 5 (za), 24(2))

Format for annual report on solid waste management to be submitted by the local body

CALENDARYEAR: DATE OF SUBMISSION OF REPORT:

Segregation and storage ofwaste at source

819

Whether SOLID WASTE is stored at source in
domesti c/commercial/ institutional bins, If yes,

Percentage ofhouseholds practice storage of
waste at source in domestic bins

Percentage of non-residential premises practice
storage of waste at source in commercial
/institutional bins

Percentage ofhouseholds dispose or throw solid
waste on the streets

Percentage of non-residential premises dispose
of throw solid waste on the streets

Whether solid waste is stored at source in a
segregated form, If yes,

YesA.lo

%

%

%

%

YesA.{o

I Name of the City/Town and State

2 Population

J Area in sq. kilometers

4 Name & Address of the local body Telephone
No.

Fax No.

E-mail:

5 Name of officer in-charge dealing with solid
waste management (SOLID WASTEM)
Phone No:

Fax No:

E-mail:

6 ofhouseholds in the Number
of non-residential premises in the city
Number of election/ administrative wards in the
cityltown

7 Quantity of Solid waste (solid waste)

Estim ated Quantity of solid waste generated in
the local body area per day in metric tones

Quantity of waste collected per /tpd
Per capita waste collected per

solid waste Itpd
of solid waste disposed at

dumpsite/landfill
Itpd

8 Status of Solid Waste Management servlce

itpd
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820 The Solid Waste Management Rules, 2016

Percentage of premises segregating the waste at
source

%

Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid
waste is being done in the cityltown

YesA.{o

if yes

Number of wards covered in D2D collection of
waste

No. of households covered

No. of non-residential premises including
commercial establishments, hotels, restaurants
educational institutions/ offices etc covered

Percentage of residential and non-residential
premises covered in door to door collection
through:

Motorized veh icle Containerized

tricycle/handcart

Other device

o/o

%

%
If not, method of primary collection adopted

Sweeping of streets

Length ofroads, streets, lanes, bye-lanes in the
city that need to be cleaned

km

Frequency ofstreet sweepings and percentage
ofpopulation covered

Tools used

Manual sweeping

Mechanical sweeping

Whether long handle broom used by sanitation
workers

Whether each sanitation worker is given
handcarUtricycle for collection of waste

Whether handcart ltricycle is containerized

Whether the collection tool syrchronizes with
collection/ waste storage containers utilized

Frequency Daily Altern
ate
days

Twice Occasi
onallya

Yo of
population
covered

%

%

YesA.lo

YesA.{o

YesA.,lo

YesA.{o

Secondary Waste Storage

No. and type of waste storage in the
city/town

Open waste storage sites Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space Covered
metal/plastic containers Upto l l m3 bins
2 to 5 m3 bins

Above 5m3 containers

Bin-less city

No. Capacity in m3

Bin/ ratio
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The Solid lVaste Management Rules, 2016 821

Ward wise details of waste storage depots
(attach):

Ward No:

Area:

Population:

No. of bins ptaced

Total volume of bins placed

Total storage capacity ofwaste storage facilities
in cubic meters

Total waste actually stored at the waste storage
depots daily

Give frequency
depots

ofwaste from Frequency No. of bins

Daily

Altemate day

Twice a week

Once a week

Occasionally

storage depots have for storage
ofsegregated waste in green, blue and black
bins

Yes/ No

(ifyes, add details)

No. of green bins:

No. of blue bins:

No. of black bins:
Whether lifting waste from storage
depots is manual or mechanical.
percentage

Give

(%) of Manual Lifting of solid waste

(%) of Mechanical lifting
%

%
If - specifu the used front-end loaders/ Top loaders
Whether waste is lifted to door
and transported to treatment plant directly in a
segregated form

Yes/ No

Waste Transportation per day

Type and Number of vehicles used (pl tick
or add)

No. Trips made waste hansported

Animal cart

Tractors

Non tipping Truck

Tipping Truck

Dumper Placers

Refuse collectors

Compactors

Others

JCB/Ioader

Frequency of of waste Frequency Daily (%) ofwaste
transportedAlternate day Twice

a week Once a week
Occasionally

Quantity waste each day Itpd
Percentage of total waste transported o/o
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822 The Solid l(aste Management Rules, 2016

Waste Treatment Technologies used

Whether solid waste is processed YesA.lo

If yes, Quantity of waste processed daily Itpd

Whether treatnent is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under
construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting, Qty. raw material processed

Qty. final product produced

Qty. sold

Qfy. of residual waste landfilled

Vermi composting Qty. raw material processed

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled

Bio-methanation Qty. raw material processed

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled

Refuse Derived Fuel Qty. raw material processed

Qty. final product produced

Qry. sold

Qty. of residual waste landfilled

Waste to Energy technology such as

incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed

Qty. final product produced

Qty. sold

Qty. of residual waste landfilled

Co.processing Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste
based power plants

Others Qty

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste
disposal

Area of land currently used for waste disposal

131

184



The Solid Waste Management Rules, 2016 823

Distance of dumpsite/landfill facility from
cityltown

kms

Distance from the nearest habitation kms

Distance from water body kms

Distance from state/national highway kms

Distance from Airport kms

Distance from important religious places or
historical monument

kms

Whether it falls in flood prone area YesA,(o

Whether it falls in earthquake fault line area YesA,lo

Quantity of waste landfilled each day tpd

Whether landfill site is fenced YesA.{o

Whether Lighting facility is available on site YesA.lo

Whether Weigh bridge facility available YesArlo

Vehicles and equipments used at Iandfill
(specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site YesAllo (if yes, attach details)

Whether covering is done on daily basis Yesfirlo

If not, Frequency of covering the waste
deposited at the landfill

Cover material used

9

Whether adequate covering material is available YesAtro

Provisions for gas venting provided YesA.Jo, (if yes, attach technical data sheet)

Provision for leachate collection YesA.,lo, (if yes, attach technical data sheet)
Whether an Action Plan has been prepared for
improving solid waste management practices in
the city

Yes,No

(if Yes attach Action Plan details)

l0 What separate provisions are made

Dairy related activities:

Slaughter houses waste:

C&D waste (construction debris)

Attach on Proposals,

Steps taken,

YesA{o

YesA,lo

YesA.lo

ll Details of Post Closure Attach Plan
l2 How many slums are and whether

these are provided with Solid Waste
Management faci lities :

Yes/No
(if Yes, attach details)

13 of
Local body's own manpower deployed for
collection including street sweeping, secondary
storage, transpoftation, processing and disposal
of waste

t4 Give details

Contractor/ concessionaire's manpower
deployed for collection including street
sweeping, secondary storage, transportation,
processing and disposal ofwaste

l5 Mention briefly, being
experienced by the local body in complying
with provisions of these rules
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824 The Solid Waste Management Rules, 2016

t6 Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies.

Dated
Place:

Signature of CEO/Municipal Commissioner/
Executive Offi cer/Chief Offi cer

Form - V
[see rule 24(3)]

f,'ormat of annual report to be submitted by the State Pollution Control Board Or pollution
control committee to the centrar polrution contror Board

PART.A

The Chairman
Central Pollution Control Board
Parivesh Bhawan,
East Arjun Nagar, Delhi- I l0 0032

PART B
Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns

To,

I Name of the State/Union territory
2. Name & address of the State Pollution Control
J. ocal bodies responsible for

management of solid waste in the State/Union
territory under these rules

Number of I

4. No. authorisati on application Received
5 A Summary

local body in
management

onStatement madeprogress by
solidofrespect waste

attach as Annexure-IPlease

6. A Summ Statementary on madeprogress by
local bodies ln of waste collrespect ection,

on andsegregation, transportati disposal

Please as Annexure-Il

7 A summary statement
local bodies in respect of implementation of

on progress by

Schedule II

attach as Annexure-IlJPlease

Chairman or the Member Secretary
State Pollution Control Board/ pollution
Control Committee

Date:

Place:
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The Solid Waste Management Rules, 2016

Authorisation status (names/number)

Number of applications received

Number of authorisations granted

Authorisation s under scrutiny

SOLID WASTE Generation status

Solid waste generation in the state (TPD)

collected

treated

landfilled

compliance to schedule I of sw Rules (Number/names of towns/capacity)

Good practices in cities/towns

FIouse-to-house collection

Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

Sl. No. Composting Vermi-composting Biogas RDF/Pelletization

Processing facility operational :

sl.
No.

Composting Vermi-composting Biogas RDF/Pelletization

Processing facility under installation/planned:

Sl. No. Composting Vermi-composting Biogas RDF/Pelletisation

Waste-to-Energy Plants: (Number/names of towns/capacity)

Sl. No. Plant Location Status of Operation Power generation (MW) Remarks

825

Disposal of solid waste (number/names of towns/capacity):

Landfill sites identified

Landfill constructed

Landfi ll under construction
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826 The Solid lVaste Managenrent Rules, 2016

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):

Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI

[see rule 25]

Accident Reporting

[F. No. I 8-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Sl. No. Name of facilities Ambient air Groundwater Leachate
quality

Compost
quality VOCs

I

)
J.

I Date and time of accident

2. of events to accident

3 The waste involved in accident

4. Assessment effects ofthe
on human health and the environment

5

6. Steps taken to
accidents

the effects

7 Steps to prevent recurrence of
such an accident

Date:

Place: Designation

l"\rr,L CtyrX

Emergency measures taken

Signature:
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Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PUNE BENCH

(By Video Conferencing)

Originat Application No. 190/20 t6(WZ)
(I.A. No. 6Z l2o2t)

Maj. Gen. S.C.N. Jatar (Retd.) Applicant

Versus

The Municipal corporation of the city of pune & ors. Respondent(s)

Date of hearing: O2.O2.2O22

coRAM: HON'BLE MR. JUsrIcE ADARSH KUMAR GOEL, cHArRpERsoNH.N'BLE MR. JUsrIcE suDHIR AcARwAi,-.ruurcmr. MEMBERHON'BLE DR. NAGIN NANDA, EXPERT MEITiBER
HON'BLE DR. VIJAY KULIqRNI, EXPERT nrirvraen
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBiR

Applicant: Mr. Aagney Sail, Advocate

Respondent: Mr. Rahul Garg, Advocate for pMC
Mr. Aniruddha Kulkarni, Advocate for CpCB
Ms. Manasi Joshi, Advocate for R_2

ORDER

1. Grievance in this application is against violation of solid waste

Management Rules, 2016 in operation of composting facilities by the
Pune Municipal corporation (pMC). parameters for compost laid down

under the Rules are not complied. The State pcB has failed to take
action for such violations. The appricant has liled a copy of analysis
report of some of the sampres. According to the applicant, compost is
found to be containing heavy metars and other toxic material. The
violations pointed out in the application are:

oa. while the. pH of compost shourd. be tn the neutrar range, thecompost sampres generarg show a. row pH range, iii"n i,s acidb tnnature. Thi-s singte quatit[ is sufftcient'b d;;r";LTni,n" matertar

L
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ha,s not undergone the process of mineralization and stabilization
properlg. Hence, it is not utorthy of being used o,s compost.

b. Nitrogen and Phosphates are considered o.s the chief macro-
nutients to be prouided along u-tith the compost to the plants. The
ualues in the report are largelg low compared to compost
standards.

c. The C:N ratio is generally high. As such, this mateial cannot
be accepted as compost ?his material is actuallg a puluerized
mateial as a result of uolume reduction.

d. None of the tests carried out so far, except the analysb carried
out on 26.11.2016 on behalf of the Applicant by Polgtest
Laboratories, haue analgsed the compost for heaug metals, which
as essential as per Clause 22.a of the Agreement entered into by
PMC ulith the Operator Bcoman dated 17.06.2015 and in terms of
Schedule N(iu) of MSW Rules, 2000 and Schedule tt(a)(l of SWM
Rules 2016.

e. The Operator, PMC and MPCB haue not ensured that there is
no foul odour nuisqnce in and around the 24-hours composting
plants. Theg are not adhering to the CPCB guidelines a.s er
Schedule II(C), Note (i) of SWM Rules, 2016 with the result that the
citizens resist erection of these plants in residential areas. In this
regard, Vishram Bag Ward Office letter dated 21.01.2016 i^s

annexed herewith and marked as ANNEXIIRE-A-7."

2. The application was filed on Ll.ol.2olr and has been dealt with in

the last five years by several orders. on 12.01.2017, the Tribunal issued

notice to the Respondents, including PMC and Maharashtra state pcB

who have filed their respective replies. on 09.0g.2021, the Tribunal

noted that plants operated by Respondent No. 5 - Ecoman Enviro

solutions Pvt. Ltd. were closed in June 2o1g and the said service

provider was blacklisted by pMC. vide order dated 22.og.2o21, the

Tribunal also impleaded cpcB as a party so as to consider the guidelines

issued on the subject. on 07.t2.2o2r, the Tribunal noted that the pMC

has filed suit for recovery of Rs. 9,zr,20,0gz.T6/- for the violations.

stand of cPCB is that standards are specified in the Rules and the

facilities are to be setup by the local authorities in the light of the

guidelines on the subject. Further affidavit has been filed by the cpcB

mentioning various guidelines issued by it.

2
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3' we have heard learned counsel for the parties. It remains

undisputed that there has been violation of statutory Rules in

composting process undertaken by the pMC through a service provider.

Though PMC is said to have terminated the contract and blacklisted the

contractor, the state PCB needs to take appropriate action for violation of

the Rules by way of initiating prosecution and recovery of compensation

on ?olluter Pays'principle. we also direct cpcB to have interaction with

all the state PCBs/PCCs on the subject of waste composting processes in

the interest of rule of law and protection of environment and public

health, including MSW Rules,2OL6.

I.A. No. 67 l2O2l also stands disposed of.

A copy of this order be forwarded to cpcB and Maharashtra state

PCB by e-mail for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. Nagin Nanda, EM

Dr. Vijay Kulkarni, EM

Dr. Afroz Ahmad, EMFebruary 3,2022
Original Application No. 19Ol20 t6(WZ)
I.A. No. 67l2O2r
DV

3

{Jil^L (tr\

The application is disposed of.
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Item No.9

Applicant(s)

Respondent

Maj. Gen S.C. N. Jatar (Retd.)

.Applicant(s)

Versus

The Municipal Corporation of City pune & Ors.
. . . . Respondent(s)

Date of hearing: 28.09.2022

CORAM: HOI{,BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBERHON'BLE DR. VIJAY KULI(ARNI, EXPERT rvreuiin

BEFOR"E THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Execution Application No. OZ /2O22(WZ)
In

Original Application No. 1 9Ol20 I6(WZ)
" (Disposed on 03-02 _2022]

Mr. Agney Sail, Advocate

Mr. Rahul Garg, Advocate for R-1
Ms. Manasi Joshi, Advocate for R_2
Mr. Bipin Salunke, Advocate for R_5
Mr. Aniruddha Kulkarni, Advocate for R_6

(Pune Bench)

ORDER

1. Through present application, the execution Applicant has prayed

for execution of order dated 03.02.2022, the conclusive paragraph of
which is as follows:-

"3. We haue heard leamed. Counsel for the parties. It
remains undisputed that there ha.s been uiolation of
statutory Rules in composting process und.ertaken bg the
PMC through a seruice prouid.er. Though pMC is said. tohaue terminated. the contract and. blacklbted. the
antracto1 the State pCB need.s to take appropriate actbn
for ublation of the Rules bg way of initiiting prosecutbn
and recouery of compensation on ,polluter pays, principle.
We also direct CpCB to haue interaction with att the State
PCBs/PCCs on the subject of waste compostingprocesses
in the interest of rule of taw and protection of enuironment
and publb health, including MSW Rules, 2016."

Page I of 4
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2. After the institution of this execution case, notices were directed to

be issued to the Respondents vide order dated 26.07.2022 and in

compliance thereof, service allidavit has been filed as per which all the

Respondents have been served.

3. From the side of Respondent No. 1/The Municipal Corporation of

the City of Pune- Mr. Rahul Garg, Learned Counsel has appeared and

apprised that no direction is there on record in that order against him,

hence no reply has been submitted.

4. From the side of Respondent No. 2/MpCB- Ms. Manasi Joshi,

Learned counsel has appeared and apprised that she wants to file reply

affidavit, for which four weeks'time is allowed and no more. As per the

order which is sought to be executed, it was the MpcB which had to

initiate prosecution against the defaulting contractors and also to recover

the compensation on'the basis of Polluter pays principle.

5. None has appeared from the side of Respondent No. 3/Ministry of

Urban Development Department, Maharashtra & Respondent No.

4/Department of Agriculture, Maharashtra, hence, proceed.ings will go

ahead against them ex- parte.

6. From the side of Respondent No. S/Ecoman Enviro Solutions pvt.

Ltd.- Mr. Bipin salunke, Learned counsel has appeared but has not filed

the reply affidavit nor does she want to file.

7 ' From the side of Respondent No. 6/cpcB- Mr. Aniruddha

Kulkarni, Learned counsel has appeared and apprised that reply affidavit

has already been filed where-in it is stated that in compliance with the

said order, an interaction was held with the pcBs or pccs of all the

states on27-o5-2o22 and the copy of the Minutes of the said Meeting are

k Page 2 of 4
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annexed at page 17 & 18 of the paper book. In the said Minutes of the

Meeting, following conclusions have been drawn:-

" a) MaJor lssues related to composting :

Based on the deliberatbns and discussion, the
following were i.d.entified as the major bsues retated. to
composting:

. Compost qualitg: Compost does not meet specifi.ed
standards.

o Leachate treatmentfacility b not auqilable.
. Odour related issues

. Composting and bio-remediation in hilly areas.

b) All SpCBs/ pCCs should tb up tuith be composting
facilities speciftcaily with the concerned. fertilizers units
to address bsue related to qualitg of compost. They can
undertake necessary steps to ensure that compost is
meeting the standard qualitg and market them.

c) CPCB will prepare comprehensiue document for whbh
all the SpCBs/pCCs wilt haue to submit d.etails
regarlng compo sting facilitA in giuen format. "

8' It appears from the above conclusions that several directions have

been issued by the central pollution control Board (cpcB) but no time

line has been fixed for their compliances. we provide two months, time

within which to ensure that the said directions have carried out.

9. From the side of the Learned counsel for the execution Applicant,

it is pointed out that in the Minutes, the rist of participants is arso

annexed at page 19 of the paper book which shows that from only 1o

states, participation was made while there was no participation from the

rest of the states. It is thing of great concern, therefore, we direct the

central Pollution control Board (cpcB) that the Member Secretary of

State Pollution control Board of respective states be contacted and again

appropriate meeting be held in respect to compliance of the order which

has been sought to be executed and the said meeting should be held

within a period of one month.

Page 3 of 4
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10. Put up this case for further hearing on 2!.L1-.2022

September 28,2022
Execution Application No. 07 /2O22{WZ\ ln
Original Application No. 1 9Ol20 l6(WZ)
(Disposed on 03-02-2022)
P.Kr

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

fw coyl
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SIAIITTRAS[tTIrA I]OLI,UTION CONTROL BOARD
R HG l0Nr\ l, O FI."ICB -ltUNS

Phorrc No. 020-25816.15 I
FarNa. 020-2rEl l?01
c-nrril:

ra$.urs@se(hgaun
u*ri\trpr

Jog Ccntre, Jd Floor,
Wokdcrv'adi,
Old Puno Mumbai Road,
Punc-41 l00l

'qrrnt

'Your Servica, Our Outy'

MPCB/ROPI 2L\ I

BY R.P.A.D"/TAX/HAND DELIVERY

fht Commlsloner,
Punc Mu nldpel Corpontlon,
Tal. : Hawll, Dlrtrlct: Pune. { l1OOf .

\zozr-

r,r, Snb. : - Prosecutlon t{otke for non-complirncc of the Solld Wast€ Manatemeot Rulct,

rnnvof ongc6 2016'

Sm qfF.iT{rrfrsl
r Rcf..l - l| Order datcd 31U2022 riassed by Hon'blc t{rtbnal Green Tribunal in orflnal

- k(tr Xq 'SttS, C€l Appllcatlontlo.rg0/2ol6Mar.Gcn.Jatarw.PuneMunlclpal Corporation

' 3 q' t3:'8 
U :r:;"" Appricatbn m. :ry2dt2tihd by Mat. 6en. ratar rn oA No.

$0lru5
lill Authodratlon gramcd by M.P.CSorrd undcr the SolH \irastt M.or8"ment

Rules,2016

iv) Comgost sampler collected by Soard Offlclals at Pune on 23/5/2018

v) Prorecution Proposal rcehred ftum th. Sub'Regional Oflhc, MPC&Pune'

: :ffi#imrf 
MFCE'teeal'Artion'2508'n20(8 and approvar

\

WIIEREAS the Maharalhtra Pollution Cdntrol Board har granted the

comblned Authoriratlon under the Solld Warte Management Ruler, 2016 to Pune

Municlpal Corporation on 4/5/2017 to operate total43 nos. of Solld Warte processing

/ uraste dkporal facllity lncludinS thermal composting technology {24 hr bared

thermal CompostinS) procerslng plantr - total 10 numbers which war valid up to

3111?12021.

Attlo WHEREAS the officialr of the MPc Board in compliance of the order

passed by Hcn'bie Nirtlonal Green 'tribunal, \ileslern Zone Burh. Pune in OriSinrl

Appllcatlon No. f90/2016 tWZ) had carried out the vlslt at your thermal cornpostlng

plants on 23/5/2018 and had collected compoJt samples and as pcr rnrtylh reportt

:1:
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:

of the samc, it l#ar foun{' that the parameter3 ars axceeding the prescribed standards

fcr organlc Co*poot fco'rilii per the folH Wa*e ManaS'em€nt Rules' 2016'

ANn WHERTAS after exarnlnlng the record of your cese and the reports of the

&oard Of{icers and ln to*O'Ontu of it'e Order daled t!212O22 pasrtd by Hon'ble

Natlonal Greon rrlbun';';;;;il"1lli'vo.u^have 
not complied the provlsions of

the Solld tlrasto Man!8t**n' *''to' 2016 and thut damaged the environment and

AND WHEREAS you are hereby called upon to show cause as to why

prosecutlon sha[ not ue tarncneo agalnst your corporation and per$ns who are

responsible for daY to day affalrs of the Corpoatlon and lhe operator of the said

plants for non<omi:llan*s of tne solid waste Management Rules' 2016' 
6,-

Yourreplytothesaidshowcaulenoticerhallreachthisofficewithinaperiod

oft0daysfromth€dateofreceiptofthlsnotlce.tailingwhlch,necessarylegalaction
shall be initiated against you without giving you furtie, opportunity' which please

caused Polluilon.

note.

ThisisissuedwiththeapprovalofthecompetentAuthority.

Regional Pune

) fiHill#Y&il31ffisll:" orlicet (P&L Divn')' MPcB' Mumbai - ro''1

iniltt*,ion and necessary follow up'

!;$:;r*t ofticcr, MF.B, puns-t - for informtion and ncccssarv follow up

action, ErelTI s?r
O"J ruo Spil r6irrllr:{rrFn
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Puno tluatolprl Coryorrtlon
outw$d no.Swr\lqqgp
Drto- rslrrll.ott

Tol

Rr3tonrlOfflccr
lhbrn&tn Btrto polluUon Control Borrd,
rloj contrc, Stt lloor, Wrhdowrdl,
Old hrac Mumbal Rotd,
h,uo.{llOO3

Dear Sir,
Sub': Rcply to your Notice dated tB/ 11 12022,

l- This is in rclation to your notice dated rglrrl2o22.Rrne Municipal
corporation invited tendcrs for Mcchanicar Thermar composting plant in
the ycar 2014. There'aIter by fo,owing all due procedure, the work orders

' being o2-2ol4 and 63-2014 v.,ere awarded to..M/s. EcoinanEnviro
solutions FrL Ltd'.Total lO'ptants wcre to be estabrished, under the said
work ordcrs,for proccsolng dO frft per day wet wastc per d.ay.

2' Ttre pMC and'Ecoman orecuted Agreements in the month of November
2015r tt is to be noted that as per the terms of the Agreements.

a' 'M/s Ecoman Environ solutions hrt. Ltd" shalr be responsible for
testing and aEsure that the quality of thc compost produced in saicl
plants shall be compry with the solid waste ManaBement Rqle, 2000.

b' It it to be noted that as per the Agreement Ecoman solcry rvas

reoponsibic tor acttlng up and operating the plants.
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\
e' P'vc wro rc.rponriblc onty lor provlding elcctricitn vtater,

land/locntionr for the plantr and to aupply rcquilite emount of *arte

to the said plonts"

3' P[tc rho obtained Autlrorizauon for rctting up and opcrating thcsc
plants h* ).u. orlicc under MSw Rutee rcttcr no. BO/MswA/B-rgs4
datcd o4to5l20r6 to ensure that ail environment norms arc followed.

4' It i9 to be noted thst as soon as pMc came to know thcre atc srera)
irregrrlarities and deficiencies on the part of the Ecoman in operating the
Plant' PMc immcdiately issued show cause and other nodccs datcd
t9loe/2aLT, 22rrrrzot?, 22/Ltlzofi:, so/Lrlzorz, L4rLz/2a,T
2tlOZ l2}lg to Ecoruan-

5' Qperauons of the prant rvere shut dorvn since Dec 2ar7, pMC has arso
forfeited the Deposit srxlount of the Ecoman of Rs. 96,1g,660r/- and 50u6seorritSr deposit of Rs. 59,33,440/-. pMe arso brack usted M/s Ecoman
Environ Solutions prt. Ltdso thaI they rnay not be. permitted to.to enterinto any contract/agrcement with pMc in future. ptv{c has arso initiated

a suit for Damages of Rs' 17,03,56,5 2gl'inthe commerciar court, hrncagainst Ecoman.

6' As per the Agreementbetween pMc and Ec.oman Environ Solution ht.Ltd, it wao the sore reeponsibiuty of M/s Ecoman Environ solution ht.
Ltd' to cnsurc the quaJity of the co'post thereforc pMC is not riabre for
thc act done by M/s Ecoman Environ Solutions Fvt. Ltd.

t

r,.\J
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4t* %
Scanned with CamScanner

\I

152

205



7' As per order dated o3lo2l2o22 pasnetl by the Honblc Nitional oreen
Tbibunal pussed in EA No. 7 of 2022,rt rs opecificalry dirccted that
prorcortlon and recovery of compcnsation for vrorations of Rules should
be initiated ogqinst the defaulting contractor.

8' Based on the facts'stated above and the actione inltiated by the pMc
against the tvr/e Ecoman Environ sorutions hrt. Ltd you are requested
not to initiate prosectrtion against the officers of pMC. pMc has always
abided with all the environment's laws and have acted in good faith for
digposal of the rraste generatgd in the City.

Date

Ptrne

Rautl
Deguty Comnlclloncr

Soltd wertc tleaagemcnt
hrns nualclpal corporaBon
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IL.-a rya tryl w*!'

(1996) 3 Supreme Court Cases 212

(Brrone B.P. JEEVAN REDDY AND B.N. KInnal, JJ.)

INDIAN COUNCIL FOR ENVIRO-LEGAL ACTION AND OTHERS
Petitioners;

Vercus
UNION OF INDIA AND OTHERS . . Respondents.

Writ Petitions (C) No. 967 of 1989 with Nos, 94 of 1990, 824 of 1993 and 76 of
L994L, decided on February t3,1996

A. Constitution of India - Arts. 32, 27,, 48-A and 51-A(g) - PIL - Petition alleging
environmental pollution caused by private industrial units - Maintainability - llUrit petition
filed by an environmentalist organisation, not for issuance of writ, order or direction against
such units but against Union of India, State Govt. and State Pollution Board concerned to
compel them to perform their statutory duties on ground that their failure to carry on $uch
duties violated rights guaranteed under Art. 21 of the residents of the affected area + Held,
maintainable Court can, after ascertaining that the alleged industrial units were
responsible for causing ecological fragility in the area, direct the authorities concerned to
perform their statutory duties - Environment (Protection) Act, 1986, Ss. 3, 4, 5 - Water
(Prevention and Control of Pollution) Act, I974, Ss. 24(1), 25(1) (as amended by Act 53 of
1988), 33, 33-A (as introduced by Act 53 of 1988) - Air (Prevention and Control of
Pollution) Act, 1981 - Hazardous Wastes (Management and Handling) Rules, 1989

B. Constitution of Xndia - Arts. 32t 2L, 48-A, 51-A(g) - Environmental pollution -
Compensation - Imposition of cost of remedial measures - Principles of Strict Liability and
Polluter Pays - Applicability - Hazardous and inherently dangerous activity camied on by
industrial units - Principle laid down by Supreme Court in Oleum Gas Leak case regarding
strict and absolute liability of such units to compensate to persons adversely affected
thereby, held, not obiter but binding - Rule in Rylands v. Fletcher, which is

Page: 213

subject to exceptions of 'foreseeability' and 'non-natural user', not suitable for Indian conditions and
hence not applicable - Discharge of highly toxic effluents viz. waste water and sludge, both iron-
based and gypsum-based, from respondents' chemical factories manufacturing 'H'Acid, poisoning
earth, underground water, wells, agriculture and other vegetation and rendering the village, where the
factories located, ecologically fragile - Respondents operating contrary to law without obtaining
clearances frorn authorities concerned and also disobeying orders of authorities as well as of
Supreme Court - Respondents alone found to be responsible for such extensive damages - Held on
facts, principles of Strict Liability and Polluter Pays applicable * Power of Central Govt. to direct such
industries to defray costs for undertaking remedial measures implicit under Ss. 3 and 4 of
Environment (Protection) Act - Determination of the amount required for carrying out the remedial
measures, recovery/realisation thereof and undertaking such measures are functions of Central
Govt. - Court can therefore issue appropriate directions to the Central Govt. to invoke and exercise
the powers under Ss. 3 and 4 of the said Act - Environment (Protection) Act, 1986, Ss. 3 to 5 *
Water (Prevention and Control of Pollution) Act, t974, Ss. 24(1), 25(1) (as amended by Act 53 of
19BB), 33, 33-A (as introduced by Act 53 of 1988) - Air (Prevention and Control of Pollution) Act,
1981 - Hazardous Wastes (Management and Handling) Rules, 1989 - Tort

C. Constitution of India - Art. 32 - PIL - Repofts ssbmitted by experts pursuant to
court's orders - Absence of opportunity to respondents to cross-examine the experts -Plea regarding raised at very late stage, unacceptable

The units/factories of Respondents 4 to B, located in an industrial complex in village Bichhri in
Udaipur (Rajasthan), were all chemical industries and were controlled by the same group of

4,,,/L
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lk terd &+b lqel Mdr!'

individuals ndent 4 started producing in 19E7 certain chem icals like Oleum (concentrated formof sulphuric acid) and Single Super Phosphate. Respondent 5 (Silver Chemicals) and Respondent B(Jyoti Chemicals) commenced production of 'H' acid. Respondents 6 and 7 were producing fertilizersand a few other products. The respondents had not obtained the requisite
clea rances/consents/l i ce nces ; nor did they install any equipment for treatment of highly toxiceffluents discharged by them. 'H'acid was meant for export exclusively. Its manufacture gives rise toenormous quantities of high ly toxic effluents - in particular, iron -based and gypsum-based sludge -which if not properly trea ted, pose grave threat to Mother Earth It poisons the ea rth, the water andeverything that comes in contact with it. The chemicals produced by Respondents 5 and B gave birthto about 2400-2500 MT of highly toxic studge (iron-based sludge and gypsum-based sludge) besidesother pollutants. Since the toxic untreated waste waters were allowed to flow out freely and becausethe untreated toxic sludge was thrown in the open in and around the complex, the toxic substancespercolated deep into the bowels of the eafth polluting the aq uifers and the subterranean supply ofwater. The water in the wells and the strearns tumed dark and d irty rendering it unfit for humanconsumption, unfit for catue to drink and for irri gating the land. The soil becam e polluted rendering it

disaster in the villageunfit for cultivation, the ma instay of the village rs. It spread diseases. death and
and the surrounding areas. The villagers then rose in viftual revolt leading to the imposition of Section144 CrPC by the District Magistrate in the area. It was averred by the respondents that both theunits, Silver Chemicals and Jyoti Chemicats had stopped ma nufacturing 'H' acid since January 1989were dosed. Yet the conseguences of their action remained * the sludge, the long-lasti ng damage toeafth, to underground water, to human beings, to cattle and the village economy. Anenvironmentalist organisation filed the present

UX Pase: 214

writ petition before the supreme court by way of social action litigation, complaining precisely of theabove situation and requesting for ,appropriite remedial action. pursuant to notice issued by the
luprqm-e court, the Government of indii, Governmenl of Rajisthr;; G;;than polution controlaggfa (RPCB) and Respondents 4 to B filed counter-affidavits, tne colrt 6v-its order dated LL-L.-1989 requested the National Environmental Engineering Research Institut! l11renty t" it*oy in*situation In and around Bichhd. village and subririt theii report "as to the thoice and scale of theavailable remedial alternatives". Frdm the affidaviti or thi parties, ,uiiorl orders of the court,technical reports and other data, it was found that oufof 244'0 tonnis oririog", about 720 tonneshad been stored in the pits.provided by the respondentr. rn" remaining srufie was stin there eitherwithin the area of the complex of the respondents oroutside theirlomp-l";1lyilitn a view to conceal itfrom the eyes of the inspection teams and other autno.iiies, the respondents dispersed it all over thearea and covered it with earth. In some places, the sludge was lying in mounds. The units continuedto function even after and in spite of the closure oroeiJor the.RpcB. They never did carry out theorders of the supreme coult fully (e.g', entombing the studge), noi aio th"y rrtril tire unbertakinggiven by them to the coutt (in the matter of removil or iuoge and de-watering of the wells). In spiteof repeated reports.of.officiils and expert-bodies, !i*v p*oirted in their illegal course of action in a
i;:T|*T:[ffi:"#;iitins their contempt ror law, roiir,l-iu*fut authoritiei-5na *re courti. nrro*ins

Held:
The contention that the respondents being private corporate bodies and not 'State, within themeaning of Article 12, a writ petition underArti-cli sjwouro not lieagainit [r,"*, cannot be accepted.If the Supreme Court Rnds that the GovernmenVauthorities concjrnuA nur" not taken the actionrequired of them by law and that their.inaction is jeoparJirtng the right to life of the citizens of thiscountry or of any section thereof, it is the duty of ine'suf.eme court to intervene. If it is found thatthe respondents are flouting the provisions of law and th! directions 

"na 
oiouo issued by the tawfulauthorities, the court ca-n iertainly make approfriitE Ji[ctions to ensure -ompriance 

with raw andlawful directions made thereunder. rnis is a'social action litigation on uenali of the villagers whoseright to life, is invaded and seriously infringed- uv $t" iirpondents as is eitautished by the variousreports of the experts called for, and filed-before, in" cdrrt. If an industry is established withoutobtaining the requisite permission and clearances and ii tne inoustry is continued to be run in blatantdisregard of law to the detriment of life and liberty ortl","iiil=gnr fitlilsi;-A;vicinity, the supremecourt has power to interuene and protect the fundamenLi rignt to lifdancllilertv of the citizens of
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this country.
(Para 54)

The contention of respondents that the reports submitted by various expert bodies could not be
relied upon by the Court in absence of opportunity to cross-examine the experts cannot be
accepted. These reports were called by the Court and several orders passed on the basis of those
reports. It was never suggested on behalf of offending industrial units (Respondents 4 to 8) that
unless they are permitted to cross-examine the experts or the persons wh6 made those reports,
their reports cannot be acted upon. This objection, urged at this late stage of proceedings - after a
lapse of several ye?rs - is wholly unacceptable. The persons who made the said refiorts are all
experts in their field and under no obligation either to the State Pollution Control Board or for that
matter to any other person or industry. It is in view of their independence and competence that their
reports were relied upon and made the basis of passing orders by the Supreme Court from time to
time.

(Para 54)
Relying on the reports s-ubmitted by the National Environmental Engineering Research Institute by

the Centralteam (experts from the Ministry of Environment
-\b

Page: 215

and Forests, Government of India) and the Rajasthan PCB, it must be held that the respondents
alone were responsible for all the damage to the soil, to the underground water and to the village in
general.

(Paras 54 and57)
[See also'Conclusions' at para 69J

-The guestion is whether and to what extent can the respondents be made responsible for
defraying the cost of remedial measures in these proceedings under Article 32.

(Para 57)
Any principle evolved in this behalf should be simple, practical and suited to the conditions

obtaining in this country. According to the rule laid down by ihe Constitution Bench of the Supreme
Court in Oleum Gas Leak case, once the activity carried on is hazardous or inherently dangerous, the
person carrying on such activity is liable. to make good the loss caused to any other pefuon by his
activity irrespective of the fact whether he took reasonable care while carrying on his activity.'The
rule is premised upon the very nature of the activity carried on. In the words of the Constitution
Bench, such an activity "... can be tolerated only on condition that the enterprise engaged in such
hazardous or inherently dangerous activity indemnifies all those who suffer on aicount of the
carrying on of such hazardous or inherently dangerous activity regardless of whether it is carried on
carefully or not". The Constitution Bench has also assigned the reison for stating the law in the said
terms. It is that the enterprise (carrying on the hazardous or inherently dangerofs activity) alone hasthe resource to discover and guard against hazards or dangers * ana no{the person iffectea and
the practical difficulty (on the part of the affected person) in establishing the absence of reasonable
care or that the damage to him was foreseeable by the enterprise. ThE Bench also observed that
such liability is not subject to any of the exceptions which opeiate vis-A-vis the tortious principle of
strict liability under the rule in Rylands v. Fletcher. The twin tests laid down in Rylands v."Ftetciter -apart from the_ proof of damage to the plaintiff by the act/negligence of the defendants * whichmust be satisfied to attract its rule are 'foreseeability' and indn-natural' user of the land. The
observation of Ranganath Misra, C.J. in his concurring opinion in lJnion Carbide Corpn. case that theview declared in oleum was only obiter.cannot be alcepted. It does not appear to be unnecessaryfor the purposes of that case. Thus the law stated by thb Supreme Court in Oleum Gas Leak case is
by far the more appropriate one - apart from the fact that it is binding.

(Paras 65, Sg and 62)
M.c. Mehta v. lJnion of India,(19g2) 1 scc 395 : 19g7 scc (Las) 3?, affirmed
Rylandsv. Fletcher, (1868) LR 3 HL 330 : (1g61-73) Ail ER Rep 1, disapproved
union carbide corpn. v. Llnian of India, (1991) 4 scc 584, paras 14 and !5, overruted on this

asDect
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@mbridge Water Co. Ltd. v. Eastern Counties Leather, plc, {L994) 2 WLR 53 : (1994) 1 Ail ER 53;
Burnie PortAuthority v. GeneralJones Pty Ltd., tL994) 68 Aus l-i 33t, consideied

PravinbhaiJashbhai Patelv. Stafe of Gujarat, (1995) 2 GLR 1210 : (1995) 2 GLH 352, referred ta
Ballard v. Tomlinson, (1885) 29 ch D 115 : (1991-5) Ail ER Rep 68g, cited

The question of liability of the respondents to defray the costs of remedial measures can also belooked into from another angle, which has now come to be accepted universally as a sound principle,
viz., the "Polluter p6Y!" principle. According to this principle, the responsiUitity for repairing thedamage is that of the offending industry.

(Para 67)
Carolyn Shelbourn: "Historic Poltution - Does the Polluter pay"? - Journal of planning and

Environmental Law, Aug. L9Z4 issue), approved

\15 Pase: 216

[See'Directions' in para 70]
Suggested Case Finder Search

(Paras 67 and 68)

Read with the wide definition of 'environment' in Section 2(a), Sections 3 and 5 clothe the CentralGovemrnent with all such powers as are "necessary or expedient for tne fuipose of protecting andimproving the quality of the environment". The 
'Central' 

Government is empowered to take allmeasures and issue all such directions as are called for for the above purpose. Levy of costs reluiredfor carrying out remedial measures is implicit in sections 3 and 4.

(para 60)In the present case. the said powers will include giving directions for the removal of sludge, forundertaking remedial measures and also the power t6 imfose the cost of remedial measures on theoffending industry and utilise the amount so recovered for carrying out remedial measures. Thesupreme court can certainly give directions to the central coveinrient or its delegate to take allsuch measures, if in a given case the court finds that such directions are warranted. Therefore,appropriate directions.can be given by the Court to the Central Government to invoke and exercisethose powers with such modulitions as are called for in the facts and circumstances of this case.
(Paras 60 and 66)

Indian council for Enviro-Legal Action v. lJnion of India, (1gg5) 3 scc 77 : (Lgg51 5 Scale 578,relied on

Further, in this case, there is a clear violation of law and disobedience to the orders of thesupreme court apart from the orders of the lawful authorities. ln iriis lespect it is distinct fromoleum Gas Leak case. The supreme court has to ensure the observanc" oilS* and of its orders asa paft of enforcement of fundamental rights- That power cannot be disputed. If so, the Court iscompetent to make.orders. necessary for a full and efiective implementation of its orders - and thatincludes the imposition and recovery of cost of all measures including .e*"Jiur *easures.
(para 60)However, in all the -circumstances, it is appropriate that the task of determining the amountrequired for carrying out the remedial measures, its recovery/realisation unJin" task of undertakingthe remedial measures is placed upon the central Govemment in the light of the provisions of theEnvironment (Protection) Act, 1986. It is,.or course, olen to the centiar coveiirl"Lii"'ilr." iir"help and assistance of state Government, the na3istnan pollution controi Board or such otheragency or authority, as they think fit. It is but appropriate that an estimate of the cost of remediatmeasures be made now with notice to the.respondents, which amount.holto be paid to centralGovernment and/or recovered from them uy ine cential Government" 

-otner 
directions are alsocalled for in the light of the facts and circumstances mentioned above.

environment or ecol ollution or hazardous substaor nea r ce*n
(1)
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Search n

(2)
(3)

D. Constitution of India - Arts. 32 and 2!, 48-A & 51-A(g) PIL - Environmentalpollution Central Govt. directed to consider and examine the advisability of treating
chemical industries as a category apart for scrutinising their establ ishments and functioning
more rigorously and allowing these industries to be established in arid area (most of them
being water-intensive industries); establishment of environment courts; strengthening the

\$ Pase:ZLT

1 (1995) 3 SCC 77 : (1995) S Scate STB, tndian Councit for
Enviro-Legal Action v. tJnion of tndia 43, 60

environment protection machin_ery both at the Centre and the States and providing them moreteeth; personal accountability of the industrial units for their lapses and negligence and formation ofenvironmental audit directed to be considered and examined by CentiSt tovt. * Environment
(Protection) Act, 1986, Ss. 3 to 5

[Paras 7O(4), (6) and (7]!
E. Constitution of fndia - Art.32 - PIL - Costs - Actions of votuntary'bodiei infurtherance of public interest deserve encouragement - Hence white allowinj tne pultic

inlqr_est writ petition respondents directed to pay Rs 5orooo by way of costs to thepetitioner - Supreme Court Rules, 1966, Or. 41
(Para 71)

Advocates who appeared in this case, 
R'M/L5795/C

Altaf Ahmed, Additional Solicitor General, Harish N. Salve, K.N. Bhat and p.p.
Malhotra, Senior_ Advo.cates (M.C. Mehta, Ms Seema Midha, K.R.R. pillai, p.R.
seetharaman, R.P. wadhwani, K.s. Rohtagi, M.K. Aggarwat, Ms Aparna Rohtagi, Mukul
Mudgal, Aruneshwar Gupta, S.B. Wad, Surya Kan[,- Ms Sushma Suri and Wasim A.
Qadri, Advocates, with them) for the appearing parties.

Chronological list of cases cifed in para(s)

2. (1995) 2 GLR 121A : (1995) 2 GLH 352, pravinbhai Jashbhai
Patelv. State of Gujarat 4,46

3. (19%) 2 WLR 53 : (1994) 1 A[ ER 53, Cambridge Water Co.
I-fd. v. Eastem Counties Leather, plc

4. (1994) 68 Aus LJ 331 , Burnie port Authorityv. Generar Jones
Pty Ltd.

5. (1991) 4 SCC 584, lJnion Carbide Corpn. v. tJnion of tndia
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46, 59

sation or costs or directionscom
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"strict liabi not criminal
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7. (1885) 29 Ch D 115
Tomlinson
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63

e. (1868) LR 3 HL 330
Fletcher

(1861-73) All ER Rep 1, Rytands v.

58,59,61,63,64

The Judgment of the Court was delivered by
B.P. JrrvaN REDDv, J.*

Writ Petitian (C) No. 967 of 1989
1. This writ petition frled by an environmentalist organisation brings to light the

woes of people living in the vicinity of chemical industrial plants in Indii. tt higilights
the disregard, nay, contempt for law and Iawful authorities on the part of somJa,riong
the emerging breed of entrepreneurs, taking advantage, as they do, of tfre countiy,s
need for industrialisation and export earnings. Pursuit of profit has absolutely drainedtf em of any feeling for fellow human beings - for that matter, for anything btse. enOthe law seems to have been helpless. Systemic defects? It is such instaices which
have led many p_eople in this country to believe that disregard of law pays and that the
consequences of such disregard will never be visited upon them * particularly, if theyare men with means. Strong words indeed - but nothing less would reflect the Oeep
sense of hurt, the hearing of this case has instilled in us. The facts of the case wiil bearout these opening remarks.
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2. Bichhri is a small village in Udaipur District of Rajasthan. To its north is a majorindustrial establishment, Hindustan Zinc Limited, a pubtic sector ioncern. That did notaffect Bichhri. Its-woes began somewhere in 19ti7 when the fourth respondent herein,Hindustan Agro Chemicals Limited started producing certain chemicals like Oleum(said to be the concentrated form of sulphuric acid) a-na-5ingi" Sup"r ptrospfrate. rnereal calamity occurred when a sister 
-concern, 

Silver Ch6micals (Respondent 5),commenced production of 'H'acidin a ptant tocated within the same iomjtex.'ntaiidwas meant for export exclusively. Its manufacture gives rise to enormous quantities ofhighly toxic effluents - in particular, iron-baseO anO gypsum-b-reA slragd - *ni.f, ifnot.properly treated, pose grave threat to Mother eart6. it poisoni p,e eartn, tne wjierand..everything that comes in contact with it. Jyoti ch'e;lAG-(Respo;l,"ni e)-i,another unit established to produce 'H' acid, besides ,orrre other chemicals.Respondents 6 and 7 were established to produce iertilize.r and 
" 

i"* other proJr.G.
3' All the units/factories of Respondents 4 to 8 are situated in the same complexand are controlled.by.the..s?me group of individuals. Ail the units are what may becalled "chemical industries". The complex is tocated within $re rimiis of Bichhri village.4' Because of the pernicious wastes emerging from the production of .H, aciaf itsmanufacture is stated to have been banned iri ttie western countries. But the need of'H',acid continues in the west. That need is catered to by the industries like the silverChemicals and Jyoti Chemicals in this pa.t oiine worro.'tn iew-ogrer units producing'H'acid have been established in Gujarat, as would be evident from the decision of theGuiarat Hiqh Court in Pravinbhai -Jash'bhai 

Patel v, Sfafe o,i Guiaratt, a decision
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rendered by one of us, B.N. Kirpal, J. as the Chief lustice of that Court.) Silver
Chemicals is stated to have produced 375 MT of 'H' acid. The quantity of 'H' acid
produced by Jyoti Chemicals is not known. It says that it produced only 20 MT, as trial
production, and no more. Whatever quantity these two units may have produced, it
has given birth to about 2400-2500 MT of highly toxic sludge (iron-based sludge and
gypsum-based sludge) besides other pollutants. Since the toxic untreated waste
waters were allowed to flow out freely and because the untreated toxic sludge was
thrown in the open in and around the complex, the toxic substances have percolated
deep into the bowels of the earth polluting the aquifers and the subterranean supply of
water. The water in the wells and the streams has turned dark and dirty rendering it
unfit for human consumption. It has become unfit for cattle to drink and for irrigating
the land. The soil has become polluted rendering it unfit for cultivation, the mainstay
of the villagers. The resulting misery to the villagers needs no emphasis. It spread
disease, death and disaster in the village and the surrounding areas. This sudden
degradation of earth and water had an echo in Parliament too. An Hon'ble Minister
said, action was

\b Pase: 2Le

being taken, but nothing meaningful was done on the spot. The villagers then rose in
virtual revolt leading to the imposition of Section 144 CrPC by the District Magistrate
in the area and the closure of Silver Chemicals in January 1989. It is averred by the
respondents that both the units, Silver Chemicals and lyoti Chemicals have stopped
manufacturing 'H'acid since January 1989 and are closed. We may assume it to be so.
Yet the consequences of their action remain - the sludge, the long-lasting damage to
earth, to underground water, to human beings, to cattle and the village economy. It is
with these consequences that we are to contend with in this writ petition.

5. The present social action litigation was initiated in August 1989 complaining
precisely of the above situation and requesting for appropriate remedial action. To the
writ petitionr the petitioner enclosed a number of photographs illustrating the
enormous damage done to water, cattle, plants and to the area in general. A good
amount of technical data and other material was also produced supporting the
averments in the writ petition.
Cou nte r-affidavits af the Respo nd e nts

6. On notice being given, counter-affidavits have been filed by the Government of
lndia, Government of Rajasthan, Rajasthan Pollution Control Board (RPCB) and
Respondents 4 to 8. Since the earliest counfer-affidavit in point of time is that of
RPCB, we shall refer to it in the first instance. It was filed on 26-10-1989. The
following are the averments:

(a) Re Hindustan Agro Chemicals Limited (R-4): The unit obtained "No Objection
Certificate" from the PCB for manufacturing sulphuric acid and alumina sulphate.
The Board granted clearance subject to certain conditions. Later "No Objection
Certificate" was granted under the Water (Prevention and Control of Pollution) Act,
L974 (Water Act) and Air (Prevention and Control of Pollution) Act, 1981 (Air Act),
again subject to certain conditions. However, this unit changed its product without
clearance from the Board. Instead of sulphuric acid, it started manufacturing Oleum
and Single Super Phosphate (SSP), Accordingly, consent was refused to the unit on
t6-2-L987. Directions were also issued to close down the unit.

(b) Re Silver Chemicals (R-5): This unit was promoted by the fourth respondent
without obtaining "No Objection Certificate" from the Board for the manufacture of
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'H'acid. e waste rge m ma ure ac 5 g acidic
and contains very high concentration of dissolved solids alon g with several
dangerous pollutants. This unit was commissioned in Februa ry 1988 without
obtaining the prior consent of the Board and accordi ngly, notice of closure was
served on 3 0-4-1988. on 12-5-1988, the unit applied for consent under water and
Air Acts which was refused. The Government was requested to issue directions for
cutting off the electricity and water

\b Pase:220

to this unit but no action was taken by the Government. The unit was found closed on
the date of inspection, viz., 2-10:1989.

(c) Re Rajasthan Multi Fertiliz_ers (R-6): This unit was installed without obtainingprior "No Objection Certificate" from the Board and without even applying for
consent under Water and Air Acts. Notice was served on this unit on Z}-z-iggb. tn
reply whereto, the Board was informed that the unit was closed since last three
years and that electricity has also been cut off since L2-z-lggg.

(d) Re Phosphates India (R-7):This unit was also established without obtainingprior "No Objection Certificate" from the Board nor did it apply for consent under
the Water and Air Acts. When notice dated 20'2-198g was'served upon this unit,
the Management replied that this unit was closed for a long time.

(e) Re Jyoti Chemicals (R-B): This unit applied for "No Objection Certificate,, forproducing ferric .al.ua. "No Objection Certificate" was issued imposing various
conditions on B-4-1988. The "No Objection Certificate" was withdiawn -on 

3O-S-1988 on account of non-compliance with its conditions. The consent applied for
under Water and Air Acts by this unit was also refused. Subsequenfly, on g-Z-fggg,
the unit applied for fresh consent for manufacturing'H'acid, The consent was
refused on 30-5-1989. The Board has been keeping an eye upon this unit to ensurethat it does not start the manufacture of 'H'acid.6n z-rb-rgg9, when the unit wasinspected, it was found closed.
7. The Board submitted further (in its counter-affidavit) that the

open in the premises of Respondents 4 to g ought to be diiposed oithe provisions contained in the Hazardous waites (Managj.Lni an1989 framed under Environment (protection) Act, 19g6.-n..o.Jinf
responsibility for creating the said hazaidoui situation was
Respondents 4 to 8. The Board enclosed severat documents to its co
the averments contained therein.

sludge lying in the
in accordance with
d Handling) Rules,
to the Board, the
squarely that of
unter in support of

8. Ihe Govt. of Raiasthan filed its counter-affidavit on 20-1-1990. It made a curiousstatement in para 3 to the following effect:
"(T)hat the State Government is naw aware of the pollution of undergroundwater being caused by liquid effluents from the firms arrayed "i nerpondentj+ to gin the writ petition. Therefore, the State Government his initiated action throughthe Pollution control Board to check further spread of poltution.,.

The State Government stated that the water in certain wetts in Bichhri viltage andsome other surrounding villages has become unfit for drinking by human Uein"gs inOcattle, though in some other wells, the water remains unaffecte?. '

^ 9'- The- Ministry of Environment and Forests, Government of India filed its counter on8-2-1990. In their counter, the Government of InOla stated that Silver Chemicals wasmerely granted a Letter of Intent but it never applied
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for conversion of the Letter of Intent into industrial Iicence. Commencing production
before obtaining industrial licence is an offence under Industries (Development and
Regulation) Act, 1951. So far as Jyoti Chemicals is concerned, it is stated that it has
not approached the Government at any time even for a Letter of Intent. The
Government of India stated that in June 1989, a study of the situation in Bichhri
village and some other surrounding villages was conducted by the Centre for Science
and Environment. A copy of their report is enclosed to the counter. The report states
the consequences emanating from the production of 'H'acid and the manner in which
the resulting wastes were dealt with by Respondents 4 to B thus:

"The effluents are very difficult to treat as many of the pollutants present are
refractory in nature. Setting up such highly polluting industry in a critical
groundwater area was essentially ill-conceived. The effluents seriously polluted the
nearby drain and overflowed into Udaisagar main canal, severely corroding its
cement-concrete lined bed and banks. The polluted waters also seriously degraded
some agricultural land and damaged standing crops. On being ordered to contain
the effluents, the industry installed an unlined holding pond within its premises and
resorted to spraying the effluent on the nearby hill slope. This only resulted in
extensive seepage and percolation of the effluents into groundwater and their
spread down the aquifer. Currently about 60 wells appear to have been significantly
polluted but every week a few new wells, down the aquifer start showing signs of
pollution. This has created serious problems for water supply for domestic purposes,
cattle-watering crop irrigation and other beneficial uses, and it has also caused
human itlness and even death, degradation of land and damage to fruit, trees and
other vegetation. There are serious apprehensions that the pollution and its harmful
effects will spread further after the onset of the monsoon as the water percolating
from the higher parts of the basin moves down carrying the pollutants lying on the
slopes - in the holding pond and those already underground,"
10. Each of the Respondents 4 to I filed separate caunter-affidavits. All the

affidavits filed on behalf of these respondents are sworn to by Lt. Gen. M.L. Yadava,
who described himself as the President of each of these units. In the counter-affidavit
filed on behalf of the fourth respondent, it is stated that it is in no way responsible for
the situation complained of. It is engaged in the manufacture of sulphuric acid and
had commenced its operations on 6-1-1987. It has been granted "No Objection
Certificates" from time to time. The consent obtained from RPCB is valid up to 15-8'
1988. Application for extension of consent has already been filed. This counter-
affidavit was filed on 18-1-1990.

11. In the counter-affidavit filed on behalf of the fifth respondent (Silver
Chemicals), it is stated that the manufacture of 'H' acid which was commenced in
February 1988 has been completely stopped after January 1989. The respondent is
fully conscious of the need to conserve and protect

B Page:222

environment and is prepared fully to cooperate in that behalf. It is ready to comply
with any stipulations or directions that may be made for the purpose. It, however,
submitted that the real culprit is Hindustan Zinc Limited. The Archaeological
Department of the Government of Rajasthan had issued environmental clearance for
its unit (rather surprisinq statement). "No Obiection Certificates" had also been issued
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12. In the counter-affidavit filed on behalf of the sixth respondent (Rajasthan MultiFertilizers), it is stated that it commenced production on 14-3-1982 and-closed downin December 1985. Electrical connection to it was disconnected on 13-2-198g. It wassubmitted that since it is a smatl-scale industry, no consent was asked for from
anyone. It denied that it was causing any pollution, either ground, air or water.

13. In the counter-affidavit filed on behalf of the seventh respondent (phosphates
India), it is stated that this unit commenced production on 1S-5-'1gBB but was closedon and with effect from 1-9-1988 for want of support from the Central Government inthe form of subsidies. It submitted that it has merged with the iourth respondeni in1987-88.

L4. In the counter-affidavit filed on behalf of the eighth respondent (lyotichemicals), it is stated that it has no electrical connection, -that it had commencedproduction in April L987 and closed down completely in January iSAS. It is stated thatthe unit produced 'H' acid to an extent of 2a Mr as a trial measure for one month withthe permission of the Industries Department. It is no longer mjnufact*i"g ;ri; aciOand, therefore, is not responsible for causing any pollution. it is furtfrer suUm'ittea itratit is a small-scale industry and was regiitereo with the District Industry centre,Udaipur for the manufacture of ferric Stum and 'H' acid. It Olgan its operationsimultaneously with the fifth respondent, Silver Chemicals, and several of theclearances are common to both, is both of them are located together. The trialproduction of 'H' acid, it is stated, took place in January 1gg7.
15' Hindustan zinc Limited was impteaded as the ninth respondent at the instanceof Respondents 4 to 8. It has fited a counter-affidavit denying that it is responsible inany manner for .causing any potlution in Bichhri village oi tne 

-surrounding 
a.eas.According to it, its plants are situated downstream, towards north or glchhri"iri"g".

We do not think it necessary to refer to this affidavit in any aetait-inasmuch as we arenot concerned, in this, writ petition, with the pollution, ii 
"ny, 

."rred by tfre nintnrespondent in other villages but only with the pollution iaused'6v n"rpondents 4 to gin Bichhri or surrounding villages.

by the Executive Engin eer (Irrigation ), Udaipur Division and the Wild Life Warden. Sofar as the requirement of 'consent' under Water and Air Acts is con cerned, it merely
stated that it had app lied for it. Its closure in Janua ry 1989 was on account ofpromulgation of an order under Section 144 CrpC by the District Magistrate in view ofwidespread agitation by the villagers against its functioning.

qh pase; zz3

17- on the next date of hearing, i.€., 5-3-1990, the court took note of the

orders passed and steps taken during the period tg|g-tggz
16' The first considered order made, after hearing the parties, by this court is of 11-12-1989' under tlris- order, tlle--!gurt requesieo tne National EnvironmentalEngineering Research Institute (NEERI) to studt tne situation in and around Bichhrivillage and submit-their report'ias to the choici and scale of the available remedialalternatives"' NEERI wa: requested to suggest both snort-term and long-termmeasures required to combat the hazard already caused. Directioni were also made fors:lpply 9f drinking water to affected villagesov'trtu State of Rajasthan. The RpcB wasdirected to make available to the cou.t-tl,e neport it had prepared concerning thesituation in Bichhri village.
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statements eon Respon e t at ve com ete ped
the manufacture of 'H'acid in their plants and that they did not propose to resume its
manufacture. The court also took note of the petitioner's statement that though the
manufactu re of 'H'acid may have been stopped, a large quan highly dangerousrtity of

unlesseffluent waste/sludge has accumulated in the area and that properly treated,
stored and removed, it constitutes a serious danger to the environ ment. Directions
were given to the RPCB to arrange for its transportation, treatment and safe storage
according to the technically accepted procedures for disposal of chemical wastes bf
that kind. All reasonable expenses for the said operation were to be borne by
Respondents 4 to 8 (hereinafter referred to in this judgment as the 'respondents'). So
far as the polluted water in the wells was concerned, the court noted the offer made by
the learned counsel for the respondents that they will themselves undertake the de-
watering of the wells. The RPCB was directed to inspect and indicate the number and
location of the wells to be de-watered.

18. The matter was next taken up on 4-4-1990. It was brought to the notice of the
court that no meaningful steps were taken for removing the sludge as directed by this
Court in its order dated 5-3-1990. Since the monsoon was about to set in, which
would have further damaged the earth and water in the area, the court directed the
respondents to immediately remove the sludge from the open spaces where it was
lying and store it in safe places to avoid the risk of seepage of toxic substances into
the soil during the rainy season. The respondents were directed to complete the task
within five weeks therefrom.

19. It is not real[y necessary to refer to the contents of the various orders passed in
1990 and 1991, i.€,, subsequent to the order dated 4-4-1990 for the present
purposes. Suffice it to say that the respondents did not comply with the direction to
store the sludge in safe places. The de-watering of wells did not prove possible. There
was good amount of bickering between the respondents on one side and the RPCB and
the Ministry of Environment and Forests on the other. They blamed each other for lack
of progress in the

W Page:224

matter of removal of sludge. Meanwhile, years rolled by and the hazard continued to
rise. NEERI submitted an interim report. (We are, however, not referring to the
contents of this interim report inasmuch as we would be referring to the contents of
the final report presently after referring to a few more retevant orders of this Court.)

20. On t7-2'L992, this Court passed a fairly elaborate order observing that
Respondents 5 to 8 are_ responsible for discharging the hazardous industrial wastes;
that the manufacture of 'H' acid has given rise to huge quantities of iron sludge and
gypsum sludge - approximately 2268 MT of gypsum-based sludge and about igg lar
of iron-based sludge; that while the respondents blamed Respondent 9 as the main
culprlt, Respondent 9 denied any responsibility therefor. The immediate concern, said
the Court, was the appropriate remedial action. The report of the RpCB presented a
disturbing picture. It stated that the respondents have deliberately 

'spread 
the

hazardous material/sludge all over the place which has onty heightened the problem of
its removal and that they have failed to carry out the order of this Court dated 4-4-
1990. Accordingly, the court directed the Ministry of Environment and Forests,
Government of India to depute its experts immediately to inspect the area to ascertain
the existence and extent of gypsum-based and iron-based sludge, to suggest the
handling and disposal procedures and to prescribe a package for itJtiansportllion and
safe storage. The cost of such storage and transportaiion was to be recovered from the
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respondents.
21. Pursuant to the above order, a team of experts visited the area and submitted arlport along with an affidavit dated 30-3-1992. The report presented a highly

disturbing picture. It stated that the sludge was found insidi: a slied and also at iour
places outside the shed but within the premises of the complex belonging to ihe
respondents. It stated further that sludge has been mixed with soil anO it many
places it is covered with earth. A good amount of sludge was said to be lying exposed
to sun and rain. The report stated:

"Above all, the extent of pollution in groundwater seems to be very great and the
entire aquifer may be affected due to the pollution caused by the i-nOustry. The
organic content of the sludge needs to be analysed to assess the pe.colation
propefty of the contents from the sludge. It is also possible that the iron content inthe sludge may be very high which may cause the reddish colouration. As the
mother liquor produced during the process (with pH-1) was highly acidic in nature
and was indiscriminately discharged on land by the unit, it i-s possible that this
might have eroded soil and caused the extensive damage. It is also possibte thatthe organic contents of the mother liquor would have -gone into soil with water
together with the reddish colour.,,

The report also suggested the mode of disposal of sludge and measures forreconditioning the soil.
22. In view of the above report, the court made an order on 6-4-tggl for

entombing the sludge under the supervision of the officers of the Ministry of

\ffi Pase:225

Environment and Forests, Government of India. Regarding revamping of the soil, thecourt observed that for this purpose, it might become necessary to stop or suspendthe operation of all the units of the respondLnt but that, the court said, requires io beexamined further.

23' The work of entombment of sludge again faced several difficulties. While therespondents blamed the government officers-for the delay,-the-for"rn*ent officialsblamed the said respondents of non-cooperation. several broe.s il,e.e passed by thiscourt in that behalf and uttimately, the work commenced.
orders passed in 7993, fiting of writ Petition (c) No. 76 of 7gg4 by Respondent 4 andthe orders passed therein

24' With a view to find out the connection between the wastes and sludge resultingfrom the production of 'H' acid and the pollution in the underground water, the courtdirected on 20-8-1993, that samples should be taken of the eniomoea sludge and alsoof the water from the affected wbtts and seni ioi inatysis. rnviron1nent experts of theMinistry of Environment and Forests were asked to find out wheiher the pollution inthe well water was on account of..the laid sludge or not. Accordingly, analysis wasconducted and the experts submitted the Repoii on 1-11-l9gf. Unaer the'heading'Conclusion', the report stated:
*'5.0 Conclusion
5'1 on the basis of the observations and analysis results, it is concluded beyonddoubt that the sludge inside the entombed pit ii tne contaminit"o on" as evidentfrom the number of parameters analysed.
5'2 The groundwater is also contaminated lue !o discharge of H-acid planteffluent as well as H-acid sludge/contaminaLd soil teairrates" as shown in thephotographs and also supported -ov tne ."urrii. The analysliieiurts reveated good
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c0rrelation between the colour of well water and H-acid content in it. The analysis
results show high degree of im purities in sludge/soi! and also in wel! water which is
a clear indication of contamina tion of soil and groundwater due to disposal of H-acid
waste,"

The repoft which. is based upon their inspection of the area in September 1g93
revealed many other alarming features. It represents a commentary on the attitude
and actions of the respondents. In para 2, under the heading "Site bbservations and
Collection of Sludge/Contaminated Soil Samples", the following facts are stated:

'2.1. The Central team, during inspection of the premises of M/s HACL, observed
that H-acid sludge (iron/gypsum) and contaminated soil are still tying it different
places, as shown in Fig. 7, within the industrial prem,ises (Photogriph-f) which are
the leftovers. The area, where the solar evaporation pond was e;isting with H-acid
sludge dumped here and there, was observed to have been tevetled w-ith borrowed
soil (Photograph 2). It was difficult to ascertain whether the
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sludge had been removed before filling. However, there are visual evidences of
contaminated soil in the area.

2.2 As reported by the Rajasthan Pollution Control Board (RPCB) representatives,
about 72A tunnes out of the total contaminated soil and siudge'scraped from the
sludgg dump s_ifes is disposed of in six lined entombed pits co-vered by lime/flyash
mix, brick soling and concrete (Photographs 3 and 4t. The remaiiing icripea
sludge and contaminated soil was tying near the entombed pits foi wani of
additional dispos.al facility. However, during the visit, the left over sludge and
contaminated soil could not be traced at site. Inspection of the surroundirlg a.ea
revealed that a huge heap of foreign soil of 5 metre height (Photograph S) civeringa large area, as also indicated in Fig. 7, was raised on the slopy'groind at the
foothill within lle ind_ustry premises. The storm water run-off pathway over the area
showed indication of H-acid sludge leachates coming out of the heip. Soil in the
area was sampled for analysis.

2.3 M/s HACL has a number of other industriat units which are operating withintlte sgme premises withaut valid consents from the Rajasthan pollution Control
Board (RPCB). These plants are sulphuric acid (HrSOo), fertilizer (SSp| ind
vegetable oil extraction. Ihe effluent of these units aie-not properly treated ana tne
untreated effluent pafticularly from the acid plant is passind tnraugn the sludge
dump area playing havoc (Photograph 7). The final einuen{was collected at t-heoutlet of the factory premises during operation of these units, at the time of
groundwater monito-ring in September 1993, by the RPCB. Its quaiity was observed
!o^-be highly acidic (pH: 1.08, conductivity: 37,100 mg/L, soo: 21;000 mg/l, Fe:
392 mg/L, CoD: t67 mg/L) which was also revealed in the'earlier visiti'oi the
Central teams. However, these units were not in operation during the present uirii.,,

Under para 4.2.1, the report stated inter alia:
"The sludge samples from the surroundings of the (presentty non-existent) sotar

evaporation and the contaminated soil due to seepage from th'e newly raised dumpsite also exhibited very high values af the abov-e-mentioned parameters, This
revealed that the contaminated soil is buried under the new du'mp found by the
team."
25. So much for the waste disposal by_the respondents and their continuing good

conduct! To the same effect is the report of the RPCB which is dated 30-10-1993'. -
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26. In e reports, w unan mo
consequences of the 'H' acid production, the manner in which the highly

out the
corrosive

waste water (mother liquor) and the sludge resulting from the production of 'H' acid
was disposed of and the continuin g discharge of h

the authorities
ighly toxic effluents by the

remaining units even in the year 1993f (RPCB) passed orders closing
down, in exercise of their powers under Section 33-A of the Water Act, the operation of
the Sulphuric Acid

\e Pase:227

Plant and the solvent extraction plant including oil refinery of the fourth respondent
with immediate effect. Orders were also passed directing disconnection of electricity
supply to the said plants. The fourth respondent filed Writ petition (C) No. 76 of 1g94in this Court, under Article 32 of the Constitution, questioning ih6 said orders in
January L994. The main grievance in this writ petition 

'was 
tnat ir,rithout even waitingfor the petitioner's (Hindustan Agro Chemicals Limited) reply to the show-cause

notices, orders of closure and disconnection of electricity suppiy were passed and that
this was done by the RPCB with a mala fide intent to cause [oss to the industry. It was
also submitted that sudden closure of its plants is likely to result in disaster and, may
be, a1 explosion and that this consideration was not taken into account while orderingthe closure. In its Order dated 7-3-L994, this Court found some justification in tfrecontention of the industry that the various counter-affidavits filed by the RpCB are self-contradictory. The Board was directed to adopt a constructive attiiude in the matter.By another order dated 1B-3-1994, the RPCB was directed to examine the issue ofgrant of permission to restart the industry or to permit any interim arrangement inthat behalf. On 8-4-L994, a 'consent' order- was passed whereunder the ind"ustry was
{ire$9! to deposit 9 s.um of Rupees sixty thousand with RpCB before 11-4-1994 andthe RPCB was directed_to-carry on the construction work of storage tank for storingand retaining ten days' efftuents from the Sulphuric nciO ptani- rf'l" construciion oftemporary tank was supposed to be an interim measure pending the construction ofan ETP on permanent basis. The order dated 28-4-Lgg+ nbteo thi report of the RpCBstating that the construction of temporary tank was completed on 26-4-1994 under itssupervision. The industry was directed to comply with such other requirements as maybe pointed out by RPCB for prevention and contiot of pollution anO unOertape any workrequired in that behalf forthwith. Thereafter, the matter went into a slumbe*nlit if-10-1995.

NEERI Report
27. At this juncture, it would be appropriate to refer to the report submltted byNEERI on the subject of 'rRestoration'of Environmental euality of the affected areasurrounding Village Bichhri due to past Waste Disposal Activiiies,. This repo.t *issubmitted in April 1994 and it states that it is based upon tne iiuov conor.[ea-nv-itduring the period November 1992 to Fe,brua.v-igg+. iraving-rEgard to its technicalcompetence and reputation as an expert body 6n the subject,-w" "*v Ue permliteJ iorefer to its report at some length. -'.- ---J-r!' .-v "r'
28'- At p' 7, the report mentions the industrial wastes emerging from themanufacture of 'H'acid. It reads:

"solid wastes generated from H-acid manufacturing process are:
Gypsum sludge produced during the neutralisation of acidic solution with limeafter nitration stage (around 6 tonnes/tonne of H-acid rnunuiuitured)

k
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report states on the basis of VES investigations that while certain wels were foundcontaminated, others were not. At p. 96, the report states thus:

Iron sludge produced during the reduction stage (around 0.5 tonnes/tonne of
H-acid manufactured)
Gypsum sludge contains mostly calcium sulphate along with sodium salts andorganics. Iron sludge constitutes unreacted iron powder, besides ferric salts and

organics.
It is estimated that, for each tonne of H-acid manufactured, about 20 mr ofhighly corrosive waste water- was generated as mother liquor, besides thegeneration of around 2.0 ml of wash water. The mother liquor is characterised by

fow pH (around 2.0) and high concentration of total dissolved solids (g0-2g0 gtlL).
High coD of the waste water (90 g/L) could be attributed to oiginics formed ariiingvarious stages of manufacture. These include naphthalene triiulphonic acid, niironaphthalene sulphonic acid, Koch acid and H-acid, besides several otherintermediates."

. ,29. A! pp, B and 9, lhe report describes the manner in which the sludge and otherindustrial wastes were disposed of by the respondents. It states interalia:
"The total quantities of waste water and that of sludge generated were around8250 meand 244a.!9lngs respectively for a production o? 375 tonnes by M/s SilverChemicals Ltd. and M/s Jyoti Chemicais Ltd..,.
Ma-jority of studge brought back from disposal sites tocated outside the plant wastransferred inside a covered shed.

, The sludge lying in the plant premises was entombed in the underground pit byRPlB-qs per the directions of the Hon'ble Supreme Court. It may be mentioned thatonly 720 MT of sludge out of the estimated iTuantity ot 2440 MT coutd be entombedas the capacitY of the underground tanks piovided by the industry for the pu,rpose
was only to that extent,

Remaining sludge and studge'mixed soil were, however, present in the ptantpremises as fhese could not be transferred inta underground'tanks,It has atso beenobserved that only sludge above the soit was rembved from the six sites andtransferred to the plant site. Sub-surface soil of these rii"r ifp"urr to have beencontaminated as the soil has reddish colour akin to that of the sludge.
A fertilizer plant ,(single superphosphate), a sulphuric acid plant and an oilextraction and oil refining plant were in opeiation in'tne saml-premises where H-acid was earlier manufactured. The acidic waste water laround' pH 1.0) presenlygenerated from these units was flowing over the abandoied dump site. This leachesthe sludge-mixed soil from the abandoned dump site and the iontaminated waterflows by gravity towards east and finds its way into a nullah ftowing through thecompaund and conveys the cantaminated water fo an irrigatioi canal whichoriginates from Udaisagar Lake (pate t.4)."

(emphasis added)30. At P. 10,.the report mentions the six dump sites outside the lH, acid plantpremises where the sludge was lying in the open. At pp. 26 and 27, the
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*DAMAGE TO CROPS AND TREES
The field surveys in contaminated fields in Zanes I and II showed that no craps

were coming in the fields particularly in low-lying areas. On some elevated areas,
crops like jowar, maize were growing; however the growth and yield were very poor.

Further it was also observed that even trees like eucalyptus planted in
contaminated fields show leaf burning and stunted growth. Many old trees which
were badly affected due to contamination are still growing under stress conditions
as a result of soil contamination.

The top soils at the old dump sites outside the plant premises are still
contaminated and require de-contamination before the land is used for other
purposes.

It was observed that even after the operation of hauling the sludge back to the
industry premises, some sludge-mixed soil was still lying in the premises of a
primary school (Table 1.1), which needs de-contamination.,,
31. In Chapter 6, the report mentions the remedial measures. para G.1, tiiled

INTRODUCTION, states:
"As could be seen from the data reported in Chapters 4 and S, the groundwater

and soils within 2 kms from the plant have been contaminated. After critically
scrutinising the data, it was concluded that there is an urgent need to work out a de
-contamination strategy for the affected area. This itrategy includes the de-
contamination of the soil, contaminated groundwater and abindoned dump sites.This chapter details the remedial measures that can be considered for
implementation to restore the environmental quality of the affected area.,,
32. The chapter then sets out the various remedial measures, including land

treatment, soil washing, revegetation, control over the flow of the coniaminatedwaterto adjoining lands through canals, leaching of soluble salts, design of farm to
development of ag.ro-forestry and/or forestry plantation with salt tolerait crops/plants
and groundwater de-contamination. Inter alia, the report states:

"The entire contaminated area comprising of 350 ha of contaminated land andsix abandoned dump sites outside the indultrial premises has been found to be
ecologically fragile due to reckless past disposal activities practised by M/s Sitver
Chemicals Ltd. and M/s Jyoti Chemicals Ltd. Accordingly, ii is suggesied that the
whole of the contaminated area be developed as a green-belt at thE?xpense of t,t/s
Hindustan Agrochemicals Ltd. during the monsoon o] Lgg4.,,

^ 33. Under para 6.3.2, the report suggests "De-contamination Alternatives for
Groundwater" including bioremediation, degiadation of H-

\b Pase:230

acid by Azotobacter Vinelandii, isolation of
contaminated soil and several other methods.

bacterial population from H-acid

..34' .Under p?,ra 6.4.2, the report mentions the several de-contaminationalternatives including containment of contaminated soil, surfa.J iontrol, groundwater
control, leachate collection and treatment, gas migration control and direct wastetreatment.

. 35. At pp. 157 and 158, the report mentions the continuing discharge of effluentsin an illegal and dangerous mannei. It reports:
"It was also observed by NEERI's team during the current study that theindustry has not provided adequate efftuent treatment facilities and the waste

k
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waters m e sting p an su p u cac , and oil
extraction) are being discharged, without treatment, on land within the plant
premises. This i ndiscriminate and wilful disposal activity is further aggravating the
contamination problem in the area. Acidic effluent leaches the pollutants from the
dumped sludge and the contaminated soil and facilifates their penetration through
the ground and thereby increasing the concentration of su lphates and dissolved
solids in groundwater. What is most serious is the fact fhat the industry produced
chlorosulfonic acid for a few months during tate 1992 which is a hazardous and
taxic substance as per MEF Natification titled 'Manufacture, Storage and Import of
Hazardous Chemical Rules. 1989' and even floated public shares for the
manufacture of this obnoxious chemical. The production was however ceased due to
the intervention of the Rajasthan Pollution Control Board in December 7g92 as the
industry was operating without obtaining site clearance, No Qbjection Certificate
(NOC)/Consent from the concerned appropriate regularity (regulatory?) authorities
a_nd without providing for any pollution-control measures. It is, therefore, essential
for M/s Hindustan Agrochemicals Ltd. to comply with these requirements for
carrying out the present industrial activities. The abatement of further
contamination warrants the closure of all industrial operations titt an appropriate
effluent treatment plant is instalted, and certified by RPCB for its functionaiity in
keeping with the provisions of Water Act."

The report adds:
"The Industry management in the past (during 1988-89) has shown scant

respect for Pollution Control and Environment Protection Acts. Not only this, the
management continues industrial activity producing obnoxiaus waste waters and
dumping the same without any treatment, contaminating land and groundwater
without any concern for ecology and public health. It is necessary that the
provisions of relevant legislations are imposed on the industry to avoid
environmental damage and harm to public welfare."

(emphasis added)
36. We do not think that the above report requires any emphasis at our hands. It

speaks for itself - and it speaks volumes of the "high regard" the respondents have
for law!

W Pager 231

37. From 9. 179 onwards, the report refers to the damage to the crops and the tand
and to the psychological and mental torture inflicted upon the villagers by the
respondents and suggests thatthe principle of "Polluter Pays" should be applied in this
case inasmuch as "fhe incident involved deliberate release of untreated acidic process
urasfe water and negligent handling of waste sludge knowing fulty wett the imptication
of such acts". The report suggests that compensation should be paid under two heads,
vtz., (a) for the losses due to damage and (b) towards the cost of restoration oi
environmental quality. It then works out the total cost of restoration of environmentat
quality at Rs 3738.5 lakhs - i.€., Rs 37.385 crores.

38. Para 7.4 states the conclusions flowing from the material in Chapter 6 thus:
"The cost of damage to be disbursed to the affected villagers is estimated at Rs

342.8 lakhs and remediation of impacted well waters and soit at Rs 3738.5 lakhs,
This cost needs to be borne by the management of the industry in keeping with the
Polluter Pays principle and the doctrine of Strict/Absolute liability, as appliEd to Shri
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. (!ii1.The approximate quantity of sludge * whether .,iron sludge,, or .'gypsum
sludge" - lying in the area. The report wal to indicate what quantit! *au eniojnUeOpursuant to the orders of this Court and whether any further sludge'was lying in tnearea or in the premises of the respondents' complex, its approximate quanir'ty andthe time, effort and cost required to remove the same.

(iv) The Board was also to take samples of the water in wells and tanks in thearea and have them analysed and tetl us whether it is fit for drinking ny cattteand/or fit for irrigation purposes.

- .4-1-.-Ac.cordingly, the RPCB officials visited the site and have filed a report dated 16-1-1996 along with an affidavit. The report discloses the followinf iacts:
(1) rhe two units, Silver Chemicals and Jyoti Chemicats, do not exist now. Thereis no machinery. A godown and a Ferric AIum Plant have been constructed at thesite of the said plant. The Ferric Alum Plant was not in operation at the time ofinspection though plant and machinery for manufacturing it was found installedtherein. Certain old stock of Ferric Alum was also rounJ iying witnin the ptantpremises.
(2) Hindustan Agrochemicals Limited (R-4) has seven industrial plants, viz.,Rajasthan Multi- Fertilizers Imanufacturing Granulated singie Supei prrospnate

(GSSP)1, a Sulphuric Acid PIant, a Chlorolulphonic Acid Pla-nt, fOiUte Oil SolventExtraction Plant, Edible oil Refinery and a Ferric Alum pf"ni'ilno*n as M/s JyotiChemicals), all of which are located within the same premises. All these sevenplants were found not operating on the date of inspeciion uv-tne RpcB officialsthough in many cases the machinery and the other equipment was in place.
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Ram Fooddria-Fditfii2d-itrnaG-tiv-i?i tliit-ta-5€t-61' oal;iirc;rilri-iEgH'i----------
Report of RPCB submitted in January 1996 during the final hearing of these matters

39. When all these matters were posted before the court on 13-10-1995, we
realised that the matter requires to be heard on a priority basis. Having regard to the
voluminous data gathered by this Court and the several orders passed from time to
time, the matter was listed for regular hearing. We heard all the parties at length on
10th, 11th, 16th and 17th January, 1996. We have been taken through the
voluminous record. Submissions have also been made on the questions of law arising
herein.

40. At the end of the first day of regular hearing, we made an order calling upon
the RPCB to send a team of high officials to the spot and report to us thJ tatest
position on the following aspects:

(i) Whether the factories of Silver Chemicals, Rajasthan Multi Fertilizers and Jyoti
Chemicals are still working and whether the machinery instatled in the said plant is
still existing? (This information was required to check the statement of the
respondents that the said units are lying closed since last several years.)

(ii) To report whether the factory or factories of Respondent 4, Hindustan
Agrochemicals Limited, are working and if they are working, what are the products
being manufactured by them? The Board was also directJd to report whether the
seventh respondent, Phosphate India, which was said to have merged with the
fgurth respondent, is having a separate factory and if so, what is being produced
therein?

\$ Pase:232
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5o far as the sludge still remaining in the area s concerned, e report stated:"3. Village Bichhri and other adjo ining areas were visited by the undersigned
officials to know whether gypsum and iron sludge is still lying in the aforesaid area,In area adjoining the i rrigation canal, sludge mixed with soil were found on an areaof about 3000 sq.ft. The area was covered with foreign soil. Sam ple of the sludge-mixed soil was collected for the perusal of the Hon'ble Court Entire premises of M/sHindustan Agrochemicals Ltd. was also inspected and sludge mixed with soil was
observed in a large area, It was further observed that fresh soil in the varying depthhas been spread over in most of the area. In view of the fact that sludge was mixedwith the soil and difficult to separate out of the soil it is very difficult to estimatethe exact quantity of the slu dge requ ired to be removed. Samples of sludge mixedwith soil were collected from differen t parts of this area after servin g due notices
under Environment Protection Act, 1 986

So far as the water in the wells was concerned, the report mentioned that they tooksamples from the wells from Bichhri and other surrounding vitiages, i.e., from if i*V-two different locations and that water in sixteen
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locations was found to "contain colour of varying intensities ranging from very darkbrg.wn !9 light pink which apparentty shows $iat these weils/randpumps aie stillpolluted".

42. Shri K.N. Bhat, Iearned counsel for the respondents, however, submitted thatthe RPCB officials have throughout been hostile to the respondentgand that, therefore,the reports submitted by them should not be acted upon. He also submitted thatrespondents have had no opportunity to file objections to the said report or to producematerial to contradict the statements made therein. while taking note or il.resesubmissions, we rnaYr however, refer to the letter dated 13-1-1996 written nV lfrefourth respondent to the RPCB. In.this letter, the particulars of the stocks remaininj ineach of its seven plants are mentioned_ along wiih the date of the last productiori ineach of those plants. The last dates of prod-uction are the following: Sulphuric AcidPlant 10- 11-1995, SSP Plant (Phodphate India) 11-11-1g;g5, GSSP ptant
(Rajasthan Multi Fertilizers) - 7-7-t995, Solvent Extraction plant and Refin ery * Z-t2
;1993, Jyoti Chemicals - October 1990 and Chlorosulphonic Rcid plant - 2g'-g-fggS.It is worthy of note that these dates are totally at variance with the dates of closurementioned in the counter-affidavits filed by theie units in 1990-91.
Contentions of the parties

43. Shri M.C. Mehta, learned counsel appearing for the petitioner, brought to ournotice the several reports, orders and othei'materi-al on record. He suOmitted that theabundant material on record clearly establishes the culpability of 1ne respondents forthe devastation in Village Bichhri and su.rrounding areas and their responsibility ando?jioation to properly store the remaining slud{e, stop discharge of all untreatedeffluents by taking necessary measures and- defra! tne total cost r6quired for remedialmeasures as suggested by NEERI (Rupees forty crores and odd). Learned counselsuggested that in view of the saga of repeated and continuous violation of law andlawful orders on the part of the rJsponOeriti, th;t must be closed forthwith. So far asthe legal propositions are concerned, the iearni:o counsel relied strongly upon theConstitution Bench decision in M.C. Mehta v. tJnion of India (Oteui Aas tZif c;sea)-aswell as the recent order of this Court in Indian Council for Eivira-Legal Action v. Unionof Indiat. Learned counsel also invited our attention to quite a ret roreign oecisions
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and text ks on the su ect of environment. Shri Altaf Ahmad, the learned
Additional Solicitor General appearin g for the Union of India, also stressed the need for
urgent appropraate directions to mitigate and remedy the situation on the spot in the
light of the expert reports includi ng the one made by the Central team of expefts.

44. The learned counsel for the State of Rajasthan, Shri Aruneshwar Gupta,
expressed the readiness of the State Government to carry out and

\S Pase:234

enforce such orders as this Court may think fit and proper in the circumstances.

45. Shri K.B. Rohatgi, learned counsel for the RPCB, invited our attention to the
various orders passed, action taken, cases instituted and reports submitted by the
Board in this matter. He submitted that until recently the Board had no power to close
down any industry for violation of environmental laws and that after conferment of
such power, they did pass orders of closure. He denied the allegations of mala fides or
hostile intent on the part of the Board towards the respond'ents. Learned counsel
lamented that despite its best efforts, the Board has not yet been successful in
eradicating the pollution in the area and hence asked for stringent orders for
remedying the appalling conditions in the village due to the acts of thjrespondents. 

-

46- Shri K.N. Bhat, learned counsel for the respondents, made the following
submissions:

(1) The respondents are private corporate bodies. They are not.state, within the
meaning of Article 12 of the Constitution, A writ petition under Article 32 of theConstitution, therefore, does not lie against them.
- (z) The RPCB has been adopting a hostile attitude towards these respondents
from -the very beg-inning. The, refiorts submitted by it or obtained bi it are,therefore, susp-ect. The respondents h-ad 1o opportuniiy to test the ,e.a.ay of ir.,"said reports. If the matter had been fought oirl in a properly-ionstituted Juii, inerespondents would have had .an oppo*unity to cross-examine the experts toestablish that their reports are defective and cannot be relied ur;n.

(3).Long before- the respondents came into existence, Hindustan Zinc Limitedwas already in existence close to Bichhri village and has been discharging i&-i.untreated effluents in an unrequlated manner. 
*This 

had affecteO tne water in thewells, streams and aquifers. Thi-s is borne out by the several reports made tong priorto 1987. Blaming the respondents for the saici pollution is incorrect as a fact andunj ustified.
(4) The respondents have begn cooperating with this court in all matters andcarrying out its directions faithfully. The rep6rt of the RpcB dated re-rr-rsgzshows that the work of entombment of the'sludge was atmost over. The reportstates that the entire sludge woutd be stored in t[e p."scriOeA manner within thenext two days. In view of this report, the subsequent report of the Central i"u-,RpcB and NEERI cannot be accepted or relied upon. There are about 70 industriesin India manufacturing 'H' acid. only the units ol the r".ponJ"ntr f,"r" U"". piil"oupon by the Central and State authorities while taking no action against the otherunits' Even in the matter of disposal of sludge, the diiections giren for its oisposilin the case of other units are not as stringent-ai have oeen pieiciio"a in the case ofrespondents. The decision of the Gujarat High Court in praviiOhai Jashbhai patelt

shows

\} Page:235
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that the method of .disposal prescribed there is different and less etaborate than theone prescribed in this case.

(5) The reports submitted by the various so-called expert committees thatsludge is still lying around within and outside the respondents' complex and/or thatthe toxic wastes lrom the Sulphuric Acid Plant are flowing through and teaching thesludge and creating a highly dangerous situation is untrrie and incorrect. The RPCBitself had constructed a temporary ETP for the Sulphuric Rcid plant pursuant to theorders of this Court made in Writ Petition (C) No. 76 of 1gg4. Subsequently, apermanent ETP has also been constructed. There is no question of untreated toxicdischarges from- this plant leaching with studge. There is no studge ;il ;h;;; iJ notoxic discharge from the Sulphuric Acid plant.
(6) The case put forward by the RPCB that the respondents' units do not havethe requisite permits/consenis required by the witer ecl, Air Act and theEnvironment (Protection) Act is again unsustainabte in law and'incorrect as a fact.The respondents' units were established before the amendment of section 25 0f theWater Act and, therefore, did not require any prior consent for their estabtishment.
(7) The proper solution to the. present problem lies in ordering a comprehensivejudicial enquiry 9y u sitting Judge of the High Court t; fi;d out the causes ofpollution in this,village and ilso to recommend.emedial measures and to estimatethe loss suffered by the public as well as by the respondents. While the reiponO"nt,are prepared to bear the cost of repairing the damage, if any, caused by t'hem, theRPCB and other authorities should be irade to compensate for the rruge tossessuffered by the respondents on account of their illegal and o-bstructionrYst [oficvadopted towards them.

- (B) The decision in oteum Gas Leak caset has been explained in the opinion oFRanganath Misra, C.J., in the decision in tJnion Carbide ioiii.- v. union of India*.The law laid down in Ateum Gas Leak caset is at variance with the established tegalposition in other Commonwealth countries.
47' Shri Bhat suggested that in the larger interests of environment, industry andpublic, this Court may direct the Goveriment of India to constitute, by properlegislation, environment courts all over the country - which courts alone should beempowered to deal with such cases, to give appropriate directions including Jraeis ofclosure of industries wherever necessary, to make necessary technical and scientificinvestig.ations, to suggest remedial meisures and to ore.see tneir implementation,

fr999eol1g! by way of a writ in this Court under Articte 32 or in the High Court underArticle 226, the learned counsel submitted, are not appropriate to deal with suchmatters, involve as they do several disputed questions of fact and technical issues.

w Pager 236

48' Before we proceed to deal with the submissions of the tearned counsel, it wouldbe appropriate to notice the retevant provisions of raw.
Relevant statutory provision s

49' Article 48-A is one of the Directive Principles of state policy. It says that thestate shall endea,vour to protect and improve thl environment and to safeguard theforests and wildlife of the country. Article 51-A sets out the fundamental duties of the
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citizens. One of them is "(g) to protect and improve the natural environment including
forests, lakes, rivers and wild life, and to have compassion for living creaturesi"

5O. The problem of increasing pollution of rivers and streams in the country - says
the Statement of Objects and Reasons appended to the Bill which became the Water
(Prevention and Control of Pollution) Act, 1974 * attracted the attention of the State
legislatures and Parliament. They realised the urgency of ensuring that domestic and
industrial effluents are not allowed to be discharged into water courses without
adequate treatment and that pollution of rivers and streams was causing damage to
the country's economy. A committee was set up in 1962 to draw a draft enactmefrt for
prevention of water pollution. The issue was also considered by the Central Council of
Local Self-Government in September 1963. The Council suggested the desirability of
having a single enactment for the purpose. A Draft Bill wis prepared and sent to
various States. Several expert committees also made their recommendations
meanwhile. Since an enactment on the subject was relatable to Entry 17 read with
Entry 6 of List II in the Seventh Schedule to the Constitution - and, therefore, within
the exclusive domain of the States the State Legislatures of Gujarat, Kerata,
Haryana and Mysore passed resolutions as contemplated by Article 252 of the
Constitution enabling Parliament to make a law on the subject. On that basis,
Parliament enacted the Water (Prevention and Control of pollufion) Act, 1974. (The
Stateof Rajasthan too passed the requisite resolution.) Section 2a(1) of t'he wateiRct
provides that:

"24. (1) Subject to the provisions of this section,*
(u) no person shall knowingly cause or permit any poisonous, noxious orpolluting matter determined in accordance with such standards as may be laid

down by the State Board to enter (whether directly or indirectly) into any stream
or well...."

section 25(1), before it was amended by Act 53 of 1gg8, provided that:
"25. (1) Subject to the provisions of this section, no person shail, without the

previous consent of the State Board, bring into use any new or altered outlet for the
discharge of sewage or trade effluent in[o a stream or well or begin to make any
new discharge of sewage or trade effluent into a stream or well.,,

As amended by Act 53 of 1988, Section 2E now reads:
"25. (1) Subject to the provisions of this section, no person shall, without theprevious consent of the State Board,-

\ffi Paser 237

(a) establish or take any steps to establish any industry, operation or process,
or any treatment and disposal system or an extension or'addition thereto, *f.rtf,is likely to disch.arge sewage or trade effluent into a stream or well o,. s"*", oi onland (such discharge being hereafter in this section referred to as'discharge tfsewage'); or

(b) bring into use any new or altered outlets for the discharge of sewage; or
(c) begin to make any new discharge of sewage....,,

(It is stated that the Rajasthan Assembly passed resolution under Article 252 of theConstitution adopting the said AmenOment Act vide Gazette Notification dated 9-5-1990.) Section 33 empowers the Potlution Controt Board to appiy to the.orrt,-nttinferior to that of a Metropolitan Magistrate or a Judicial uagtstiJi6 of the First ilass,to restrain anv Derson causino oollution if the said oollutio-n is likelv to oreiudiciallv
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affect water in a stream or a well. Section 3 3-A, which has been introduced byAmendment Act 53 of 1988, empowers the Boa rd to order the closure of any industry
and to stop the electricity, water and any other service to such industry if it finds such
a direction necessary for effective i mp lementation of the provisions of the Act. prior tothe said Amendment Act, the pol on Control Board had no such power and theIuti
course open to it was to make a recommendation to the Government to pass
appropriate orders including closure

51. The Air (Prevention and Control of Pollution) Act, 1981 contains similarprovisions.

_- 52. In the year 1986, Parliament enacted a comprehensive legislation, Environment(Protection) Act. The Act defines 'environment'to include "water] air and land and theinterrelationship which exists among and between water, air and land, and human
beings, other living creatures, plants, micro-organism and'property,,. The pr"u*bl" tothe Act recites that the said Act was made piursuant to the decisions taken at theUnited Nations Conference on Human Environment held at Stockholm in June !912 in
which India also participated. Section 3 empowers the Central Government.'fo take ailsuch measures as it deems necessary or expedient for the purpos;e of protecting-and
improving the quality of the environmenf and preventing, controllinb anO uSuilngenvironmental pollution". Sub-section (2) elucidates the sev-eral powers Inhering in the
Central Government in the matter of protection and promotion oi environment. Section5 empowers the Central Governmelt to issue appiopriate directions to any person,
officer or authority to further the objects of the enactment. Section 6 confers rule-making power upon the Central Government in respect of matters referred to inSection 3. Section 7 says that "no person carrying on any industry, operation orprocess shall discharge or emit, or permit t6 Ue discharged or emitted anyenvironmental pollutant in excess of such standards as may be piescribed,,.

\5 Paser 238

53. The Central Government has made the Hazardous Wastes (Management andHandling) Rules, 1989 in exercise of the power conferred upon it by Sectircn 6 of theEnvironment (Protection) Act prescribing the manner in which the hazardous wastes
shall be collected, treated, stored and disposed of.
Consideration of the submissions

. -54.. 
Taking up the objections urged by Shri Bhat first, we find it difficult to agreewith them. This writ petition is not realiy for issuance of appropriate writ, ord$ ordirections aga-inst. the respondents but is directed against tire Union of India,

Government of Rajasthan and RPCB. to compel them to pErform their statutory Ouiiesenjoined by the Acts aforementioned on the ground that their failure to carry out theirstatutory duties is seriously undermining the right to life (of the residents of Bichhri
and the affected area) guaranteed by Article 21tf tne Conititution. If this Court findsthat the said authorities have not taken the action required of them by law and ihattheir inaction is jeopardising the right to life of the citlzens of this country or of anysection thereof, it is the duty of this Court to intervene. If it is found that therespondents are fl.outing the provisions of law and the directions and orders issued bythe lawful authorities, this Court can certainly make appropriaie-Oirections to ensurecompliance with law and lawful directions made theriunder. Thi! is a social actionlitigation on behalf of the villagers of Bichhri whose right to life, as elucidateJ OV-inisCourt in severaI decisions, is invaded and seriously infiinged by the respondents as is
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established by the various reports of the experts called for, and filed befoie,-tiiistourt.
If an industry is establ ished without obtaining the requisite permission and clearances
and if the industry is continued to be run in blatant disregard of law to the detriment
of life and liberty of the citizens livin g in the vicinity, can it be suggested with any
modicum of reasonableness that this Court has no power to intervene and p roted the
fundamental right to life and liberty of the citizens of this country. The answer, in our
opinion, is self-evident. We are also not convinced of the plea of Shri Bhat that RPCB
has been adopting a hostile attitude towards his clients throughout and, therefore, its
contentions or the reports prepared by its officers should not be relied upon. If the
respondents establish and operate their plants contrary to law flouting all safety
norms provided by law, the RPCB was bound to act. 0n that account, it cannot be saidto be acting out of animus or adoptin g a hostite attitude. Repeated and persistent
violations call for repeated orders. That is no proof of hostility. Moreover, the reports of
RPCB officials are fully corroborated and affirmed by the reports of the Central team of
experts and of NEERI. We are also not prepared to agree with Shri Bhat that since the
report of NEERI was prepared at the i nstance of RPCB it is suspect. This criticism is
not only unfair but is also uncharitable to the officials of NEERI who have no reason to
be inimical to the respondents. If, h owever, the actions of the respondents invite the
concern of the experts and if they depict the correct situation in their reports, they
cannot be accused of any bias. Indeed, it is this Court that asked NEE RI to suggest
remedial measures and it is in compliance with

\h Paser 23e

those orders that NEERI submitted its interim report and also the final report.
Similarly, the objection of Shri Bhat that the reports submitted by the NEERI, by the
Central team (experts from the Ministry of Environment and Forests, Government ofIndia) and RPCB cannot be acted upon is equally unacceptable. Thes" repo.tr-*i.e
called by this Court and several orders passed on the basis of those reports. It wasnever suggested on behalf of Respondents 4 to I that unless they are permitted tocross-examine the experts or the persons who made those reports, ineir reports
cannot be acted upon. This objection, urged at this late stage of proceeitings - after alapse of several years - is wholly unicceptable. The pdrsons who ma-de the saidreports are all experts in their field and under no obtigation either to the RPCB or forthat matter to any other person or industry. It is in view of their independence and
competence that their reports were relied upon and made the basis of passing oiO"ru
by this Court from time to time.

55. Now coming to the question of alleged potlution by Hindustan Zinc Limited (R-9), it may be that Respondent 9 is also responilble for diicharginj untreated effluentsat one or the other point of time but that is not the issue *j ale concerned with in
th.ese writ petitions. These writ petitions are confined to ttre poitution caused in Bichhrivillage on account of the activities of the respondent. No i'"pori 

-among 
the severalreports placed before us in these proceedings says that Hindustan Zinc Limited isresponsible for the pollution at Bichhri village. Shri Bhat brought to our notice certainreports stating that the discharges from Hindustan Zinc Limite-d were causing pollution

in certain villages but they are all d.ownstream, i.e., to the north of Bichhri rTitiage anowe are not concerned with the pollution in those vitlages in these proceedin;;: ihebringing in of Hindustan Zinc Limited in these proceediigs is, tfreief6re, not .6tlrant.If .necessary, the pollution, if any, caused bi Hindustin Zinc Limited can be thesubject-matter of a separate proceeding.
56. We may now deal with the contentions of Shri Bhat based upon the affidavit of
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RPCB dated 3- w c AS een repe yan strong re upon the
learned counsel in support of his su bmission that the entire slud ge has been properly
stored by or at the expense of his clients. It is on the basis of this affidavit that Shri
Bhat says that the subsequent reports submitted showing the existence of sludge
within and outside their complex should not be accepted or acted upon. Let us tu rn to
the affidavit of RPCB dated 13- 11-1992 and see how far does it su pport Shri Bhat's
contention. It is in para 2(6) that the sentence, strongly relied upon by Shri Bhat
occurs, viz., "remaining work is likely to be completed by 15-1L-t992". For a proper
appreciation of the purport of the said sentenC€, it would be appropriate to read the
entire para 2(b), which is to the following effect:

"(b) that all the six tanks have been entombed with brick toppings. Roofing is
complete on all tanks which have also been provided with proper outlets for the 6xit
of gases which may form as a result of possible chemical riactions in the sludge
mass. The tanks have also been

\5 Paser 240

provided with reinforced concrete to prevent drooping of the roof. Remaining work is
likely to be completed by 15-1L-L992."

We find it difficult to read the said sentence as referring to the storage of the
remaining about LTOO MT of sludge. When the storage of 720 MT itself took-up all the
six tanks provided by the responZent, where was tlie remaining 1700 tonnes stored?
Except relying upon the said sentence repeatedly, Shri Bhat has not been able to tell
us where this 1700 MT has been stored, whether in tanks and if so, who constructed
the tanks and when and how were they covered and sealed. He is aiso not abte to tell
us on what dates the remaining sludge was stored. It is evident that the aforesaid
sentence occurring in clause 2(b) refers to the proper sealing and completion of the
said tanks wherein 72O MT of sludge was stored. If, in fact, th-e said 170b MT has also
been entombed, it was not difficult for the respondents to give the particulars of the
said storage. We are, therefore, unable to agree with Shri-enat that the subsequent
reports which repeatedly and uniformly speak of the presence of sludge within and
outside the complex. of the respondents should not be accepted. It miy be recalled
that the report of the team of Central experts was submided on 1-11-1gg3 based
upon the inspection made by them in September/October 1993. To the same effect isthe affidavit of RPCB dated 30-10-199i and the further affidavit dated 1-12-1993.
These.reports together with the report of NEERI clearly establish that huge quantities
of sludge were still lying around either in the form of mounds or placed in?epressions,or spread over the contiguous areas and covered with local soit to conceal its
existence. It is worth r_eiterating that the said sludge is only part of the pernicious
dis-charges emanating from the manufacture of 'Hi acid. The' other pa*, which is
unfortunately not visible low (except in its deleterious effects upon the soil and
underground water) is the "mother liquor" produced in enormous quantities which has
either flowed out or percolated into the soil.

57. So far as the responsibility of the respondents for causing the pollution in the
wells, soil and the aquifers is concerned, it is clearly established by the analysis report
referred to in the report of the Central experts'team dated 1-11-1993 (p. ldZO of Vot.II). Indeed, number of orders passed by this Court, referred to heieinbeiore, arepremised upon the finding that the respondents are responsible for the said poltution.It is only because of the said reason that they were asked to defray thir cost ofremoval and storage of sludge. It is precisely for this reason that, at one stage, therespondents had also undertaken the de-watering of polluted weils. Disclaimind ine
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responsibility for the pollution in and around Bichhri village, at this stage oF
proceedings, iS clearly an afterthought. We accordingly hold and affirm that the
respondents alone are responsible for all the damage to the soil, to the u nderground
water and to Village Bichhri in general , damage which is eloquently portrayed in the
several reports of the experts mention ed hereinabove. NEERI has worked out the cost
for repairing the damage at more than Rupees forty crores. Now, the question is
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whether and to what extent can the respondents be made responsible for defraying
the cost of remedial measures in these proceedings under Article 32. Before we advertto this question, it may perhaps be appropriate to clarify that so far as removat of
remaining sludge and/or the stoppage of discharge of further toxic wastes are
concerned, it is the absolute responsibility of the respondents to store the sludge in a
proper. manner (in the same manner in which 720 MT of sludge has alreaO! been
stored) and to stop the.discharge of any other or further toxic wlstes from its ptanls
including Sulphuric Acid Plant and to ensure that the wastes discharged do noi flowinto or through the sludge. Now, turning to the question of liabilily, it would be
appropriate to refer to a few decisions on the subject.

58. In oleum Gas Leak cds€Lt a Constitution Bench discussed this question atlength and held thus: (SCC pp.  20-21, paras 31-32)
"We are of the view that an enterprise which is engaged in a hazardous orinherently dangerous industry which poses a potentiat tnieat to the health andsafety of the persons working in .the factory anb residing in the surrounding areas

owes an absolute and non-delegable duty to the commun-ity to ensure tfrat n-o harmresults to anyone on account 6f hazardous or inherently iangerous nature of theactivity which it has undertaken. The enterprise musL be tr-etO to be under anobligation to provide that the hazardous or inherently dangeroui activity in which itis engaged must be conducted with the highest standardsif safety and'if any hirmresults on account of such activity, the enterprise must be absotutely liible to
compensate for such harm and it should be no answer to the enterprise [o say thatit had taken all reasonable care and that the harm occurred without any negligenceon its part. Since the persons harmed on account of the hazardous or infeientiy
dangerous activity carried- on by the enterprise would not be in a position to isolatethe process of operation from the hazardous preparation of substance or any otherrelated element that caused the jr?.r. the enterprise must be hetd stricilyli;bte';;,.causing such harm as a part of the social cost of carrying on tnu haiardous orinherently dangerous activity, If the enterprise is permitted to carry on anhazardous or inherently dangerous-activity for its profit, the law must presume thatsuch permission is conditional on the enterprise a'bsorbing tnl cost of any accidentarising on account of such hazardous oi' inherently d'angl.ous activity as anappropriate item of its overheads. Such hazardous or Inhereiirv a"ngerous activityfor private profit can be tolerated only on condition that the enterprise engaged insuch hazardous or inherently dangerous activity indemnifies all those who suffer onaccount of the carrying on of such hazardous or inherently dangerous activityregardless of whether it is carried on carefully or not. ... We woutd therefore holdthat where an enterprise is engaged in a hazaidous or inherenuy dangerous activityand harm results to anyone on-account of an accident in thL opei.ation of such

v
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hazardous or inherently dangerous activity resulting, for example, in escape of toxic
gas the enterprise is strictly and absolutely liable to compensate all those who are
affected by the accident and such liability is not subject to any of the exceptions which
operate vis-i-vis the tortious principle of strict liability under the rule in Rylands v.
Fletchert.

We would also like to point out that the measure of compensation in the kind of
cases referred to in the preceding paragraph must be correlated to the magnitude
and capacity of the enterprise because such compensation must have a deterrent
effect. The larger and more prosperous the enterprise, the greater must be the
amount of compensation payable by it for the harm caused on account of an
accident in the carrying on of the hazardous or inherently dangerous activity by the
enterprise. "
59. Shri Bhat, however, points out that in the said decision, the question whether

the industry concerned therein was a 'State' within the meaning of Article 12 and,
therefore, subject to the discipline of Part III of the Constitution including Article 21
was left open and that no compensation as such was awarded by this Court to the
affected persons. He relies upon the observations in the concurring opinion of
Ranganath Misra, C.J., in Union Carbide Corpn.t The learned Chief Justice referred in
the first instance, to the propositions enunciated in Oleum Gas Leak casel and then
made the following observations in paras 14 and 15: (SCC pp. 607-O8)

"14. In M.c. Mehta casel, no compensation was awarded as this court could not
reach the conclusion that Shriram (the delinquent company) came within the
meaning of 'State' in Article 12 so as to be liable to the discipline of Article 21 and
to be subjected to a proceeding under Article 32 of the Constitution. Thus what was
said was essentially obiter.

15. The extracted part of the observations from M.C. Mehta casea perhaps is a
good guideline for working out compensation in the cases to which the ratio is
intended to apply. The statement of the law ex facie makes a departure from the
accepted legal position in Rylands v. Fletche{. We have not been shown any
binding precedent from the American Supreme Court where the ratio of M,C, Mehta
decisionL has in terms been applied. In fact Bhagwati, C.l. clearly indicates in the
judgment that his view is a departure from the law applicable to western countries."
6O. The majority judgment delivered by M.N. Venkatachaliah, J. (on behalf of

himself and two other learned Judges) has not expressed any opinion on this issue.
We on our part find it difficult to say, with great respect to the learned Chief Justice,
that the law declared in Oleum Gas Leak casez is obiter. It does not appear to be
unnecessary for the purposes of that case. Having declared the law, the Constitution
Bench directed the parties and other organisations to institute actions on the basis of
the law so

W Page:243

declared.s Be that as it ffiiy, we are of the considered opinion that even if it is
assumed (for the sake of argument) that this Court cannot award damages against the
respondents in these proceedings that does not mean that the Court cannot direct the
Central Government to determine and recover the cost of remedial measures from the
respondents. Section 3 of the Environment (Protection) Act, 1986 expressly empowers
the Central Government (or its delegate, as the case may be) to '*fake a.ll such
measures as it deems necessary or expedient for the purpose of pratecting and
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impr.ayins the; cindfiti-isV erivlfonmeif::'':-Siatititii-5 ciitrfiEE tfiit-ediit?5i-Gdile-iiiiiiilht 1orits delegate) with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of 'environment'in Section 2(a), Sections 3 and 5 clothe
the Central Government with all such powers as are "necessary or expedient for the
purpose of protecting and improving the quality of the environment". The Central
Government is empowered to take all measures and issue all such directions as are
called for for the above purpose. In the present case, the said powers will include
giving directions for the removal of sludge, for undertaking remedial measures and
also the power to impose the cost of remedial measures on the offending industry and
utilise the amount so recovered for carrying out remedial measures. fnis Cou* can
certainly give directions to the Central Government/its delegate to take alt such
measures, if in a given case this Court finds that such directions are warranted. We
find that similar directions have been made in a recent decision of this Court in Indian
Council far Enviro-Legal Actiont. That was also a writ petition filed under Article 32 of
the Constitution. Following is the direction:

*It appears that the Pollution Control Board had identified as many as 22
industries responsible for the pollution caused by discharge of their effluents into
Nakkavagu. They were responsible to compensate to farmeis. It was the duty of the
State Government to ensure that this amount was recovered from the industries
and paid to the farmers."

€b Pase;244

It is, therefore, idle to contend that this Court cannot make appropriate directions for
the purpose of ensuring remedial action. It is more a matter of form.

61. Shri K.N. Bhat submitted that the rule of absolute liability is not accepted in
England or other Commonwealth countries and that the rule evolved by the House of
Lords in Rylands v. FletcheA is the correct rule to be applied in such matters. Firstly,
in view of the binding decision of this Court tn Oteum Gas Leak cos€zt this contention
is untenable, for the said decision expressly refers to the rule in Ryta-ndsa but refuses
to- apply it saying that it is not suited to the conditions in India. rven so, for the sake
of completeness,. we may discuss the rule in Rylandsi and indicate why that rule isinappropriate and unacceptable in this country. tne rule was first stated Uy eiactLurn,
J. (court of Exchequer chamber) in the foilowing words: (All ER p. 7)

"We think that the true rule of law is that the person who, for his own purposes,
brings on his land and collects and keeps there anything likely to do mischief if it
escapes, must keep it in at his peril, and, if he does not Oo so, he is prima facie
answerable for all.-the damage which is the natural consequence of its escafe.-ie
can excuse him.self by showing th.at the escape was owing lo tne plaintiff,s diiault,or perhaps, that the escape was the consequence of vis miior, o. the act ;f il; ,and it seems but reasonable and just that the neigh-bour who has Uiougf,t
something on his own property which was not naturally tliere, harmless to othedsolong as it is confined to his own property, but which he knows wilt be mischievous ifit gets on his neighbour's, should be obliged to make good the damagu *hLn
ensues if he does not succeed in confining itlo his own pro[erty.,,
62. The House of Lords, however, added a rider to the above statement, viz., thatthe user by the defendant should be a "non-natural" user to attract the rule. In otherwords, if the user by the defendant is a natural user of the land, he would not be liablefor damaqes, Thus, the twin tests - apart from the proof of damaqe to the plaintiff by
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the act/negligence of the defendants - which must be satisfied to attract this rule are
'foreseeability' and 'non-natural' user of the land.

63. The rule in Rytandss- has been approved by the House of Lords in the recent
decision in Cambridge Water Co. Ltd. v. Eastern Counties Leather, p/ce. The plaintiff,
Cambridge Water Company, was a statutory corporation engaged in providing public
water supply within a certain area including the city of Cambridge. It was lifting water
from a bore well situated at some distance from Sawstyn. The defendant-Company
Eastern Leather, was having a tannery in Sawstyn. Tanning necessarily involves
degreasing of pelts. For that purpose, the defundant was using an organo chlorine
called PCE. PCE was stored in a tank in the premises of the defendant. The plaintiff's
case was that on account of the PCE percolating into the ground, the water in its well
became contaminated and unfit for human consumption

B Pager 245

and that on that account it was obliged to find an alternative source at a substantial
cost. It sued the defendant for the resulting damages. The plaintiff based his claim on
three alternative grounds, viz., negligence, nuisance and the rule in Rylandss. The trial
Judge (High Court) dismissed the action in negligence and nuisance holding that the
defendant could not have reasonably foreseen that such damage could occur to the
plaintiff. So far as the rule in Rylandss- was concerned, the trial Judge held that the
user by the defendant was not a non-natural user and hence, it was not liabte for
damages. On appeal, the Court of Appeal declined to decide the matter on the basis of
the rule in Rylandsr. It relied strongly upon the ratio in Ballard v, Tomlinsonz holding
that no person having a right to use a common source is entitled to contaminate that
source so as to prevent his neighbour from having a full value of his right of
appropriation. The Court of Appeal also opined that the defendant's use of the land
was not a natural use. On appeal by the defendant, the House of Lords allowed the
appeal holding that foreseeability of the harm of the relevant type by the defendant
was a pre-requisite to the right to recover damages both under the heads of nuisance
and also under the rule in RylandsE and since that was not established by the plaintiff,
it has to fail. The House of Lords, no doubt, held that the defendant's use of the land
was a non-natural use but dismissed the suit, as stated above, on the ground that the
plaintiff has failed to establish that pollution of their water supply by the solvent used
by the defendant in his premises was in the circumstances of the case foreseeable by
the defendant.

64. The Australian High Coutt has, however, expressed its disinclination to treat the
rule in Rylandst as an independent head for claiming damages or as a rule rooted in
the law governing the law of nuisance in Burnie Port Authority v. General Jones Fty
Ltd.s The respondent, General Jbnes Limited, had stored frozen vegetables in three
cold storage rooms in the building owned by the appellant, Burnie Port Authority
(Authority). The remaining building remained under the occupation of the Authority.
The Authority wanted to extend the building. The extension work was partly done by
the Authority itself and partly by an independent contractor (Wildridge and Sinclair
Pty. Ltd.). For doing its work, the contractor used a certain insulating material called
EPS, a highly inflammable substance. On account of negligent handling of EPS, there
was a fire which inter alia damaged the rooms in which General Jones had stored its
vegetables. On an action by General Jones, the Australian High Court held by a
majority that the rule in Rylandsz having attracted many difficulties, unceftainties,
qualifications and exceptions, should now be seen, for the purposes of Austratian
Common Law, as absorbed by the principles of ordinary negligence. The Court held
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further that
introduces a

under the rules govern
dangerous substance

ring negligence, if a person in contiol oFa 
-fiiEririses,

to carry on a dangerous activity, or allows another
to do one of those things, owes a duty of reasonable care to
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avoid a reasonably foreseeable risk of injury or damage to the person or property of
another. In a case where a person or the property of that other is lawfully in a piace
outside the premises, the duty of care varies in degree according to the magnitude of
the risk involved and extends to ensuring that such care is taken. Applying the said
principle, the court held that the authority allowed the independent contractor to
introduce or retain a dangerous substance or to engage in a dangerous activity in its
premises which substance and activity caused a fire that destroyed the goods of
General Jones. The evidence. the court held, established that the independent
contractor's work was a dangerous activity in that it involved real and foreseeable risk
of a serious conflagration unless special precautions were taken. In the circumstances,
it was held that the authority owed a non-detegable duty of care to General Jones to
ensure that its contractor took reasonable sfeps to prevent the accurrence of a fire and
the breach of that duty attracted liability pursuant to the ordinary principles of
negligence for the damage sustained by the respondent.

65. On a consideration of the two lines of thought (one adopted by the English
courts and the other by the Australian High Court). w€ are of tire opinion that anyprinciple evolved in this behalf should be simple, practical and suited t6 ttre conditions
obtaining in this country. We are convinced that the law stated by this Court in Oleum
Gas Leak casez is by far the more appropriate one * apart from the fact that it is
binding upon us. (We have disagreed with the view that the law stated in the said
decision is obiter.) According to this rule, once the activity carried on is hazardous orinherently dangerous, the person carrying on such activity is liable to make good the
loss caused to any other person by his activity irrespectivd of the fact whethei he tookreasonable care while carrying on 

-his .activity. Thb rule is premised upon the verynature of the activity carried on. In the words of the Constitution Bench, such anactivity: (SCC p. 421, para 31)
"'.. can be tolerated only on condition that the enterprise engaged in suchhazardous or inherently dangerous activity indemnifies ail those wht suffer onaccount of the carrying on of such hazardous or inherently dangerou. a.tirityregardless of whether it is carried on carefully or not,,

The Constitution Bench has also assigned the reason for stating the law in the saidterms. It is that the enterprise (carrying on the hazardous or Tnherengy dangerousactivity) alone has the resource to..discover and guard against hazards oi dang"e.s -and not the person affected and the practical difficulty ion the part of the affectedperson) in establishing the absence of reasonable care or that the damage to him wasforeseeable by the enterprise,
66. Once the law in Oteum Gas Leak casez is held to be the law applicable, itfollows, in !!'tq Iight of our findings recorded hereinbefore, that-Respondents 4 to g areab-solutely liable to compensate for the harm caused by them to if.,u villagers in tfreaffected area, to the soil and to the underground water and hence, they aie bounO totake all necessary measures to remove the sludge and other potiutanis lying in thea.ffected area (by affected area, we mean the ar6a of about 350 ha indicated in thesketch at
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p. 178 of NEERI report) and also to defray the cost of the remedial measures required
to restore the soil and the underground water sources. Sections 3 and 4 of
Environment (Protection) Act confers upon the Central Government the power to give
directions of the above nature and to the above effect. Levy of costs required for
carrying out remedial measures is implicit in Sections 3 and 4 which are couched in
very wide and expansive language. Appropriate directions can be given by this Court
to the Central Government to invoke and exercise those powers with such modulations
as are cailed for in the facts and circumstances of this case.

67. The question of liability of the respondents to defray the costs of remedial
measures can also be looked into from another angle, which has now come to be
accepted universally as a sound principle, viz., the "Polluter Pays" principle.e

"The Polluter Pays principle demands that the financial costs of preventing or
remedying damage caused by pollution should lie with the undertakings which
cause the pollution, or produce the goods which cause the pollution. Under the
principle it is not the role of Government to meet the costs involved in either
prevention of such damage, or in carrying out remedial action, because the effect of
this would be to shift the financial burden of the pollution incident to the taxpayer.
The 'Polluter Pays' principle was promoted by the Organisation for Economic
Cooperation and Development (OECD) during the 1970s when there was great
public interest in environmental issues. During this time there were demands on
Government and other institutions to introduce policies and mechanisms for the
protection of the environment and the public from the threats posed by pollution in
a modern industrialised society. Since then there has been considerable discussion
of the nature of the Polluter Pays principle, but the precise scope of the principle
and its implications for those involved in past, or potentlally polluting activities
have never been satisfactorily agreed.

Despite the difficulties inherent in defining the principle, the European
Community accepted it as a fundamental part of its strategy on environmental
matters, and it has been one of the underlying principles of the four Community
Action Programmes on the Environment. The current Fourth Action Programme
[(1987) OJC 328/1] makes it clear that 'the cost of preventing and eliminating
nuisances must in principle be borne by the polluter', and the Pol[uter Pays principle
has now been incorporated into the European Community Treaty as part of the new
articles on the environment which were introduced by the Slngle European Act of
1986. Article 130-R(2) of the Treaty states that environmental considerations are to
play a part in all the policies of the community, and that action is to be based on
three principles: the need

\& Pase:248

for preventive action; the need for environmental damage to be rectified at source;
and that the polluter should pay."

Thus, according to this principle, the responsibility for repairing the damage is that of
the offending industry, Sections 3 and 5 empower the Central Government to give
directions and take measures for giving effect to this principle. In all the
circumstances of the case, we think it appropriate that the task of determining the
amount required for carrying out the remedial measures, its recovery/realisation and
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the task of undeftaking the rem edial measures is placed upoa fhe eaffiiel-Gijvriiliment
in the light of the provisions of the Environment (Protection) Act, 1986. It is,ofcourse, open to the central Government to take the help and assistance of State
Government, RPCB or such other agency or authority, as they think fit.

68. The next question is what is the amount required for carrying out the necessary
remedial measures to repair the damage and to restore the wa[er and soil to the
condition it was in before the respondents commenced their operations. The report of
NEERI has worked out the cost at more than Rupees forty crores. The estimate of cost
of remedial measures is, however, not a technical matter within the expertise of NEERI
officials. Moreover, the estimate was made in the year 1994. Two yeirs have passed
by since then. Situation, if at all, must have deteriorated further on account of the
presence of * and dispersal of the sludge * in and around the complex of the
respondents by them. They have been discharging other toxic effluents from their
other plants, as reported by NEERI and the Cential ieam. It is but appropriate that an
estimate af the cost of remediat measures be made now with notice to the
respondents, which amount should be paid to Central Government and/or recovered
from them by the Central Government. Other directions are also called for in the light
of the facts and circumstances mentioned above.
Conclusions

69. From the affidavits of the parties, orders of this Court, technical reports and
other data, referred to above (even keeping aside the latest report of the R'eCf;, tne
following facts emerge:

(I) Silver Chemicals (R-5) and Jyoti Chemicals (R-8) had manufactured about
375 MT of 'H' acid during the years 1988-89. rhis hid given rise to about g250 ml
of waste water and 2440 tonnes. of studge (both iron-tased and gypsum-based).
The waste water had partly percolated into the earth in and around -eichhri 

anO purt
of it had flowed out. Out of 244A tonnes of sludge, about 720 tonnes has been
stored in the pits provided by the respondents. Thb remaining sludge is still theie
either within the area of the complex of the respondents or oi,tsiOelneir complex.With a view to conceal it from the eyes of the inspection teams and other
authorities, the respondents have dispersed it alI over the area and covered it with
earth. In some places, the sludge is lying in mounds. The story of entombing the
entire quantity of sludge is untrue.

The units manufacturing 'H' acid - indeed most of the units of the respondents
- had started functioning, i.€., started manufacturing

\S Pase: 24e

various chemicals without obtaining requisite clearances/consents/licences. They didnot instal any equipment for treatment of highly toxic eifluents discharged by them.They continued to function even after and in spite of the closure-orders of the RpCB.They never did carry out the orders of this Court fully, (".g.,-"ntombing tfre sfuOgelnor did- th-ey fulfil the undertaking girlen by them [o trre court (in tfle matGi-orr919v.al of sludge and de-watering tf the wells). In spite oi iepeateo reports ofofficials and expert bodies, they peisisted in their illegal course of action in a brazenmanner, which exhibits their contempt for law, for 1ne lawful authorities and thecourts.

(II) That even after the ctosure of 'H' acid plant, the fourth respondent had nottaken adequate measures for treating the highiy toxic waste water and other wastesemanating from the Sulphuric Acid Plant. fne.untreated highly toxic waste water
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was NEE AS a5 e team - ng roug umps of
iron/gypsum sludge creating a high ly potent mix. The letter of the fourth
respondent dated 13-1-1996, shows that the Sulphuric Acid ptant was worki ng till
10-11-1995 An assertion is made before us that permanent ETP has also been
constructed for the Sulphuric Acid Plant in add ition to the temporary tank which
was constructed under the orders of this Cou rt. We express no opinion on this
assertion, which even if true, is valid only for the period subsequent to April 1994.

(III) The damage caused by the untreated highly toxic wastes resulting from the
production of 'H'acid - and the continued discharge of highly toxic effluent from
the sulphuric Acid Plant, flowing through the sludge - (H-acid waste) is
indescribable. It has inflicted untold misery upon the villagers and long tasting
damage to the soil, to the underground water and to the environment of that arei
in general. The report of NEERI contains a sketch, at p. 178, showing the area that
has been adversely affected by the production of 'H' acid by the reipondents. The
area has been divided into three zones on the basis of the extent of contamination.
A total area of 350 ha has become seriously contaminated. The water in the wells in
that area is not fit for consumption either by human beings or catile. It has
seriously affected the.p_roductivity of the land. According to NEERI report, Rupees
forty crores is required for repairing the damage caused to men, land, watei and tne
flora.

(IV) This court has repeatedly found and has recorded in its orders that it is the
respondents who have caused the said damage. The analysis reports obtained
pursuant to the directions of the court clearly establish that the pollution of the
wells is on account of the wastes discharged by Respondents 4 to 8, i.e., production
of 'H' acid. The report of the environment experts dated 1-11-1993 has already
been referred to hereinbefore. Indeed, several orders of this Court referred to suprb
are also based upon the said finding,

\5 Pase:2S0

(V) Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other
provisions of Water and Air Acts, empower the Government to 'make 

all such
directions and take all such measures as are necessary or expedient for protecting
and promoting the'environment', which expression has been defined in very wide
and expansive terms in Section 2(a) of the Environment (Protection) Aci. This
power includes ,the power to prohibit an activity, close an industry, diiect and/or
carry out remedial measures, and wherever necessary impose the cost of remedial
measures upon.the offending industry. The principle "Polluter Pays" has gained
almost universal recognition, apart from the fact that it is stated in absotutelerms
in Oleum Gas Leak casea. The law declared in the said decision is the law governing
this case.

Directians
7O. Accordingly, the following directions are made:

1. The Central Government shall determine the amount required for carrying outthe remedial measures including the removal of sludge lying in and around the
complex of Respondents 4 to 8, in the area affected in Village Bichhri and other
a.djacent.villages, on account of the production of 'H'acid and the discharges from
the Sulphuric Acid Plant of Respondents 4 to B. Chapters VI and VII in NEERI
report (submitted in 1994) shall be deemed to be the show-cause notice issued by
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the Centra I Government propos ing the determination of the said amount. Withln six
weeks from this day, Respondents 4 to 8 shal I submit their explanation, along with
such material as they think a ppropriate in su pport of their case, to the Secreta U,Ministry of Environment and Forests, Government of India, MEF). The Secretary(
shall thereupon determine the amount in consultation wirh the experts of his
Ministry within six weeks of the submission of the explanation by the said
respondents. The orders passed by the Secreta ry, (MEF) shall be communicated to
Respondents 4 to I and all concerned and shail also be placed before this
Court. Subject to the orders, if any, passed by this Court, the said amount shall
represent the amount which Respondents 4 to 8 are liable to pay to improve and
restore the environment in the area. For the purpose of these proceedings, the
Secretary, (MEF) and Respondents 4 to I shall proceed on the assumption that the
affected area is 350 ha, as indicated in the sketch at p. 178 of NEERI report. In
case of failure of the said respondents to pay the said amount the same shall be
recovered by the Central Government in accordance with law. The factories pla nt,
machinery and all other immovable assets of Respondents 4 to 8 are attached
herewith. The amount so determined a nd recovered shall be utilised by the MEF for
carrying out all necessary remedial measures to restore the soil, water sources and
the environment in general of the affected area to its former state.

2. On account of their continuous, persistent and insotent violations of law, their
attempts to conceal the sludge, their discharge of toxic
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effluents from the Sulphuric Acid Plant which was allowed to flow through the sludge,and their.non-implementation of the orders of this Court * all of which 5." irf fy Uoin"out by the Expert Committee's reports and the findings recorded hereinabove
Respondents 4 to 8 have earned the dubious distinctio-n of being characterised as"rogue industries". They have inflicted untold misery upon tfre poor, unsuspectingvillagers, de-spoiling their land, their water sources and their entire environment - allin pursuance of their..private profit. They have forfeited all claims for any consideration
by this Court. Accordingly, we herewith order the closure of att ttre ftants and factoriesof Respondents 4 to B located in Bichhri village. The RPCB is direlted to seal all the
lqctorieslunits/plants of the said respondents?o*hwith. So far as the Sulphuric RiidPlant is concerned, it will be closed at the end of one week from today, within *niif.,period Respondent 4 shall wind down its operations so as to avoid risk of'an, untowiiOconsequences, as asserted by Respondent 4 in Writ Petition (C) No. 76 of 1994. It isthe.responsibility of Respondent 4 to take necessary steps in this behalf. The RpCBshall seal this unit too at the end of one week from today. The reopening of theseplants shall depend upon their compliance with the directions made and oStuininf ofa// requisite permissions and consenis from the relevant authorities. Respondents 4 to8 can apply for directions in this behalf after such compliance.

3' So far as the claim for damages for the loss suffered by the viltagers in theaffected area is concerned, it is open to them or any organisation on their behalf toinstitute suits in the-appropriate civil court. If they fi16 the-ruit or suits in formapauperis, the State of Rajasthan shall not oppose their appllcations for leave to suein farma pauperis.
4. The Central Government shall consider whether it would not be appropriate, inthe light of the 

. 
experience gained, that chemical industries are treated as acategory apart. Since the chemical industries are the main .Jf prits in the mattei ofpolluting the environment, there is every need ror scruiinirinri in"ir establishment
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and function g more rigoiously. No distinction 5hould be made in this behalf asbetween a Ia rge-scale industry and a small-scale industry or for that matterbetween a Iarge-scale industry and a med ium-scale industry. All chemicalindustries, whether big or small, should be allowed to be established only aftertaking into consideration all the environmental aspects and their functioning shouldbe monitored close ly to ensure that they do not pollute the environment aroundthem. It appears that most of these industries are water-intensive industries. If sothe advisabi lity of al lowing the establishment of these industries in arid areas ma Yalso require examination. Even the existi ng ch emical industries may be subjected tosuch a study and if it is found on such scrutiny that it is necessa ry to take any stepsin the interests of environmen t, appropriate directions in that behalf may be issuedunder Sections 3 and 5 of the

$} Page;252

Environment Act. The Central Government shall ensure that the dlrections given by itare implemented forthwith.

5' The central Government and the RPCB shall file quarterly reports before thisCourt with respect to the progress in the implementation of Directions 1 to 4aforesaid.
6'f.r'" suggestion for establishment of environment courts is a commendableone' The experience shows that the proseiutions launcheo ln ordinary criminalcourts under the provisions of the water Act, Air Act and Environment Act neverreach their conclusion either because of the workload in those courts or because

lfere is no- proper appreciation of the signiiicance of the environment matters onthe part of those.in charge of conductiig oithose cases. Moreorer, of,y orderspassed by the authorities under water arid Rir Acts and the Environment Act areimmediately questjoned by the industries in courts. Those proceedings take yearsand years to reach conclusion.Y"ry often. interim orders are-granted meanwhilewhich effectively disable the authorities rrom ensuring the imptementation of theirorders' All this points to the need for creating environmeni courts which atoneshould be empowered to deal with arr maiieis, civil and criminat, relating toenvironment' These courts should be manned ov legatrt t.aineo persons/judicialofficers and should be allowed to adopt ru*rnury procedures. This issue, no doubt,requires to be studied and examined in depth'f-m-ulf -"ngf". 
before taking anyaction.

7' The Central Government may also consider the advisability of strengtheningthe environment protection mactrinery: uotn'it t5" Centre- and the States andprovide them more teeth. The headr oi r"u"raf units and agen;i"; il;rld;;;;;"personally accountabl" fo-. any lapses and/or negligence on the part of their unitsand agencies' The idea of an envfronmentil audit by specialist bodies created on apermanent basis with power to inspect, check and iake n"."sriry action not onlyagainst erring industries but also igainst 
"iring officers rn"v ou considered. Theidea of an environmental audit con-ducted-p".i-oOi.urry anJ-l".tiR*o annually, byspecialists in the field, duly recognised, can also be considered.-fne ultimate idea isto integrate and balance the concern for environment with the need forindustrialisation and technological progr"rr. -'

71' Respondents 1 to. ! shall pay. a.:ym of Rupees fifty thousand by way of costs tothe petitioner which had to. figrrd ttiis ritigation oI"r a period of over six years with itsown means' Voluntary. bodies, like.the petitio-ner, deserve 
"n.orirg"ment wherevertheir actions are found to be in furtherance of ou'uti. interest. ine saio sum shall be
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deposited in this Couft with
petitioner.

in two weeks from today. lt shall be paid over to the

72. Writ Petition (C) No. 967 ot 1989 is allowed with the above directions with costs
as specified hereinabove.
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Writ Petition (C) No. 76 af 1994
73. In view of the decision in Writ Petition (C) No. 967 of 1gg9, the writ petition is

dismissed.
74. No costs.

Writ Petition (C) No. 94 of t99O
75.In view of the decision in Writ Petition (C) No. 967 of 198g, no separate ordersare necessary in this petition. The writ petition is accordingly dismissed.
76. No costs.

Writ Petition (C) No. 824 of 1993
77- ln view of the decision in Writ. Petition (C) No. 967 of 1g8g, no separate ordersare necessary in this petition, The writ petition is accordingly dismissed.
78. No costs.

t Under Article 32 of the Constitution of India
I (1995) 2 cLR 1210 : (1995) 2 cLft 3s2
2 M"C. Mehta v" Union of India, (1987) I SCC 395 z L9&7 SCC (LAS) 37
3 (1995) 3 SCC 77 : (1995) 5 Scate S78

4 (1991) 4 SCC 584

s (1868) LR 3 ilL 330 : (1861-73) Ax ER Rep 1

'. A distinction between the o/eurn Gas Leak 
-case and the present case may be noticed. That was not a casewhere the industry was established or was being operated 

"oni.".v 
to law as'in-gre present case. That was alsonot a case where the orders of lawful authoritiei and courts were violated with i*pl.initv as in this case. In thiscase, there is a clear violation of law and disobedience to trrJ oroers of thii ail; "p; from the orders of thelawful authorities. The facts stated above and findings recorded by us hereinafter bear it out. This court has toensure the observance of law and of its orders as a part of eniorcement of runuimental rights. That powercannot be disputed' If so, a question may arise why is this court not competent to make orders necessary for atull and effective implementation of its orders - ind that includes the imposition ana recovery of cost of allrneasures including remedial measures' Above all, the central Government has the power under the provisions ofsections 3 and 5 of the Environment (Protection) Act, 1986 to levy and recover the cost of remedial measures- as we shall presently point out. If the Centril Government omi.ts to do that outy, tiris Court can certainlyissue appropriate directions to it to take necessary measures. Is it not open to-ii,i'cou.t, in an appropriatesituation, to award damages against private parties as part of retief granted 

"guinui 
puoric authorities. This is aquestion upon which we do not wish to express any opinion in the absence of a full debate at the Bar.

6 (1994) 2 WLR 53 I (1994) 1 A[ ER 53

? (1885) 29 Ch D 115 I (1881-5) Ail ER Rep 688
8 (1994) 68 Aus U 331

e (Historic Pollution * Does the Polluter Pay? by carolyn shelbourn - Journal of planning and Environmental Law,Aug. 1974 issue.)

Dl*himcrl While €very elfort is made to avoid any mistake or omission, this casenote/ headnote/ judgment/ acv rule/ regulationl circular/
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--Hon'bre NGT on gr2no22 in originarAppticarion No. tsionorc Vvzi;rj. ;;. Jatarvs. pMC & ors.2)order passed bv Hon,bre N'Gii"-;6nno22 in Execution

frl1[lgLi5 {E?:ai;oA 
i; \,idrroia;aiiG e"n

3) prosecution 
Notice r11ued to pMC dated 1gt1112022. 4) Reprv submitted bv pMC a.t"a igliinozz &zvtlznozzs) ofrice Note submirig-d bv Mpa; ii6lrn" I vide MpcB-oN_2617 dared snno2s 

- 

.?ld 
-;,;,;t 

received from rhecompetent authority on gl1f2O23-.-- --

AND WHEREAS the Mpc Board officiar in compriance of NGT ordersdated 27nna217 canied out the visit at tt ermri composting prants andcorected compost sampres on7fzD01z a o"irgaiiT and on 23/sE0I8 andas per analysis results it was noted nat tne compolt quatity 6;;t;eetingthe standards prescribed in schedure - [ "f i[;"[d waste ManagementRules,2016.

AND WHEREAS Hon'bte NGT vide order dated gruzozzdirected MpcBoard to take appropriate action for vlotation or td n{". uy way of initiatingprosecution and recovery of compensation on,potiuter eays, priniipr".''
AND WHEREAS MpC Board has issued prosecution Notioe to you on18n1n022 and after refering you repty to the r"io noti*;;Hffi iio* r

WHEREAS Applicant Mr Gen. S.C.N. Jatar has filed an Originat
aj.

Application No. 1 90/2016 wz) before Hon'ble National Green TribunatWestem Zone Bench, pune against violation of the Solid Waste ManagementRules, 2016 by you i.e. PMC in operation of 24-hours composting plantsoperated by M/s Ecoman Enviro Solutions pvt. Ltd..
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ANNEXURE R-12
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28t12f2rJ22 and ES nerau;a^^--r- ^- 
:2:

ff[a:ld#iHi,.:ill[T1l:';i:l[i,fri,il*:9,?,fi ::tffil; j*f;
Now THEREF.JTE, you aqfrereby informed to deposit the amount oft(s' 1'82'41'900''{Rs' onl ti"r"lrghty-rwo Lakhe Forty one ThousandNins Hundred onrvlioJ"ffil.i*essment 

of damage arreadycaused to the

d'*;ti+ffffffiirHfi-l;tH,n,,'l1'ftqil;.;lu,greceipt of these oifu.t 
".]iiuln"n"rin"n, ffre eolroir]n n"r" no option than to

' initiate appropriate legar 
"i*';"t;lnst you, which prease note.

This is.issued with the approvar of the competent authority.

r..

J

Forand on behalf of the
Maharashtra

Regional

ffX*:i,:Tltted 
to: Hon'bte Member Secrerary, MpcB, Mumbai_ for favour of

3,:?T $Xf;l?_illlfl,frffin(ApcyLaw onicer (p& L Div), M. p. c. Board,

copy for information and necessary foflow up: sub-Regionar officer, pune{ 
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